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LOK SABHA DEBATE§, ., =26.02.29
( Part I—Questions and Answers )

1065
LOK SABHA
Friday, roth August, 1956

The Lok Sabha met at Eleven of the
Clock.

[MR, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Employecs’ State Insurance Act
: ‘&“. Shri T. B. Vittal Rao : Will
the Minister of Labour be pleased to
state :

(a) whether the scheme to extend the
benefits of the Employees’ State Insur-
ance Act, 1948 to the families of insured
workers has since been finalised; and

(b) if so, when it will be brought into
force ?

The Deputy Minister of Labour
(Shri Abid AH) : (a) No.

(b) Does not arise.

-

Shri T.B. Vittal Rao : May I know
wken this question of extension will be
finalised in view of the fact that this ques-
tion wss discussed at the last Labour
Ministers’ Confercnce which was held
in Hyderabad in 1955?

Shri Abid AN : It will take some
time more,

Shri T. B, Vittal Rao : May I know if
“some time more’” means that it will
take another five years?

Shri Abid Al : Five years ? It
may take some months.

Shri T. S. A. Chettiar : May I know
whether any increase of contribution is
contemplated ?

Shri Abid Al : Not from the em-
Ployees,

Shri B. S. Murthy : May I know
the reasons for this inordinate delay ?
Is it financial or otherwise ?

Mr. Speaker : He has said it will take
a few more months.

Shri B. S. Murthy : I want to know
the reasons for the delay. Is it financial
tor otherwise ?

411 L.S.D.
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Mr. Speaker 11 was cutting short
the question, The answer may be given
as to what are the reasons for this delay.

Shri Abid Al : Because we want a
substantial amount to meet the expenses,
Therefore, we are considering from which
source this should come. From the
employees this should not be collected—
that is decided.  There are other sources
which are being tapped.

Seed and Manure Godowns in Punjab

*945. Sardar Akarpuri : Will the
Minister of Food and ture be
pleased to state 3

(a) whether Government have given
any loan to Punjab durin? the current year
for the construction of seed and manure
godowns ;

(b) if so, the amount thereof; and

(c) the terms on which the loan has
been given ?

The Minister of ture (Dr.
P. S. Deshmukh) : (@) to (c). Gov-
ernment of Punjab have not asked for any
loan for the construction of seed
stores. Noloan for the construct'on of
manure godowns has been given.

Shri B. D. Pande : May [ enquire
if other States have asked for these loans
for the construction of seed and manure

godowns ?

Dr. P. 8. Deshmukh : There is
no provision for giving any loans, under the
Grow More Food Rules, for manure
godowns. Regarding seed stores, we are
going to construct them on a very large
scale throughout India and we are our-
selves prepared to give the necessary loans,
There will be 3,700 odd seed stores all
over the country,

st 3w vw . wr & o gwar
g fe @ qgt cemet & wgt o< fin
i aga A A fawar § agh ov A
w e & iR aAw ad ?

l'l’oifallcw: Lacici g o
oF, A & gA aw &1 3y A
@t wwivfer @adw  (FEaTd
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gfafagi) a awdy & o g% o
WX ®zw T (T aeR)
wafedy (wifew wgrar) Wi @
(%) T & o gad o e (dor)
® § I g e 2 & AR
Gar A XX G

sfiqo wro fpfly: ® & 9w
awar § o 5t wgie 7 o sl e
fe agf &t goec & @17 A "
& oY war qone F iy @R g ¥ wA
W ®E ¢ e agt o @F W
o ae T ¥ ar 98 ¥ g
B oaew § fr g s #
X WY I wrEwgwar g ?

e m'f.ﬁ(ﬂﬂoﬂo
W) . o W AW & SeR ge
g fr wwrar § W aww aek qfe
I & K ¥ Y § wieg afraw
TR ar W) fedt o Y &
TRT OVgT GATET Ag T aea §
oo I § oY gt # el
ERIT ST G G ST T@—T ITRAT |

Shri Achuthan t May I know whether
a beginning has been made with regard to
the construction of manurc and seced
godowns in States where these have not
been constructed ?

Dr. P. 8. Deshmukh : Some
States have started constructing some of
these seed godowns. There are no manure
godowns,

Shri D. C. Sharma : May 1 know
how much money has béen set apart (a)
for sced godowns and (b) for manure
gﬁm, and whether any allocation has

made with reference to the different
States of India?

Dr. P. S. Deshmukh : Yes, Sir,
so far as seed godowns are cancerned,
definite allocations of the number of seed
stores that will be constructed in each State
of India have been made, and a provision
of about Rs. 13 crores. has been made in
the Second Five Year Plan for this perpose,
There arce no manure godowns either
contemplated by us or any Rropoul from
the State Governments for their construc-
tion,
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*evg, st W W &
qfewgn o R #E, eyt & warife
T HET (%Yo ¥ JUL & gIw &
T AT N F w4 fE

(%) s wdew § fawrw & ot
quadfy  geAr WY sifew e 2 fean
™ oy

(&) afz g, ar Sewt eqer ST
Lo

(m) afz af, @ Sewr wf=ew
& ] ¥ frrr Wy W oA,
WK

(7) oo a% flg ®@ & ¥
" sTHT wTooT § 7

tod aw oo geww (s
awem) ¢ (%) o, g

() @ oFT & T & gfear
HEw & qErered ¥ wr g e ¢

Shri C. D. Paade : In view of the
fact that considerable eacour: ent is
being given to tourism in mir and
Government is going to spend Rs. 80
lakhs every year in building huts and rest-
houses, does Government realise that
this unbalanced patronage of anc station
will hit hard other stations like Simla,
Mussooric and Naini Tal ?
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Shri Alagesan : 1 should not like
to imagine that there is any sort of rivalry
between one of tourist importance
and another. (Shri C. D. Pande :
There is. ) It is well known that Kashmir
is a place which is known throughout the
world, and naturally more tourists go

\there, Having in view the large number
-iof tourists that go to Kashmir, we have to
make the arrangements to which the hoa.
Member has just now referred. But that
does not mean that we propose to neglect
other stations of importance. We also
propose to do something there too.

Shri Hem Raj : In view of the fact
that these places of interest have got
very few hotels or rest places for food
and lodging, has Government any schemes
for development of this hotel industry ?

' Shri Alagesan :  Yes, Sir.
As far as the hotels go, the matter is in the
hands of the private people. They are
welcome to start these hotels in places
where they can expect reasonable custom.
We for our part propose to put up good
rf’st-houlu with canteens also attached to
them,

Shri T. S. A. Chettiar : May I
know whether Government have in  view,
in the development of tourist traffic, the
regional ideas also——development of the
tourist traffic to places like Qotacamund,
Courtalam and Kodaikanal ; and will the
hon. Minister place on the Tablegof the
House information as to how much mensy
is spent on thesec wvarious stations for the
developmen® of tourism ?

Shri Alageean : The whole plan is
given., My reply was in Hindi and evident-
ly the hon. Member did not follow it.

reply says that this information is
avl:.ihblc in the Library; it is part of the
plan.

Shri wal : This question of
develop! t of tourism includes tourists
both foreign and Indian, and up-till now we
have heard that all sorts of facilities are
being given to foreign tourists, May I
know what particular facilities Govern-
ment propose to give to Indian tourists ?

Shri Alagesan : [ think I have
answered this question a number of times
on the floor the House, There is no
question of not giving encoursgement to
Indian tourists and doing something only
for foreign tourists. Unless we have a
proper base of internal tourism, foreign
tourism cannot develop. Therefore, we
are very much conscious of that.

Whatever arrangements are made, thoy
are made avzsilable both for the foreign
tourists and the internal tourists. There
is n» ba" on Indian tourists using the
facilities that are provided as a2 whole,
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wmfn wriawfe oy - AR
A 4 v 6 w6 ol X ZfeRw
(viiewy) & fod Zfow & warr aandfit o
¥ff gt A § o gy ¥ v
ww ¢ wwfer wn gfiow § i
# 2gh w1 o A § sy W
T mow A fow & am
a7

Shri Gidwani ¢ Mey I know whether
the Government have under contemplation
the opening of tourist centres in Junagadh

and Girnar to enable visitors to see the
Gir forosts and the Indian lions therein?

Shri Alagesan : Girnarisa very im-
portant place because that is the only

ace in India w“ere there are lions. I
just cannot place my fingers on the
particular item now. It should have formed
part of the tourist davelopment plan of
the Saurashtra Government.

Sugar Factories

*947. Shri Bibhutd Mishra : Wil
the Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that sugar
factories in various States have not paid
cane price to the growers for 1955-56 scason;

(b) if so, the names of such factories; and
(c) the steps taken by Government to
expadite toral psyment ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) and (b). Out of
total price of Rs. 861 crores for cane

by factories upto 15th June
‘1}56, only about 3-8 crores, i.e., 5-7%
the total price, were reported to be out-
a8 ufoﬁheaomoumilu“dl: "b':ﬁnmduﬂ

cs
ve been cleared by now.

(c) State Governments are taking
necessary steps to liquidate the arrears.
oft fargfie fovmr : & o wge
g s aw (Jowe) & W AR A
ey & T ww W (qFF)
wufr § Qo fawar wdd g
¥fer N qiw AT ToET AN AT
g feamiwr a1 va% ford
FOHR T AW e § e wg
xely § el o1 fam w7
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ww st wfa vl (st wo w0
W) : ¥ fed T W pT
% ox gwtar e & o= ag T
w1ogm wifed 1w ©E
¥} g F 0 g, wiwdz (vA)
w1 afefete wg (ardt) gwrdy &%
A T BT WHT X O AT Y Ffw
W ¥ oo ¥ oy ag &
fear s 8 o g @ Y §, SER
fod fagw sreor ag & 1 gy Wl
a @ fog s fv A forar @)
W AR FFadr wa frrelY o @
¥ =t ol g g i e
A ¥ oo R A W)
Y WA A= % WY
wgm ¥ fF T el ama

g wfgd ag faege rF & o 9o
wiferw & wmEr
st feife forwr . foer frmmal

q ¥ wwfen gfmaw (frwa &w)
& grar war faar @, av seewe ()
frer wY faar &, oYX fo %7 Qoo A
Yo TIAT AT &, IT w7 Ay AT _AT
w AR IA At amv &
R qTET W & ford wrd g w3
f& 9% &1 dar qex fawr o ?

sft @0 wo W : 3T fgma @
aw T wew fe feama feeelt ©
wd § v frdy = og & W &
I W frgar feam 39T qwar §

oty ¢ W ARG A
T oFeor @@ At e
ot foradt & wEe @ A gm
¢ s fam Y forad & g fraar
fear W, ...

ot wo wo W :  7¥ fwTaT AT
g e firerfy forerdy g Wit 98 o
feamr fxar o

ot goprwret @ o Wy @
qr fis ag frerar o < & fe it
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forrdy g€ ot 9@ & 3T vy
& 9ra, zEY gy fe @ 0 woa &
R { IFN Fg owg | K wmAA
wrgr g fF T ommed dY F @
fs @ & fim Fron A Gy F AR
fer wreoit & Toar A frar mar g ?
el ¥ o qw wT T A faar
m rAF T E T A W
fod @ faar, Wi 9gs @19 & fea
AT T NRT AT qE A & 7

st ®o Wo W : wf W §
o Ry ¥R SF @ W
T w & & aw S ¥ ol
g @ § WA Tar wfuwaT w9
T & AT § ) qg UL SN AT
T wr @ W frar o aw e
F3 @t &1 ¥@F fod feay A=
aifeft  ak § dfgar & e
g

Shri Bishwa Nath Roy t In view of
the fact that even where there is no ques-
tion of any recovery, large amounts of
sugarcane price arc due and they
are not paid in time, may I know whether
Government have got any proposal under
consideration for the payment of interest
on those amounts which can be paid casily ?

off Wo Yo W :  WET HT AY TENT
Uw § I T IAF A 9w { €S I
A S ww X frmr ar | %Y
dfgat T § o ¥ wh § W
forderdy g dfedY Tty W
@ 7g 6 o 9% 99 ¥ $1aR ¥R
¢ ¥ux Uw Foed A WA R
fie frad faat & &ar faar o WX
few a@ ¥ I8 ® o (wm)
AT 1 A AT T AITAT ATEN
# 5 3T qAw ¥ T A W TP
w1 dar agw @ & fod v M &
faars afefede MO @ g, A ¥
am & R, Wy, faedy,
T, waTrew, darerge, 2t
whx |

e
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Ticketless Travel

*949. Shri Ram Krishna : Will the
Minister of Railways be pleased to state :

(a) whether it is a fact that Railway
police and other Railway employees allow
passengers to travel without issuing tickets
Wyith a view to misappropriate the money;
wnd

(b) if so, what steps Government pro-
pose to take in this direction ?

TltTe Deputy gll:-lister A!:r Railwa :
and Transport gesan): (a
A few such cases have been detected on
Railways.

(b) Prevention of such malpractices is
a part of the programme for ticket checking

and deterrent punishment is invariably
inflicted on the staff found to be guilty.

.

st 7w gw LU R X
RO R (weera sy &fufa)
#fr sw & qufeas Wik fareraa
gt ?

o Bt T vt

st 7o ®Wre fgA® : & T
“ramga g e fededw R (faar fewe
aaT) TFA & fed woee A,
Bar v fear § fF o 3@ sl
i fowe dwit wY orcR 3 §, 9 9
WY qEAE FW & fod W wgw
@ o fafode faarr & fow & =@
TATET gET qE |

"t ww afoegr st (sh
T wen) @ A @ gw Wk
- ol w2 Ierx &, dfew amw fiw
NN WA IR fe
qatEr AW (WS ) &, ael
© v & a3 gfee Wi fere weweT
@R Al 9T 919 q79 I W7 agt
9T TR & EW T aiw &Y, WK
W el a y e whg T
o fmad Y aff e IE gr 2 &
qr AT ®TE | XEET G W
gt tek gHum e wre @ W
T W IqRT WP A W A wrm
10 a|
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Mr. Speaker: All these things were
;x:;sively discussed_at the time of the
u L.

Pliferage in Trains

. "9s50. Shri Jhulan Sinha: Will the
Minister of ways be pleased to state
whether there has been any improve-
ment in the position of pilferage and
theft of goods in running trains, station
yards and goods sheds on the N.E, Railway
during the last two years ?

The Deputy Minister of Railways
and Transport (Shri an): Yes.
There has been a noticeable improvement
in the position.

As against 935, 882 and 845 thefts of
various kinds in 1952-53, 1953-54 and
1954-55  respectively, there were only
518 such cases during 1955-56.

. Shri Jhulan Sinha: May I enquire
if this improvement has been due to the
general tightening up of the administra-
tion or due to some special method ?

Shri Alagesan: It is due to both.
We have increased the number of inspec-
tors., We have also reorganised the watch
and ward system under the name of Rail-
way Protection Force.

All these steps have gone to produce
better results.

Mr. Speaker: These are general
questions—ticketless  travel, pilferage in
train, etc. Next question,

Pandit D. N. Tiwary: I want to put
one special question,

Mr. Speaker: Yes,

Pandit D. N. Ti t May I know
whether it has come to the notice of the
administration that railway employees also
do take part in this pilfcrage and, if so, the
number of cases detected so far and the
action taken against the employees ?

Shri Alagesan: This question also
has been put scveral times and aas been
answered. I cannmot, without notice,
give the number of cases in which the
railway  employees are involved, the
number of cases detected and the number
of cases where punishment has been given.

Calcutta Port

*953. Shri unata Singh : Wil
the’ii’ulister of Transport be pleosed
to state what steps are being taken to
remove congestion at Calcutta port ?

The Deputy Minister of Rallways
and Tr (Shri Alagesan): A
statement is laid on the Table of the Lok
Slbh-l] [See Appendix VI, annexure
No. 1].
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Shri Bhngwat Jha Azad: The state-
ment says that the average detention to
import vessels has been redirexd to 1.2
days in the first half of July 1956, and
that in the second half of July, 1956,
there has been an increase. May I koow
by how many days there has been an incresse

and whether there is any likelihood of
reducing the pace of this forcible haulage
in the Second Five Year Plan?

Shri Alagesan: It is due to severe
bore tide restrictions that this set back
has occurred. But we want to improve
matter and see that this is reduced as much

as possible.

Shri Matthea: May [ invite the at-
tention of the hon, Deputy Minister to the
report of the World Bank Mission suggest-
ing that this congestion in the Calcutta

rt can be eased only by having a port
or the export of coal and ores on the west
bank of Hooghly? Is the hon. Minister
considering that suggestion ?

Shri ¢+ That is very much
under our consideration and the mechani-
sation of the ore berths will lead to better
results. That is being taken up now.

Shri Joachimu Alva: The statement
says that in May, 1956, 59,020 tons of
steel products would have to be handled,
which is equal to the entire tonnage hand-
led in 1951-52. May I know whether the
Government has got any immediate—
schemes by which this extra tonnage will
be handled ?

Shri Alagesan: The s'atem:nt says
that such a large quantity of steel arrived
in onc month, a quantity which was to be
spread over the entire previous year. We
have taken steps for quickly clearing these
huge arrivals of steel etc.  As a part of the
programme, dl-l.mr have been created—
where the arrivals are kept and the port
itself is cleared. We have also asked the
importers to clear the quay-side and the
transhipment sheds quickly. We have
i a time-limit, so that they may
clear the goods as soon as they arrive.

Shri Bhagwat Jha Azad: May 1
know whether it is a fact that the detention
to import vessels which was less in the
first half of July has increased since then?
By how many hours has it increased ?

Shri Alagesant I  think the hon.
Member is repeating the question; I
am not able to give the number of hours.

Shri Bhagwat Jha Azad: [ am not
asking for the reasons. In the first half

of July the average derention was 1-2

days; in the second half of July, it increas-

d. 1 want to know bv how many days
has incressel..

Mr. Speaker: Docs the hon. Member
propose to be going on repeating the
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uestion when the hon. Minister is not
able to answer it? He has not got the

_ figures.

Shri t Jha Azad: He should
not avoid the question; he should say that
he wants notice.

does ncf

Mr. 8 r: When he
answer it, he wants notice. If a particular
question is not answered, the hon. Member
may treat it s no answer being given.

Shri 8. C. Samants: Masy [ know
what steps have been taken regarding the
replacement of old locomotives in the
Calcutta Port railway system?

Shri Alagesan: The Calcutta port
has recently acquired ro n2w locomotives.
They are also going to acquire more wag-
ons, more cranes etc. which will facih-
tate the clearance of the port. .

. Mr. Speaker: Next
Gidwani,
Shri Gldwanl: May I know whether
the development of Calcutta port... ..

Mr. Speaker: I asked the hon. Member
to put the next question No. 954.

Oral Answers

question; Shri

Unlicensed Radio sets

*944- Shri Gidwanl : Will the Ministog
of Communications be pleased to state @~

(#) whether many Radio receiver
sets were being operated without licences
in Delhi circle as revealed in recent check-
up;

(b) whether
ployees were nm(mg
operating them wit
anl

(c) whether action has been takeiy
in the matter and if so, what ?

The Minister of Communicatens
(Shri Jagjivan Ram) : (a) 471  cases |
were detected during the recent check
up out of which 126 Radio receiver sets
were found without licenses and the re-
maining 345 cases are still under investi-
gation.

any Government em-
those who were
out such licences;

(b) Yes. +

(c) Yes. Persons found  operating
Radio receiver sets without licenses have
been asked to take out licenses on paymeft
of surcharge in addition to licensc fee,*

r Shri Gidwani h: hl:ln replm part (b
o estion, the hon, inister sai
. Ma

o

ment servants were involved and als®
whether any M.Ps. were involved ?

Mr. Speaker : How does ‘‘Govern-
ment servents’ include M. Ps. ?

y 1 know how many Govern- /
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Shri Gidwani : All right ; I will
restrict my question to Government
servants.

Shri Jagjivan Ram : Out of these
126 cases; §6 were Government employees.

Shel Gidwani : What is the punish-
ment awirded to them ?

Shri Jagjivan Ram : There is no
seperate punishment for Government
employees ; they have also to pay the
surcharge a8 others,

ot wo w1 frh® ;. {
wen § fF W woe W ag
e & e g & forer sl & o
72 2 <fiedt ¥z o 4, IR o ot
AedE R qT wow fear o &,
afe g, & W AWK @ A6
TER X ¥ forg wYE guTT WA ?

St o Tw . ZE AR 9T
I AYE fad A 9T, W KA g
feamr ® ¥ & wro, &Y AxEE A
Y wraewww Ag g &)

Central Road Fund

*95s. Shri S. C, Samanta ? Will the

inister of Transport be pleased to
refer to the reply given to Starred
Question No. 2323 on the 18th May,
1956 and state :

(a) whether the Government of
West Bengal have drawn any money
from the Central Road Fund since
1st April, 1956 from the unspent balance
of Rs. 13167 lakhs; and

(b) if so, how many schemes were
submiteed and sanctioned ?

The DaplE bllixiltcr uf)thl?:;ldl(:d
Transport rl Alagesan) ¢ (a .
The  State Government have rmt&r
asked for an allotment of Rs. 9-77 lakhs
to cover the diture on all the works
in progress during the Ist quarter of the
current year, which is being sanctioned,
Only one new scheme has been submitted
by the State Government for approval
on which orders will issue shortly,

Shri 8. C. Samanta : May I know
what sum was allotted for 1955-56 sand
whether in the schemes submitted by
the State Governments the whole sum
was spent ¢

Shri Alagesan : This is a continuing
affgir; no sums are being allotted. The
State Government are informed of the
balance that are available in their accounts,
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The balances standing against the accounts
of various States were given in answer to
a previous question, It is for the State
ts to utilise the balances by
sending fresh schemes for approval.

Shri S. C. Samanta : May I know
whether the procedure to send letters to
cach State Government about the un-
spent money is being continued ? If
80, what are the replies from the State
Governments

Shri Alagesan : By means of a circular
we have brought it to the notice of the
various State Governments that large
balance are available in their accounts
and they may send up suitable programmes
for execution,

Shri N. M. Lingam : May I know
the special difficulties experienced by
the West Bengal Government in utilisi
the sum allotted to them from the Centra
Road Fund ? May I also know whether the
Centre tried to remove those difficulties ?

Shri Alagesan : These are entirely
within the ambit of the State Governments’
activities. West Bengal is a Pait A State;
ithasgota P. W, D, etc. and it has got
experience also. - It is not one of the

States. We are not aware of any
special difficulties that they are experien-
cing ?

Shri §. C. Samanta : In how
many cases were the schemes submitted
by the West Bengal Government not
accepted by the Central Government ?

Shri Alagesan : It is not a question
of our not accepting anything. We
might have asked for further information
on the matters that were referred to us.
Otherwise there is no question of our
not sccepting any scheme. Generally the
approval is given,

Soil Erosion

*956. Shri A. K. Gopalan : Will the
Minister of Food and Agriculture be

pleased to state :
(a) the measures taken by Govern-
ment to t soil-erosion in the up-

lands of Travancore-Cochin; and

(b) the Fron'rm of such measures
up-to-date

The Minister of Agriculture (Dr.
P. 8. Deshmukh) : (a) A Scil Conser-
vation Scheme is under execution by
State Government since 1955 with financial
assistance from the Government of Indis.

b) From the inception of the Scherne
in January 19s5s, Contour terracing &
trenching work has been completed on
a total area of 2533 acres up to the end
of June, 1956.
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Shri A. K. Gopalan 1 May 1 know
when the other incomplete portion wi
be completed ? In how many moaths
will it done ?

Dr. P. S. Deshmukh : The scheme
is proceeding and as the work is done,
whatever we  have promised to  give
will be given .

Shri Achuthan : May I know whether
the works are spread throughout the
districts ? If so, what are the major
works in each district and what is the
present strength of the labour force
employed ?

Dr. P. S. Deshmukh : I have no
exact  information about the persons
employed. But , so far, altogether 58,640
people were employed, For the year
1956-57, 2,069 people were employed.
So far as the work being spread to each
district is concerned, it is the concern of
the State Government.

Shri L. N, Mishra : May I know
whether the Government of Australia
have made some special offer for soil
congervation, erosion and fiood control
Emﬂ_ensurcn and, if so, the nature of such

er.

Dr. P, S, Deshmukh : There's no
such offer, to my knowleige. There
are certain discussions going on about
better use of water resources. But even
tl}:crc no final decsion has yet been arrived

Shri Kasliwal: What are the measures
taken by Government to prevent soil
erosion ? May I also know  whether
about the establishment of the soil conser-
vation boards in various States, Govern-
ment have received any complaint from
any State tnat there is considerable lack
of activity by the soil conservation board ?

Dr. P. 8. Deshmukh : The activity
and earnestness of each board certainly
differ from board to board. There has
been no complaint of the nature my
friend has suggested. We have, how-
cver, found that some boards are active
and others arc yet to be fully activised.

Pandit D. N. Tiwary : In view
the fact that soil erosion has beo:rine &f
all India question and there is s0il erosion
in every State for instance, by Ganges
in Bihar—what steps have the Govern-
T“er;jmtagf: t’et'o coLon:limlte the plans for

80 that soi i
e 34 erosion may be

Dr. P, 8. Deshmukh : I cannot sa
what  co-ordinated plans we have l.ln'ujer,-r
taken in replies to a question. But
we have certainly taken an all India view
of all those nplaces where soil
€rosion takes place. We have get up
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certain research centres and certain othc{

experimental demonstration  centres
over India and we are trying to prevent
every type of soil ecrosion, including
river erosion,

Pandit D. N. Tiwary : How many
centres arc there in Bihar ?

Mr. Speaker t We have enlarged
this question. This relates only to
Travancore Cochin. Mr. Gopalan. may
put his question.

Shri A. K. Gopalan t May I know
whether any steps have been taken on the
Malabar side and, if so, whether there
have been any reports about them ?

Dr. P. S. Deshmukh : I cannot
:’peciﬁcully refer to what exactly is being
one. But we are taking care of every
kind of soil erosion,

Banihal Tunael

*957. Shri Krhhn.ehlrz: Joshi: Will
the Mﬂ;ister of Transport pleased to
state:

(a) the progress of work on the Banihal
Tunnel Project during 1956 so far; and

(b) the amount spent so far on its
consturction ?

The Deputy Minister of Railways
and Transport (Shri Alagesan):(a) A
statement is laid on the Table of the
II;IDk Sabha, [Ses Applendix VI, annexure

0. 2].

(b) Rs, 53'59 lakhs upto June, 1956.

Shri Krishnacharya Joshi: May I

know when these tunnels will be completed.

Shri Alagesan: It was programmed to
complete the first tube gy g November
1956 and thz entire work by April 1958.
Now, on account of certain special diffi-
culties encountered, these dates may have

to be put off.

Shri Krishnacharya Joshi : May I
know what is the estimated cost of cons-
truction of this tunnel?

Shri Alagesan: About three crores of
rupees,

Pandit Fotedar: May [ know
whether the Government have any assess-
ment of the probable date when the tunnel
will be thrown open to traffic?

Shri Alagesan: As per present posi-
tion, it is expected that the first tube will be
available for traffic by about the end of
December. JBut I am not very sure about
1t,

Pandit Fotedar: Is it a fact that the
previous assessment of the Government
was that the tunnel would be thrown open
to t:; traffic in the month of Novemier
195
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Shri Alagesan: I said so.

Shri S. V. Ramaswamy: Whu are
the special difficulties which they could not
anticipate when the scheme was laun-
ched upon?

Shri Alagesan: They came to light
later on as they went on driving the pilot
tube, The rock was found to be softer
than what was assumed. It was originally
assessed that it would be enough if we lined
the tunnel for about half the length with
cement. Now it looks as if the whole
tunnel has to be lined. And the old tunnel
which was functioning gave way and the
contractor's staff and officers had to be
diverted to set right the old tunnel. That
also put off the progress of the work of the
new tunnel.

qs wew fag: TR @ =W
9T Y@ &I @ &% @ &, Sfe
T I W EE A & §G wA A
gt ar aff ?

R ww afeege it (sfi emw
wpe wret) - oot rEw f o
W ) WREAY T g ag &
o |

Shri Kamath : Has the Ministe r's
attention been drawn to certain reports
that the serious damage which occurred
to lgﬂ.m of the tunnel, resulting in the virtual
collapsexof certain parts, might have been the
work of certain saboteurs and anti-Indian
elements operating in the State of Jammu
and Kashmir?

Shri Lal Bahadur Shastri: I do not
know whether the hon. Member is referring
to the old tunnel.

Shri Kamath : Old tunnel.

Shri Lal Bahadur Shastri : There
is no basis for making that type of assump-
tion.

Shri Kamath: Wasthere any dama e
to the new t ?

Shri Lal Babadar Shastrit No. Not
yet,

Shri Blutwnf Jha M;:; th?mld the
difficulties, a rom taki original
schedule of tfl:: to further shead, in any
way contribute or lead to increase in the
original estimate also?

Shri Alagesan: [ am not able to say.
It may not lead to any increase.
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Bengal Provincial Railway
Company

* Shri Tushar Chatterjea: Will
the M”i:'ister of Railways be pleased to
state:

(a) whether any representation has
been recsived by Government from the
public of Dasghara to the effect that as
a result of abolition of Bengal Provincial
Railway Company of West Bengal, public of
that area are in great distress and that
Government should intervene to continue
running of the Railway in that area till some
alt;rmtwe transport arrangement is made;
an

(b) if so, the steps Government have
taken or propose to take in the matter ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) No
representation has been received from the

blic of Dasghara. A representation was,

owever, received in March last from the
public of aganj but it was considered
that road services could adequately meet the
needs of transport in that area.

(b) Does not arise in view of the answer
to (a) above.

Shri Tushar Chatterjea : Has the
Government made any enquiry into the
question that there is no road from Dasghara
to Magraganj ? That was the only link con-
necting them.

Shrl Alagesan: This is a matter in
which we have been in close consultati
with the State Government., The S
Government also extended some financial
assistance for the activities of this Company.
Now the Com%any has gone into voluntary
liquidation. There is a road available and
buses are plying on the road. That
is our information.

Shri Tushar Chatterjea: In view of
the fact that in connection with this
Railway, the Railway Minister promised
several times in this House that the railways
would not be closed without any alteranative
transport and in view of the fact thet there
is no transport now, how is it that Govern-
ment has not intervened in the matter ?

The Minister of Rnllw;n:nd Trans-
port (Shri Lal Bahadur trl): | have
never said like that—that these railways
will never be closed, No. 1. ,it isa private
company. I cannot compel them to func-
tion all the time. If they cannot work the
railways, well, they have to close it dewn.
No. (2), there is already a road and (3) some
subsidiary roads are being built by the West
Government and the Centre is
giving them adequate financial assistance.

Shri Tushar Cha ea: There is
some misrepresentation. say that the
Railway Minister promised that this railway
would not be closed without making any
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alternative arrangements.
Secondly, there may be roads. But no trans-

port is there. What about these two points ?

Shri Lal Bahadur Shastri: There is
a road, as the Deputy Minister has just now
informed, and further roads will be built
in that arca.

Commercial Staff in Eastern
Railway

transport

*960, Shri H.N. Mukerjee: Willthe
Minister of Railways be pleased to state:

(a) whether he has received represen-
tations from the Commercial Staff of
Eastern Railway for the abolition of a prac-
tice, allegedly introduced since 1951, of
holding a general examination for promotion
of candidates even to non-selection posts;

(b) whether his attention has been drawn
to a judgment of the Calcutta High Court
on the 25th November, 1955, Wherein such
practice was declared to be illegal;

(c) whether it is a fact that he has on
several public occasions expréssed himself
aguinst examinations for promotion to
non-selection posts; and

(d) what steps ate contemplated in the
matter ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) Yes.

(b) Yes. But rules have since been ampli-
fied to permit of departmental tests being
held for promotion to non-selection posts.

(¢) This is not correct.

(d) Does not arise in view of reply to
pert (b).

Shri H. N. Mukerjee: May [ know
if it is a fact that under cover of a depart-
mental test it is being sought to havea
general qualifying examination even for
!::’romotmn to non-selection posts though the

igh Court had clearly indicated that that
was nor warranted ?

_ Shri : The Roilway Board’s
interpretation has always been that the
railway administrations can hold these
examinations for promotion even to non-
selection posts, but the High Court inter-
preted the rule as it thcnf stood as not
permitting an_exsmination for & group of
individuals. They said that an mzfm-
tion could be held for an individual bat not
for a groap of individuals, As I stated in the
answer, the rule has been amplified to bring
even departmental tests within the scope of
the operation of this rule. These examina-
tions arc not meant as a cover, but they
arc meant to fincrease the efficiency of the
staff in discharging their respective duties.

. Shri T, B. Vittal Rao: The compila-
tion of the posts in various categories in
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the sélection and non-sclection posts was
taken up by the Railway Board some years
ago. May I know whether the lists have
since been finalised ?

Shri Alagesan: : They have been fina-

lised.
ey TeE
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Mr. Speaker: Hon. Members who

occasionally put questions must at least
stand up so that I may have a look at them.

Shri M. N. Singh: I stood up. ~

Mr, Speaker: [ am not able to remember
the names of hon. Members who take
part in the proceedings occasionally, and
therefore  when they put one or two
questions, they may stand up so that [ may
remember their names,

Shri M. N. Singh: I stood up.
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Shri B.S. Murthy : May I know
whether any steps are being taken to print
in other regional languages ?

Shri Jagjivan Ram: I think they are
printed in some of the regional languages.

Shri S. C. Samanta : May [ know
whether these Hindi copies of the guide
are being printed by the department or
through the Works, Housing and Supply
Ministry ?

Shri Jagjivan Ram: Itis thelook-out
of the W.H.S. Ministry whether they are
printed in the Government Press or through
the private press.

Sugar Factory

*962. Shri Bishwa Nath Roy : Will
the Minister of Food and Agriculture
be pleased to state whether installa-
ton of any sugar factory would start
this year or ucxi year in Uttar Pra-
desh in view 0. considerable increase
in acreage of sugarcane cultivation and
in jts yield in that State ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : A statement is laid
on the Table of the Lok Sabha. [See
Appendix VI, annexure No. 3].

Shri Bishwa Nath Roy t What is the
crushing capacity of factories proposed
to be established this year or next year?

Dr. P. 8. Deshmukh : The crushing
capacity of cane per day will be 1,000
tons for the factory at hpat, 2,000
for the factory at Bist (Dist Nainital),
1,200 for the fatory at Bazpur and 8oco
for the factory at Nawabganj.

Shri Bishwa Nath Roy: )When will

these factories start crushing

The Minister of Food and Agricul-
ture (Shri A. P. Jain) : It is expected that
the Nawabganj factory will start crushi
in the 1956-57 semson. The Bhist
Bazpur factories will start crushing in
195;—58 and the Baghpat factory in
1958-59.
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Birth Centenary of Lokamanya
Tilak

*963. Shri Kamath :,Will the Minister
of Communications be pleased to state :

(a) whether it Ll;. h:n fact Eh:lt stamps
commemorating anya Ganga-
dhar Tilak’s birth cent have al-
ready been used before their official
issue ;

(b) whether the matter has been in-
quired into ; and

(c) if so, with what result ?

The Minister of Communications
(Shri Jagjivan Ram) : (a) and (b). Yes.

(c) Enquiries are still in progress.
From the reports so far received, it appears
that it was purely accidential that the
stamps happen to be issued before the
prescribed date through some offices in
the interior. Suitable action will, however,

be taken to avoid a recurrence of this
nature.

Shri Kamath: Since 1947 uptill
now we have issued several special stamps.
Is this the first case of its kind or has it
happened in the past also ?

Shri Jaglivan Ram: So far as I

can say, this is perhaps the first case be of
its kind.

Shri Kamath: How many States
are involved in this leakage prima facie
according to the information in Govern-
ment’s possession ?

Shri Jagjivan Ram  As I have said,
this occurred in some of the post offices
in the interior in three circles, in the Pun-
jab, Orissa and Uttar Pradesh.

Shri Kamath: On what date were
these special stamps in commemoration
of Lokamanya Tilak printed and consign-
ments made available to the various
States ?

Mr. Sﬁu&n: I have no objection to
these details, but I am not able to follow
the point the hon. Member is driving
at.

Shri Kamath : Press rcports showed
that the various States among which Madhya
Pradesh is also involved, issued them two
or three days in advance. The dates of
the defacing or the cancellation of the
various stamps are given. So, I waat
to know whether Government takes en-
ough precuations to sece that the stamps
are not sent to the various States
before they have to be actually is .
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Shrl Jaglivan Ram: If the }en.
Member will take a ical view of the
matter, he will agree that the stamps will

have to be sent to the various States well in
advance.

Shri Kamath : How much ahead ?

Shri Jagjivan Ram : I have not got
the cxact datcs here, but I may explain,
with your permission, Sir, the method
followed in these matters. The stamps
are printed at Nasik. Then we send these
stamps to the various treasuries in the
different circles. When they get the
indents from the post offices concerned,
the treasuries issue the stamps, and if the
stamps have to travel to the sub-offices,
in the interior the stamps will have to
be sent to the treasury two or three weeks
before the date of the release of the
stamps.

Shri Kamath : Are instructions not
issued to the treasuries in the various
States that these special stamps should
not reach the sub-post-offices ecarlier than
two or three days before the actual issue?

Shri Jagjivan Ram 1 The instructions
are issued to the treasuries as well as to
the post offices, to both of them. The
instructions to the post offices are that the

icular packet is not to be opened be-
ore such and such a date and the stamps
are not to be released before such and such
a date. All these instructions are there,
but in spite of all these instructions

these things hawve happened in some of the
interior places.

Shri Kamath: How many comp-
laints have been received from the various
philatelist organisations in the country
and what is being done about them ?

Shri Jagjivan Ram : Complints from
whom ?

Shri Kamath : Complaints from
various individual philatelists, that is,
stamp collectors.

Shri Jagjivan Ram 1 About what ?

Shri Kamath: About this leakage.
Various stamp collectors have couEInmed
that they have lost what is called the first
day cover value. Have they complained to
Government about this matter, and if so,

is that matter also being connected with
this enquiry?

Shri Jagjivan Ram : I do not think
that is a matter for any enquiry. The
philatelists themselves are divided in
their opinion. 1 am not a philatelist.
But the philatelists are divided in their
opinion, so far as I have been able to see
in the Press. Some think that the date
which was formally fixed for the release of
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these stamps will be treated as the first
day, and the clandestine ones will not be
regarded as having any philatelic value.

C.A.R.E.

*964. Shri Rishang Keishing: Will
the Minister of Food and Agriculture
be pleased to state :

(a) the items of relief gifts receiv-
ndia from Cooperative for Ameri-
ﬁmﬂmces to Everywhere (CARE) ;

(b) the value of the relief gifts re-
ceived during the past five years in terms
of money ; and

(c) how and to whom these relief gifts
have been distributed ?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Standard Food
Packages, cotton packages, books, food-
grains, foodstuffs, drugs and medicines,
multivitamin tablets, hospital equipment
and supplies and agricultural implements.

(b) The Government of India have no
information about the money value of
the gifts.

(c) Under the terms of the relevant ag-
reements with the Government of India,
these relief gifts have to be distributed
free by the throughout the country
for the benefit of the poor and needy per-
sons irrespective of their race, caste or creed.

Shri Rishang Keishing ¢+ May 1
know whether Government propose to
channelise all the foreign gifts of this kind
through Government_itself or Government-

recognised agencies ?

Dr. P. S. Deshmukh : There is under
consideration a proposal to see that as much
of these gifts as possible should be channe-
lised through Government departments.

Shrimati Renu Chakravartty: May
I know how much of these gifts have been
distributed through the Congress commit-
tees, how much through the Bharat Sewak
Samaj and how much through the Red
Cross Society ?

The Minister of Food and Atﬂrl
culture (Shri A. P. Jain): None of
gifts have been distributed through
ress committees, I do not hnow about
the harat Sewak Samaj. But I do not think
any of these gifts have been distributed
througl?; the Bharat Sewak Samaj either.

mmﬁrm ) ﬁ‘
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Shri Rishang Keish May 1
know whether Governmentnlfave recmyved
any complaint regarding the manner of
distribution of these gifts?

Shri A. P. Jaln: Yes, somectimes
there are complaints.

Shri L. N. Mishra: May I know
whether it is a fact that in some places these
?flt:s l:getu}v;cd frﬁmthor.her coumfrm are dis-

ribut rough the agency of the Bharat
Sewak Samaj and in some other places
through Government  agencies? Are
Government aware that a list of the children
get these gifts is maintained, and mostly,
only those children who belong to the back-
ward classes, rer classes, and the flood-
u?ckcn people are given these doles and
gifts ?

Shri A. P. Jain: So far as the distri.
bution throu the Government agencics is
concerned , dcscrl‘)tmn given by the hon,
Member is subsuntul correct. Full records
are maintained, and proper distribution is
being done.

Barasat-Basirhat Line

*966. Shrimati Renu Chakravartty
Will the Minister of Railways be plmcd
to state:

(a) at what stage is the construction
of the broad-gauge railway line in lieu of
the ex-Barasat-Basirhat Light Rail-
way; and

(b) by what date is the work proposed
to be completed ?

The Deputy Minister of Railways
nul Trensport (Shri Alagesan): (a)
and (b). The ficld work of Preliminary
Enginecring and Traffic Surveys has been
completed. Engineering report and esti-
mate have been prepared by the Eastern
Railway Administration and are under veri-
fication of the Financial Adviser and Chief
Accounts Officer of that Railway. The
Traffic report is yet to be finalised. It is
too early to say when the work will be com-

pleted.

Shrimati Renu Chakravartty: Ma
I request that Q. No. 984 connected wi
the same subject may also bc answered along
with this ?

Mpr. Speaker: Is *hc Minister willing
to answer it ?

Shri Alsgesan: Yes.
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Barasat-Basirhat Line

_*984. Shrimati Renu Chakravartty :
t\!fhll the Minister of Railways be pleased
0 state:

W v_whcth;r ll'at is a fact that bth:a::lemﬁm-
tion point of the proposed br

railway on  ex-Barasat-Basirhat ﬁ:ﬁ
Railway has been changed from Birati
to Barasat; and

(b) if so, in what way will the line serve
the triangle between Patipukur-Beliaghata
and the main line?

The Deputy Minlster of Railways
and Tran (Shri Alagesan) : (a)
Although no final decision has been taken
in the matrer the take-off point is likely to
be Barasat.

(b) It is for the State Government to
decide. It is understood & road is being
constructed in the area,

Shrimati Renu Chakravartty: The
Minister of Railways and Transport, Shri
Lal Bahadur Shastri, had assured a deputa-
tion that met him last July that the work
would be completed by December last year.
Now, the Deputy Mimster is telling me that
there is no certainty as to the time by
which the traffic report will be i
What is the difficulty ?

The Minister of Railways and
Transport (Shri Lal Bahadur Shastri):
I might have said that the work would start
at that time, [ would not have said that
it would be finished by that time,

Shrimati Renu Chakravartty: The
Minister had also stated that instead of the
line serving between Patipukur and Belia-
ghata, & new road is being constructed there,
May 1 know whether it is a fact that the
construction of that road has not yet started,
and whether the alignment for the road has
been finalised ? Otherwise, what will ha
to this triangle ? Which line will serve 1t ?

Shri Alagesant As I said, more than
half the distance between Patipukur and
Beliaghata bridge is covered by the existing
road, which up to Haruakkal. For
the other half, the West Bengal Govern-
ment propose to have a road and continue
it and take it up to Beliaghata bridge. This
road which will be almost on an alignment
parallel to the existing railway alignment
will serve the needs of that area.

Shrimati Renu Chakravartty @
Could the Minister give us some idea as
to the time by which the work will be taken
up at least?

Shri Alagesan: On the road work or
on the railway?

Shrimati Renu Chakravarttyt On
the railway.

10 AUGUST 1856

Oral Answers 1092

Shri Alagesan: [ am not able to say.
We have to receive the traffic report and also
the engineering survey reports. These
have not yet been finalised. After these
are received and studied, we can take up
the work. I am not able to say at present
when it will be taken on hand.

Vessel Salvage Operations

*967. Dr.Ram Subhag Singh: Will
the Minister of Transport be pleased to
state:

(a) whether Government have arranged
through the Polish Ministry of Forelgn
Trade in Warsaw, to salvage the wreckage
of three vessels namely Rgmdas, Dipavats,
and Lgkshmi which sank in the Bombay
harbour during 1947 and 1948;

(b) on what basis has this salvage work
been arranged; and

(c) when this work will be undertaken ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): g;g
The Bombay Port Trust have, with t
sanction of Government, given a contract
for the salvage of the wreckage of the three
vessels to the Polish Foreign Trade Organi-
sation *“‘Centromor”.

(b) On a ‘No Cure No Pay’ basis.
(c) In Osetober 1956.

Dr. Ram Sub Singht May 1
knothhe amount sanctioned for this pur-
pose

Shri Alagesan: The contract amount
is Rs. 27 lakhs.

Dr. Ram Subhag Singh: i;-lu any
preliminary enq been made regard
to the ulv.gl.ngmt:?thiu ship ?

Shri 2 This has been -
ing with the Port Trust for a number of
years. They have tried to get hold of various
contractors, who somehow could not carry
out this work, owing to the various diffi-
culties involved. e shall be glad if this
firm can finish the work within the time
they have promised.

to stipulate that Indians are also associated
fgrtr;ininsmdexperienuinthmopeu-
tions

carry out the work, somehow, it fe))
through.
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Marine Engineers and Officers

‘K{‘& Shri C. R. Narasimhan: Will
the Minister of Transport be pleased to
state !

(a) the number of Marine Engineers
and rs which the existing Institutions
g’mpose to turn out during the Second Five

ear Plan;

(b) whether schemes for the purpose are
adequate and co-related to the programme
for Indianising the shipping Industry;

(c) whether a  shortfall of Marine
Engineers and Officers in the future are
proposed to be averted by any special
scheme; and

(d) the nature of such schemes for
turning out adequate Marine Engineers ?

The Deputy Minister of Railwa

and Transport (Shri Alagesan) : (a)
3_}2& Marine Engineers and 280 Navigation
TS,

(b) Yes.

. (c) and (d). No serious shortfall is anti-
cipated. The position is, however, under
constant review and, if necessary, the annual
intake of the existing training institutions
will be suitably increased.

Shri C. R. Narasimhan: May I know
whether over and above the arrangements
made in this country, there are plans to
send trainees abroad for advanced know-
ledge ? .

. Shri Alagesan: We have got training
institutions. There are some who have
Bone abroad also and obtained the (extra)
certificates.

SHORT NOTICE QUESTION AND ANSWER

Safeguard for Telengana

8. N.Q. No. 8. Dr. Lanka Sundaram:
Will the Minister of Home Affairs be
pleased to lay on the Table of the Sabha
a statefnent of proposed Government action
regarding safeguards for Tel , Arising
out of the discussions in the Joint Commit-
tee on the Smtes Reorganisation Bill and
the discussions held subsequently with
representatives of Andhra and Telengana ?

The Minister in the Ministry of

Home Affairs (Shri Datar): Yes. I have

laced a copy on the Table of the House.
See Appendix VI, annexure No. 4.]

Dr. Lanka Sundaram: May | know
whether the attention of the Government of
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WRITTEN ANSWERS TO QUESTIONS

National Co-operative Development
and Warchoubing Board

*943. Shri Shree Narayan Das:
Will the Minister of Food and Agriculture
be pleased to state the progress made
in the direction of setting up of the
National Co-operative Development
and Warehousing Board and the All
India Warchouse Corporation for
which necessary legislation were passed
gu‘l;i:.;? the Twelfth Session of the Lok

8l

The Minister of Food and Agri-
culture ESIIH A, P.}gda): The selection of
nnel for the National Co- tive
evelopment and Warchousing rd is
almostcomplete and the Board is expected
to be set up very shortly, The question of
setting up the Central Warehousing Corpo-
ration will be taken up after the Board
is established.

Inspection of Stores

*948. Shri Madiah Gowda: Will the
Minister of Railways bc pleased to
state:

(a) the number of cases in which
materials for Stores that arc inspected
and passed by the Directorate of Inspec-
tion of the D.G.S. & D. was not found
according to the specification by the Rail-
ways and rejected for the years 1954-55
and 1955-56; and

(b) how such cases of defective ins-
pections by the Directorate of Inapection
of the D.G.S. & D. are dealt with?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
69 in 1954-55 and 112 in 1955-56.

(b}‘;\knaumem is laid on the Table of
the Sabha. [Sec Appendix VI,
annexure No. s].

Indian Delegation to U.S.S.R.
*gg1, Shri Radha Raman: Will
the Izﬁniater of Food sad Agriculture
be pleased to state:

(a) whether an Indian dclegation
of experts is scheduled to visit U.S.S.R,
next month for studying irrigation and
drainage projects in that country under the
auspices of the Food and Agriculture
Organisation ;

(b) whether there has been ary dele-
Etim of such type (i.e. sent by U.N.)

the past; and

(c) if so, to which country and whether
India was one of the delegates?
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' The Minister of Food and Agriculture
(Shri A. P, Jain): (a) The delegates left
India for Russia on 4st August, 1956.

(b) Not to our knowledge.
(c) Does not arise,

Construction of Bridges

*952. Sardar Iqbal Singh: Will
the Minister of Transport be pleased
to state the amount of allocation drawn
by the Punjab Government for the
construction of bridges over the river
Gaggar in Punjab in 1954-55, 1955-56
and 1956-57 so far?

The Deputy Minister of Railways
and Transport (Shri Alagesan): A
statement is laid on the Table of the
Il:?k gabhn. [See Appendix VI, annexure

0. 6].

Fertilizers

Shri M. S. Gurupadaswamy:
*9s8. {Sllrl R. P. Garg: Y
Will the Minister of Food and Agri-

culture be pleased to state:

(a) the total amount of fertilizers
produced in the country during 1955-
56;

(b) the total requirements of the

country during the Second Five Year
Plan; and

(c) the names of the countries from
where the fertilizers are proposed to be
imported ?

The Minister of Food and Agricul-
tare (Shri A. P. Jain)2: (a) to (¢).
A statement giving the required infor-
mation is laid on the Table of the Lok
Sabha., [See Appendix VI, annexure

No. 7].

Goshalas

*965. Shri U. M. Trivedi: Will
the Minister of Food and Agriculture
be pleased to state whether Government
have launched upon any scheme to im-
prove the working of Pinjrapoles and
Goshalas ?

The Minister of Food and Agricul-
ture (Shri A.P. Jain): Yes.

Inland Water Transport

*969. Shri M. Islamuddim: Will
the Minister of Transport be pleased to
refer to the reply given to Starred Ques-
tion No. 1345 on the 11th April, 1956
and state;

(a) whether the  investigation has
been combleted into the possibility of
linking the Buckingham Canal with
the Madras Harbour; and

(b) if so, the result thereof?
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The Deputy Minister of Rallways

and Trans Shrl Alagesan
and (b) Nomt, SEr. » W

Tea Workers in Tripura (Bonus)

_*970. Shri  Biren Dutt: Will the
Minister of Labour be pl d to
state:

(a) whether the bonus decided to
be given to the Tea-garden labourers
has been given to the Tea workers of
Tripura;

(b) if so, what amount has been
paid to each worker and in how many
gardens it has been given; and

(c) if not, the step Government pro-
pose to take in the matter?

The Deputy Minister of Labour
(Shri Abid Al): (a)to(c). The Govern-
ment of Tripura has been requested to
furnish the required information. It
will be laid on the Table of the Lok Sabha
in due course.

Railway Corruption Enquiry Com-
mittee

Thakur Jugal Kishore Sinha
» $ Shri Asthana:
975 3\ Babu Ramnarayan Singh:
°L Shri Deogam:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 792 on the 19th
March, 1956 and state the steps that
have been taken so far for implementation
of the remaining recommendations of the
Railway Corruption Enquiry Comumittee?

The Deputy Minister of Railways
and Transport (Shri Alagesan): A
statement is laid on the Table of the House.
[See Appendix VI, annexure No. 8].

Employment Exchanges

*g72, Shri N. B. Chowdhury: Will
the Minister of Labour be pleased to
state:

(a) the number of Employment
Exchanges that arc proposed to be
handed over to the State Govern-
ments;

b) what portion of the expenditure
in l('ea)pect of the Exchanges handed over
will be borne by the Union Government;
and

¢) whether any guarantec has been

‘ve(n to the present employees of the
nges that such transfer of authority

would not affect their emoluments?
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The Deputy Minister of Labour
(Shri Abid All): (a) 137.

(b) 60%.

(¢) It has been J:mpwed to the State
Governments that they should take stéps
to protect the existing ¢moluments of
the staff, where necessary, by (treating
2 part of their pay as personal pay.

Indian Labour Conference

*973. Shri T. B. Vittal Rao: Will
the Minister of Labour be pleased to
state:

(a) the reasons for the delay in con-
vening the 15th Session of the Indian
Labour Conference;

(b) when it is likely to be held;

(¢) whether the subjects to be in-
<luded in the agenda have been finalised;
and

(d) if so, what are the subjects?

The Deputy Minister of Labour
(Shri Abid All): (a) and (b). The
last Session of the lndian I.abour Con-
ference was held in 1955. The Con-
ference is geaerally held once a vear and
the next session is proposed to be held in
November, 1956. .

(c) and (d). Not yet; the goncemed
interests are being consulted.

Indis-Burma Shipping Service

. Shri D, C. Sharma :
974- | Sarder Aksrpuri :

Will the Minister of Transport be
pleased to refer to the reply given to Star-
red Question No. 390 on the 1st March,
1956 and state the present position in
regard to the India-Burma Shipping
Service ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) :
Messers. Scindia Steam Naviggtian Com-
pany Ltd., Bombay, have agreed toresume
the service with their M, V. “S i
towards the end of this month. The
vessel will however mglcy durinf) the fair
season from September to ecember,
1956.

As regards long-term arrangements, it
has been decided that the Eastern Ship-
ping Corporation. (Limited), Bombay
should acquire a suitable vessel for regular
cmployment in this run, -
tion have already placed an order with the
Hindustan Shipyard Lid., Visakhapatnam
for the construction of a suitable vessel
and erc also considering the possibiliry
of acquiring a suitable second-hand wvessel,
pending the delivery of the new vessel,

411 L.S.D.
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Training in Dairy Servier

*975. 8hri Madish Gowda : Will
the Minister of Foed amd Agricuiture be
pleased to state :

(a) how many students are trained in
Dairy Science every year and what faci-
lities are created for such training;

(b) whether it is contemplated to start
a degree course in Dairy Science; and

(c) if so, when it will come into effect
and at what cost ?

The Minister of Food and Agri-
culture (Shri A. P. Juin) : (a) to (c).
A statement is laid on the wble of the
Lok Sabha. (See Appendix VI, an-
nexure No 9],

Agricultural Museum

976 Shri Ram Krishan :
. Shri Bhakt Darshan :

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Unstarred Question No. 1646 on
the 2nd May, 1956 and state :

(a) whether the dewils regarding lo-
cation etc. of Agricuitural Museum have
since been finalised; and

(b) if so, the demails thereof?

The Minister of Food and Agricul-
ture (Shri A, F. Jain ) : (a) A tcmative
scheme Bas been prepared for the establi-
shment of an ricultural Museum at
Dehi. But further action has been held
up as financial resources necessary for the
Scheme have not yet been assured for
inclusion in the Second Five Year Plan,

(b) The details of the scheme will be
worked out only dfter the scheme has becn
;tla.ceptcd in principle, for inclusion in the

n.

State Farm

'W. Shri Jhulan Sinbha : Wil
the Minister of Food and Agriculture
be pleased to refer to the given to
Starred Question No. 1392 0on the 1ith
April. 1956 and state the present posi-
tion with regard to the starting of the
Smte farm with the ald of Russian agri-
cultural machinery and equipment ?

The Minister of Food and ul-
ture (Shri A. P. Jain) : Out of the total
area of 30.650 acres earmarked for this farm
the State t have already deli-
vered possession of 14,600 acres. Jt bas
been decided to start the farm immediately
and an area of about 4.000 acres will be
brought under cukivation during the
coming Rabi season. The necessary
equipment is already on the move to the
farm site and it is that the actual
cultivation of the land will commence on
1sth August 1956.
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Ring Railway Round Delhi

Sardar Igbal Singh:
*o78 {s;m Naval Prabhakar :

Will the Minister of Raillways be
pleased to refer (o the reply given to
Starred Question No. 42 on the 17th
February, 1956 and statc:

(a) whether the scheme for a Ring
Railway arourfd Delhi and New Delhi
has been finalised ;

(o) if so, the main features thereof ;

(c) what will be the first stage ofits
implementation; and

(d) the estimated expenditure to be
incurred thereon ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Not yet . The proposa: is still under in-
vestigation.

(b) to (d) Do not arise.
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Gazetted Officers in Railway’s

*980 Shri Radha Raman: Will the
Minister of Railways be pleased to
statc whether it is a fact thet nearly 700
officers are likely to be added to the gaz-
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etted cadres of the Indian Railways during

the first year of the Second Five Year
Plan ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : Yes.
This figure, however, represents the total
requirements of Officers to be employed
temporarily during the entire Second
Five Year Plan of Indian Railways,

River Port on the Ganga
*981 S Shri Shree Narayan Das:
\Dr. Ram Subhag Singh:

Will the Minister of Tramsport be
pleased to state :

(a) whether there is any proposal
to build a river port on the Ganga at
Patna ;

(b) if so, the nature of the scheme
and the progress of work in this direction ;

(c) whether there is any scheme of
development of river ports clsewhere
also , and

{d) if so, important festures of such
schemes ?4

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a) Yes

(b) and (d).The scheme cnvisages the pro-

vision of transit sheds, internal roads,
landing facilities for river steamers and
flats and rail connections etc.

Survey and investigation for the proposed
port at Patna are now in progress.

(c) It is ‘proposed to develop inland river

ports at Manihari, Pandu, Gauhati, Dhubri
and Karimganij.
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Attack on Rail Station
*983. Shri Gidwanli : Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that Naga
rabels attacked Naginimora Railway Station
12 miles from Simalugiri, in Sibsagarh
District on the 16th July, 1956 and
looted Railway and civil properties and
damaged the Railway Bridge between
Santak and Dihubor stations disrupting
train services ; and N

(o) if so, what action has been taken
to prevent such occurrences ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (2)
Yes. On the night of 16th/17th July, 1956.

(b) A statement is laid on the Table of
v of the Lok Sabha. [See Appendix VI,
annexure No. 10]

Postal Staff in Nilgiris

*985. Shri H, N. Mukerjos: Wil
the Minister of Communications be plca:ed
to state:

(a) whether the attention of Govern-
ment has been drawn to the discontent of
the cluss III postal staff in the Nilgiris at the
refusal of their hill allowance; and

(b) whether the decision is to be re-
vised ?

The Minister of Communications
(Shri Jagjivan Ram): (a) The P. & T. staff
in the Nilgiris in common with other Central
Government staff are in receipt of allowances
for costliness of living in hill smtions. No
such allowance has been denied to the P, & T.
staff in particular.

(b) Does not arise,

4
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Assistant Directors-General of
Health Services

*986. Shri Kamath: Will the Minister
of Health be pleased to state the number of
Assistant Directors-General of Health Ser-
vices

The Minister of Health (Rajkumari)
Amrit Kaur) : There arecight posts of
Assistant Director General of Health Services
out of which five are filled at present.

Al India Institute of Medical Sciences

_ *987. Shri S, C, Samanta: Will the
Minister of Health be pleascd to refer to the
reply given to Starred Question No. 2087
on the r1oth May, 1956 and state:

(a) how far the opening of an ear, nose
and throat departmment with the All-India
Institute of Medical Sciences, New Delhi has
been followed up;

(b) whether orders for up-to-date equip-
ment have been placed;

(¢) if so, with whom; and

(d) whether qualified and experienced
staff have been recruited ?

The Minister of Health (Rujkumari
Amrit Kaur): (a) The accommodation for
the Ear, Nose and Throat Department of the
All India Institute of Medical Sciences, New
Delhi, will be provided in the main building
of the Institute. The Building plans of the
Department are ready and it is expected that
construction will be completed in three years.

(b) and(c). AsfarasE.N.& T. depart-
ment is concerncd, no orders have yet been
placed on the Director-General, Supplies
and Disposals, New Delhi.

(d) No staff have been recruited so far,

Association of Employees in
Management

*988. Shri D. C. Sharma: Will the
Minister of Labour be pleased ro state:

(a) whether any agreements have been
entered into during the current year between
the employces and the  employer
regarding the association of employees in the
management on the lines of the ecment
between the Tata Iron and Stecl Company
and the Tata Works' Union; and

(b) if so, the names of the Workers?
Unions and Managements?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). We have
information about (wo agreements. One
signad on 21-2-56 was between the National
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Newsprint and Paper Mills Ltd., Napanagar

and its employees ip Madhya Pradesh and the

second, signed on March 6,1956, was between

the Modi Spinning and Weaving Mills Co.

Lud., and the Modi Spinning snd Weaving

r;’&ill; Kha rmachari Union, Modinagar in Uttar
radesh.

LC.A.O.

*989. Shri Ram Krishan: Will the
Minister of Communications be pleased
to state the progrsss made so far in the
recovery from Pakistan of their share of con-
tribution to the [.C.A.O.?

The Minister of Communications
(Shri Jagjivan Ram): I lay on the Table of
the Lok Sabha a statement giving the re-
quisite information. [See Appendix VI,
annexure No. 11}

Air-Conditioned Vestibulated Trains

Sardar Igbal SLn‘h:
*990.< Dr. Ram Subhag Singh:
Shri Bibhuti ai

Will the Minister of Reilways be pleased
1o state:

(a) whether Government had taken its
final decision in regard to the introduction of
air-conditioned vestibulated trains for long
distance travel;

(b) if so, when the decision wll be im-
plemented and the lines on which they will
be introduced;

(c) whether there will be any difference
jn the fare to be chargd on these trains;
and

(d) if so, what will be the difference?

The Deputy Minister of Rallwa
and Transport (Shri Alagesan): (a) TZ:
proposal is to run vestibule fully air-condi-
tioned train services as an experimental mea-
sure from 2nd October, 1956.

(b) It is intended to introduce the
service between—
Delhi and Howrah
Delhi an'i Bombay Cantral
Delhi ani Madras Lentral

(c) Yes, in respect of third class air-
conditioned accommeodation.

(d) The decision in resnect of the exact
level of fares has not yet been taken.

Adulteration of Ghee

*g91. Shri Jhulag Siahs: Will the
Minister of Health be pleased to state :

() the position with regard to the in-
crease or decrcase in the adalreration of
edible oils and ghee in the country ; and
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(b) the effect of the enactment of mea-
sures for chegking the same during the last
few vyears? ’

Minister of Health (Rajkumari
Am.r'fthcl(s'ur)z' (a) and (b). The(n:l!ldards of
quatity for cdible oils and ghee prescribed

under the Prevention of Food Adulteration.

Act,1954 (37 of 1954) came into force on the
2351 uly, 1956. No investigations have been
unde n since the enactment of this Act
to ascertain the position with regard to the
increase or decrease in adulteration of edibie
oils and ghee in the country.

Over-Time Allowances

*992. Shri H. N. Mukerjee: Will the
Minister of Cemmunications be pleased
to state:

(a) whether it is a fact that Class IV
employees in the Foreign Post Division, Cal-
cutta, get over-time allowance at the rate of
three and a half annas per hour, while the
corresponding rate is eight anmis in R.M.S.
and Foreign Post sections at Bombay, Mad-
ras and Delhi;

(b) whether the representation of the
aggrieved employees are pending for more
than five years; and

(c) if so, whether the disparity will be
removed ?

The *Minister of Communications
(Shri Jagjlvan Ram): (a) No. The over-
time allowance is not fixed on hourly basis but
on the total attendance required and the
work load which are different ar the places
mentioned.

(b) Yes.

(c) This is under examination,

Kharagpur Accident

*993. Shri Kamath: Will the Minis-
ter of Rallways be pleased to refer to the re-
plies given to Starred Question No. 166
and supplementaries thereon on the 21st
July, 1956 and state:

(a) whether the Government Inspector’s
final report, complete with findings and con-

clusions on Kharagpur Accident has been

received; and

(b) if so, whether a copy thereof will be
laid on the Table of the Sabha?

The Deputy Minister of Railwa
and Transport (Shri Alsgesan): (a) rz:'t
yet.

(b) Does not arise.
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Marketing Societies

. 554. Shri Ram Krishan: Will the
Minister of Food amd Agriculture be
pleased to state:

. (a) the names of the States where market”
ing socicties have not been formed as yet;
and

(b) the reasons for the delay?

The Minister of Food and Agricnlture
E(Bhrih A. P. Jain): (a) Ajmer, Bhopal and
utch.

(b) The Cooperative movement in the
above three Staies is in its infancy. In the
Second Five Year Plan, however, provi-
vision has been made for organisation in Ajmer,
Bhopal and Kutch of 5, & and 9 marketing
societies respectively.

Time-Tables

555. Shri Ram Krishan: Will the
Minister of Railways be pleased to state:

(a) whether Government are  aware
that Railway time-tables arc not made avail-
able at all stations where the mail and express
trncilns stop and also at all Railway junctions;
an

(b) if so, what action Government
propose to take in this direction?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) Rail-
way Time Tables are stocked for sale at stations
where there is adequate demand. 4t is true,
however, that at certain stations where mail
and express trains stop and at certain junc-
tion stations, there arc no arrangements for
their sale as the demand is not appreciable.
Also at some of the stations where there is
demand the stock is sometimes exhausted so
that copies are not available.

(b) Arrangements are being made for
stocking and sale of time-tables at additional
stations and on a liberal basis.

Institute of Oil Technology

556, Shri Ram Krishan: Will the
Minster of Food and Agriculture be
pleased to state the stage at which the scheme
for the establishment of an institute of Oil
Technology as recommended by Central Oil
Seeds Committee is?

The Minister of Food and Agriculture
(Shri A. P. Jain): On the suggestion of the
Planning Commission, an expert Committee
has been appointed to visit certain existing
technological research institutes in the coun-
try and to recommend where technological
rescarch on vegetable oils should be carried
out. The Committee is expected to complete
its work by December, 1956.

Funds have, however, been provided for
the establishment of a Central Institute of
l?llaln Technology in the Second Five Year
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Divisional System

. 557. Shri Bheekha Bhai: Will the
Minister of Railways be pleased to state:

(a) whether any extra cxpenditure would
be involved in introducing the divi-
sional system on Railways; and

(b) whether the present Regional Rail-
way Users’ Consultative Committces will
be reconstituted according to divisions ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) It
has not yet been worked out.

(b) Yes.
Medical Facllities in Tripura

5§58, Shri Biren Dutt: Will the
Minister of Health be pleased to state:

(a) the steps taken to improve the
health conditions in Tribal areas of Tripura
during 1355-56 on the advice of the Tribal
Welfare Board of that State;

(b) how many hospitals have been
opened in areas suggested by the Welfare
Board of Tripura during the period; and

{c) what has been the cost of mt:ctin%
the demands of health services of Triba
people during 1955-567

The Minister of Health (Rajkumari
Amrit Kaur): (a) No Tribal Welfare
Board exists in Tripura. A Tribal Advisory
Committee was, however, formed in March
last but no advice has so far been reccived
fromit.

(b) In view of the position stated in the
reply to gart (a), the queston does not arige.
The Tribal areas have not been separated
trom other areas.

(¢) The expenditure of health services
under the Tribal Welfare Scheme during
1955-56 was Rs. 52,171/~ (Rupees Fifty two
thousand one hundred and seventyone only).

Locomotives

559. Shri Feroze Gandhi: Will the
Minister of Raillways be plcased to state:

(a) the number of new locomotives
(stearn, diesel and electric) placed on line in
the years 1945-46, 1946-47, 1947-48, 1948-49,
1949-50, 1950-51, 1951-52, 1952-53, 1953-54
1954-55, 1955-56 scparately for each year;

(b) the number of over-aged or con”
demned locomotives (steam, diescl and elec
tric) actually removed from line in the yea®
1945-46, 1946-47, 1947-48, 1948-49, 1949-50>
1950-51, 1951-52, 1952-53, 1953-54, 1954-55
and 1955-56 separutely for each year;

(c) the percentage of over-aged loco-
motives (steam, diesel and eleciric) on line
1o the total number on line as on the 15t April,
1956 ?
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Minister ot) Rl)llny;
sport (Shri Alagesan): (a) to ().
A statement the required In}umﬂénﬂ
is placed on the Table of the House [See
Appendix VI, annexure No. 12].

Cashew Cultivation

s60. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
to refer to the reply given to Un-
starred Question No. 21 on the 17th Novem-
ber, 1953 and state whether any of
fallow and waste lands suitable for cas
cultivation has since been made and if so,
details thereof ?

The Minister of Food and Agriculture
(Shri A. P. Jain): No such survey has been
conducted by the Centre.

Planting of Cashew Saplings

s61. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state whether plani of cashew
saplings have been taken up the Van-
mahotsava Scheme by the Centre or by any
State and if so, how many cashew scedlings
have been planted so far?

The Minister of Food and Agriculture
(Shri A.P.]Jain): The planting of Cashew
has been advocated as part of the Vanamahor-
sava. As the trees planted arc classified only
under fruit trees and others, the number of
Cashew Saplings planted is not available
separately.
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National Highways in Punjab

563. Shri D. C. Sharmat Will the
Minister of Transport be pleased to state:

(a) the present total mileage of the
National Highways in Punjab;
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(b) the estimated length l?owd to
;b:ldoumtructcd in the r.wull;‘l@'i\rep car Plan;

. (c) the ximate cost incurred i
this behalf du the currency of the Flrl;;
Five Year Plan and that p to be in-
curred in the Second Five Year Plan?

The Deputy Minister of Raillways
and Transport (Shri Alagesan): () to d‘)
A statement giving the required information
is laid on the Table of the House [See Appen-

dix VI, annexure No. 14].
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Ports

s6; { Shri D- C. Sharma
7¢ | Shri M. S. Gurupadaswamy :

Will the Minister of Tramsport be
pleased to state :

(a) wht:_thcr %vermmnt have an

eme of equipping the ports o
India with the latest harbour control
radar equipment; and

(b) ifso. the total expenditure to
be incurred on them ?

The Deputy Minister of Railways

and Transport ( Shri Amnn : (a)
Yes. Harbour Control Radar be Jumﬂid .
at Kandla Port in 1957. Two cxperimental
radars are also to be installed,
one at Kanderi Island, at the g

to th:foﬂofhomw,mdmcother at
Saugar Island at the approaches to the Port
of Calcutta.

(b) Rs. 3,70,000 at Kandla and Rs.
1,00,000 each at the Khanderi and Saugar
Islands.
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Wagons at Begusarai

ﬁ&ﬂlﬂ Bhagwat Jha Azad : Will
thlem inister of u:n.lﬂ“yl:c be r.olsute
what was number of wagons lying
unused at station on North Eastern

Railway between the second week of May
and the sccond week of June last?

ena TaheZ? i oL Pelier
gesan) :
the period from 8-5-1956 to 14-6-1956 no
wagons remained unused. ¥

Sugar-cane Research

567. Shri Ram Krishan : Will the
Minister of Food and Agriculture be
pleased to state @

(a) the total number of research pro-
iects proposed to be taken up at the Indian
Institute of Suglr-une Research, the Indian
Institute of Sugar Technology and the Sugar-
cane Breeding Institute during the Second
Five Year Plan, State-wise; and

(b) the names of sites proposed to be
chosen ?

The M.in.hter of Food and
ture (Shri A. P. Jain) : (a) and (b). A
statement is laid on the Table of the House.
[See Appendix VI. annexure No. 15].

B. C. G. Vaccination

[ ]

568. Shri Krishnacharya Joshi :
Will the Minister of Health be pleased to
state the total number of B. C. G. _ Teams
operating in the country at present?

The Minister of Health (Rajkumari
Amrit Kaur) : 131 teams.

Labour Laws

56,.81::4 D. C. Sharma thll the
S et o P o
reply given to Star estion No.
on the 7th May 1956 and state the fur-
taken to rationalise the mmber
ers whose interests arc bei
through the enforcement of
by the Labour Cmmniisiomr
{Central) ?

856
if?g

The Depu Minister of Labour

(Shri Abid Al.l) Proposals to llre:nsthcn

the staff of the Chief Labour Commission

Ommuuon and to revise thc jurisdiction of
Lal Commissione

Regional bour rs have
bem formulated and are under consideration.
These are designed to raise the
stan cﬂucuvemm of the service ren-

dered by thp.- Industrial Relations Machinery,
and to bring about, as far as possible, as
more even dutribuncm of work unons the
various regions.
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Scheduled Castes Recruitment

. 570. Shri D. C. Sharma : Will the
Minister of Railways bc pleased to state:

(a) the number of ipom reserved for
the Scheduled Castes which were advertised
by the Railway Service Commission, Madras,
during the vear 1955-56;

(b) the number of Scheduled Castes
applicants for these posts:

(c) the number of Scheduled Castc
:Idled for interview in respect of these posts’

(d) the number of
selected for these posts?

The Deputy Minister of Rallwa
and Transport (Shri Alagesan) : (a)
529,

(b) 4311.

(c) 1,718,

(d) so8.

Telegraph Offices

£71. Sardar Iqbal Singh : Wil the
Minister of Communications be pl

to state the number and names ofphe:s
where T h Offices have been opened
so far under the scheme to establish T
Officc in 2000 towns having a

of 5000 or more in the Puninbmd 'BPSU ?

The Minister of Cemmunications
(Shri Jagjivan Ram) : Telegraph offices
have been provided at nine such places in
the Punjab State and onc in Pepsu, during
the five years, 1951—56.

Scheduled Castes

PUNJAB

1. Sur Singh
2.

3. Sulanwind
4. Bawal

$. Pundri

6. Ladwa

7. Bundala

8. Dharamkot
9. Tohana

PEPSU
1. Dhanaula.
Chandigarh Air Strip

Sardar Igbal Singh
5"”'{sm n.'E. Sharma
Will the Minister of Communica-
tions be pleased to state :

(a) when the air service through Chandi-
garh will start; and

(b) the type of alrcraft that will be used
for this purpose?
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Tws Mhsilster ‘of ‘Chriimunications
(Shri Jagjivan Ram) : (a) and (b). The
metter is under consideration.

Mental Hospitals

573, Sardar Igbal Singh : Will the
Minister of Health be pleased to state :

(a) the number of mental patients in
mental hospitals in India; separately at
present; an

(b) the steps if any taken to increase the
number of such hospitals in India?

The Minister of Health (Rajkumari
Amrit Kaur) : () and (b) Two stntcmems
on the !?l‘abag_ of tﬂc l.nk Sabha. [Su &p—
pendix VI, annexure No. 16].

Playgrounds for P. & T. Employees

574 lqm s’nﬂ. ’Wl“ the
Minister of Comm pleased
to refer 1o the n:pI given to Unanu-md
Question No. 16 on the 17th February, 1956
and state ;

(8) the number of Playgrounds for the
employees of the Posts )r eh:trapha
Department in India at pmenl

(b) the names of the l:.l.lm and the
nuthber ‘of the players; . :

(c) the total amount spent in 1955 for

their maintenance
Minister of Communications
(Shri Jl'li\mn Ram) : (a) 283.

(b) A statement giving detsiled infor-
mation in respect of names of is" laid
on the Table ot the House [See ppendix VI,
annexure No. 17).

The number of players is 7,132.

() Rs. 4,926/12/6.

Telephone Connections in Delhi

§75. Sardar Igbal Singh : Will the
Minister of Communications be pleased
to state :

(a) the number of pending applications

fm‘-i telephorie  connections in = New Delhi;
an

“(b) the number of telephone conpec-
tions at present ?

The Minister of Communications
Shri (Jugjivan Ram) : (=) 1981.

(b) 9999 main and 3117 extensions.
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Pharmacéutical Entquiry Committee

576. Sardar Fibel Sihgh : Wil the
Minister of Health bé pleased to state
the progress made in implementing the
recommendations  of the Pharmaccutical
Enquiry Committee  regarding céntra-
lisation of administration of drug control ?

Thi Mitilster, of Health (Rajkumari
Amrit Kaur) : The recommendations of the
Pharmaceutical Enguiry Committee are still
under consideration.
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Ranw-y Concessions -

8. Shri Shree Nara Das Will
the Minister of Railuwnys pleascd to
state :

(a) whether any ntation has
been received on hehalf of the All India
Maithili  Sahitya Sammelan, Darbhanga
from: the Secretary, Vaidehi Samiti for grant-
ing railway concessions to delegates coming
to artend the Sammelan from various
parts of the country;

(b) if so, whether that has bccn consi=
dered and decision taken; -and

(c) the nature of decision taken ?
Deputy Minister of Raliways
:rml 'l'mqmrt (Shri Alagesan) : (a)
es,
(b) Yes.
(¢) Concession has been granted to the

delegates attending the Sammelan to be
held at Darbhanga this mornth.
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Pouttry Farming
579. Shrl D. C. Sharms : Will the
Minister of Food and Agriculture be
Pleased to state whether technical assistance
rom foreign countries to train Indians in

modern technique of poultry farming has
been offered under the Colombo Plan ? g

The Minister of Food and Agriculture
(Shri A. P. Jain) : Yes, and the assistance
is being availed of to train 6 persons during
1957.

Sheep Brecding Farms

. 580. Shri D. C. Sharma : Will the
Minister of Food and Agriculture be
pleased to state the estimated cost of the
sheep breeding farms pro to be estab-
lished during the Sec Five Year Plan
period ?

The Minister of Food and Asrlcui-

1113

" ture (Shri A. P. {’llﬂ) It is proposed to
ree

establish - 3 sheep ding farms, with a
fleece-testing laboratory attached to each,
during the Second Five Yemr Plan. period.
The estimated cost of the 3 Sheep Breeding
Farms, including fleece-testing laboratories,
will be Rs. 9-78 lakhs.
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Accident at Bezxwada

., JDr Rama Ruo ¢
3. \ Shri Mohsna Rao :

Will the Minister of Rallways be pleas-
ed to state :

(a) whether & head-on collision  of
two passenger trains was about to take place
at Bezwada Station on 7th July, 1956 and was
averted by the alertness of the driver of the
on-coming train;

(b) whether any departmental cnquiry
has been made into the incident;

(¢) if so, the findings thereof; and

(d) whether any reward has been awand-
ed 1o !he drnrer cancerned ?

The Dcput Minister of Rallways
and Transport (Shri Almgesan) : (a)
At about 18:11 hours on 7-7-56, while No.
1025 Masulipatam-Bangalore City Passenger
train was occupying Line No. 1 (Platform No.
6), at Bezwada Station, No. 1044 Gun-
tur-Masulipatam - Passenger train also, cn-
tered the same-line from the opposite direc-
tion. The driver of No. . Qﬁstopped the
train about 294 feet short of No 1025 Pas-

, thus averting a hcad-on collision
between the two traiwvs.

(b) and (c). A Joint enquiry was held
by a ittee of Divisional cers con-
cerned. Their report is yet under exami-
nation. Prima facie the averted collisionr
was the result of the ints for the
reception of No. 1044 Passenger train
having been wron Klaet_ for Line No. 1
instead of for Line No. 2 (Platform No. 5)
on which the train was intended to be re-
ceived.

(d) The F.nqu:ry Committec have not

reward. A driver is

:xpet:ted as a Sm of his duty, to be vigilant
take tim action.
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Superannuated Officers

TG.Sllrl(:lnmlalt:WilltheMi.ﬂiﬁ-
ter o i'mlport be pleased to state :

(a) how many superannuated  officers
(category-wise) are there in the Ministry
and what are the special ressons for re-
appointing them after retirement;

(b) how long are these retired persons
to continue in office; and

(c) how many officers are to retire
during 1956-57?

' The Deputy Minister of Railways
and Transpert (Shri Alagesan) : (2) and
(b). A statement is laid on the Table of the
l-gousc. [See Appendix VI, annexure No.
18).

(¢) Twa,

Tourist Bureaus

Shri H Raj :
584. Sardar .l.:bnl ’Sh;h :

Will the Minister of Transport be
-pleased to state !

(a) the number of Tourist Burcaus
proposed to be opened during the Second
Five Year Plan period both in the country
and abroad.

(b) the names of the places where
they are proposed to be opened; and

(c) the expenditure to be incurred
thereon and the proportion in which it will
be shared by the Centre and States?

The Deputy Minister of Rallways
and T rt (Shri Alagesan) : (a) to
{c). A statement giving the uired in-
formation is laid on the Table of the House.
{ See Appendix VI, annexure No. 19].

Fisheries

_ s85. Shri R. P. Garg: Will the
Minister of Food and Agriculture be
pleased to atate:

(a) the total amount of income  ac-
cruing to the country annually from Indian
Fisheries;

(b) the number of fishermen and
country crafts engaged in the fishing in-
dustr}';

(¢) the number of trawlers
£from foreign countries  during
five years;

(d) the extent of improvement in
ncetting the fish after the acquisition of
trawlers by the country; and

(¢) the amount Fpropoacd to be spent
during the Second Five Year Plan for the
improvement of the fish Industry and the
‘phase of the plan during the next five
years ¥

acquired
the last
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The Minister of Food and Agriculture
(Shri A. P. Jain): (a) and (b). According
to Report on the marketing of fish in India
issued by the Directorate of Agricultural
Marketing and  Inspection, the estimated
average annual income from fishing industry
is about Rs, 18 crores, the population of
adult fishermen, about 5 lakhs and the total
number of fishing craft, about seventy
thousand,

. (e) Eleven, including four brought by a
privatc  Company in Bombay.

(d) These trawlers actually arrived
during 1955 and have commenced fishing
only recently, It is, therefore, too ecarly
to make an assessment,

(¢) Rs. 398-5 lakhs  (besides State$

amounting to Rs. 8 crores), phased

as shown in statement laid on the Table

of the House . [See Appendix VI, anne-
xure No. 20].
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Rice

$87. Shri Sanganna: Will th
Minister of Food aad Asdcnll:ll;re lb:
pleased to state:

(a) whether the Deputy Minister for
Food and Agiculture toured South India,
Orissa and West Bengal to study food
::;mon during the first part of July, 1956;

. SD‘) if s0, whether a statement show-
mrc the prospects of rice crop in that part
of the country will be placed on the Table
of the Sabha?

The Minister of Food and Agricul-
ture (Shri A. P, Jala): (@ Yes, TSir.

crop(bia:Tlh::d _prospects of I‘_':he next rice
ia appear to -very bright,
All the major rice-growing areas have recc?vt
ample and early rains this year., The delta
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of Cauvery, Krishna, Godavariand Maha-
nadi, w are some of the most important
rice-growing areass, have received ample
water supply and the dams in the South are
overflowing. A more accurate indication
of the mext rice crop will, however, be avai-
lable only in October.
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Extension Training Centres

Shri Hem Raj:
589. {Shrl Ram Kristan:

will the Minister of Food and Agri-

culture be pleased to state:

(a) the numbers of the Extension

Training Centres and Basic tural
Schools opened during the First Five Year
Plan, State-wise, with the names of the
places where opened; and

*
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(b) the number of such centres to be
opened under the Second Five Year Plan,
State-wise, with the names of the .places
where they are proposed to be opened?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Two statements
furnishing the required information are
laid on the Table of the House, [See Appen-
dix VI, annexure No. 21].

(b) Two statements showing the num-
ber of Extension Training Centres and
Basic Agricultural Schools to be opened
under the Second Five Year Plan are laid
on the Table of the House. [See Appendix
V1, annexure No. 21].

The locations of each of these proposed
ventres are yet to de decided by the various
State  Governments.

Leprosy Clinic, Agartala

4$90. Shri Dasaratha Deb : Will the
Minister of Health be pleased to state:

(a) the total number of leprosy pa-
tients who have received treatment in the
Agartala Leprosy Clinic so far; and

(b) whether Government propose to
open more leprosy clinics in Tripura?

The Minister of Health (Rajkumari
Amsrlt Kaur): (a) 1,456 from 1951 to July
1956.

(b) No. It is, however, proposed to
[ d the existing Leprosy Clinic at Agar-
tala during the Second Five Year Plan.
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Gomoh Howrah Passenger Train

9. Shri N. B. Chowdhury: Will
the idjnister of Railways be pleased to
state whether any steps have been taken
to remove the difficulties of passengers
due to verhfrequent late running of Gomoh-
Howrgh ssenger train in the South-
Eastern Zone ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): Late
running of the Gomoh-Howrgh Passcr?er
train has not been frequent but occasional.
Its. performance is being closely watched
and its punctuality has improved in July,
1956, as compared to that during the previous
two months,

Employment Problem, Durgapur

§93. Shri 8. C. Samanta : Will the
Minister of Labour be pleased to state :

(a) the name of Employment  Ex-
change serving public and private industrial
concerns at Durgapur;

(b) the Eumber of employment seckers
sent up by the ge during the lsst
two years for employment in public and
pri(;'ate industrial concerns, Durgapur;
an

IE;:) how many of them were ht:l‘l‘ﬁ‘:refil1
employment .in different o an
how mﬂny of them were absdrbed ?

The Deputy Minister of Labbiis ($his
Abid Ali): (a) Sub-Regional Employment
Exchange, Asansol.

(b) 153*, during the period July ’s54-
June, s6.

(c) (5) Offered employment 31
(1) Placed . . 28"
Siliguri-Lucknow Trains

Shri M. Islamuddint Will the
Mim%?e‘l: of Rallways be pleased to state:

() whether it is afact that the Katihar
1 Class passengers are fecling inconvenience
and disappointment duc to non-availability
of reservation and refusal of booking on
the Siliguri-Lucknow mail train bound for
Lucknow;

*Information is not readily Awvailable separately for the public and private industrial

CoeecIn
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(b) if se, what steps are being taken
by Government to remove this hardship
of the travelling public?

e Tranemy Mo, o ey,
ransport (S : (a
Demands for T class accon#n!o tion on 301
Up and 302 Down—Avadh Tirhut Mail
Trains—at Katihar are generally fully et
though on some days this has not been
possible.

(b) The Amingeon-Kanpur through, I,
II and III Class composite bogie at present
running on these trains is being replaced
by a I and III class composlt'\:ngogie with
effect from 10-8-56, thereby increasing by
4 berths the I class accommodation provided
on these trains at present,

Rallway Concession Forms

59¢. Shri M. Islamuddin: Will
the Minister of Railways be pleased to
state:

{a) Whether it is a fact that there is
a shortage of Railway concession forms
with the Railways and that the travelling
public entitled concession are uired
to get them typed on the patterri of forms
usually hung on the notice board by the
Railway; and i

(b) if so, whether any steps have been
taken to remove this inconvenience on the
part of te travelling public entitled for
goncession ?

[ ]

The Deputy Minister of Rallwsys
and Transport (Shri Alagesan): (a)
Railway Administrations do not undertake
to supply rail concession certificate forms to
the travelling public, and generally the
travelling public are required to provide
themselves with these cerfificates in the
form prescribed in the Coaching Tariff.
On some Railways, however, as a matter
of convenience, concession forms for stu-
dents are printed by the Railway and supplied
on demand to the Heads of Educstion

Wireless Investigating Inspectors
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Instirution_s. But even on such railways
no complaint of non-availability of forms is

- traceable as having been received.

(b) Does not arise.
Wireless Investigatin

tors
and Wireless L ee”ncz tl::g::ctnn

5§96. Shri Dhusiya: Will the Minis-
ter of Communications be pleased to
state:

_ (&) the policy for the selection of the
Wireless Investigating Inspectors and Wire-
less Licence Inspectors; and

(b) how many  persons have been
selected for both the posts in Uttar Pradesh
and Bihar since last five vears and how
many of them belonged to Scheduled Castes
and Tribes?

The Minister of Communications
(Shri Jagjivan Ram): (a) Inspectors of
Post Offices and Head Clerks to Superinten-
dents of Post Offices and candidates approved
for permanent appointment as such, Wireless
Licence Inspectors, clerks or telegraphists
capable of conducting investigations and
prosecutions are eligible for appointment
to the posts of Wireless Investigating Inspec-
tors subject to their fulfilling the following
conditions:—

(i) they must have at least 5 ycars'
service followed by confirmation;

(#) they must not be over 45 years
of age;

(#i1) they must have a good record of
service, be of active habits and
smart in appearance and able to
talk fluentdy in English;

(iv) they must be able 10 ride a
bicycle. Appointments to the
posts of Wireless License Inspec-
tors arc made from Post Office
Clerks who fulfil th: above
conditions. Selection of ofticials
glmboth the cascs is made by a

(b) The information is given below ;—

Wireless License Inspectors

" ;
Other Comm- Scheduled 1' Scheduled Other Comm- | Scheduled I Scheduled
unities. Castes, | Tribes. unities. | Custes: |  Tribes.
UTTAR- 4 I — 24 —
PARDESH
BIHA r .t - 7 R S S

Floods in Traveacore-Cochin
. 1 Achuthan: Will the Min-
istcr’z? Fo?&'

and Agriculture be pleased
10 state:

(a) the total loss to crops due to the
recent floods in Trichur District in Travan-
<ore-Cochin  State;

(b) the relief measures taken and tota]
amount spent;

(¢) the steps taken to avoid further
damage to remaining crops by subseguent
floods this year; nm:‘

(d) whether any steps have been taken
or arc contemplated to raise second crops
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in those regions by making available water
supply by Installing oil motor pumps
ot suitable pointa?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (*) The total
loss of crops extends over an area of 3211

acres.

(b) About 100 bags of rice was distri-
buted free. Free boat trans Was pro-
vided to evacuees for themselves and their
belongings from the affected areas. The
district authorities have given Rs. 5.500/-
for relief mcasures in the affected areas. A
sum of Rs. 30,000/- has been granted from
the Prime Minister’s National Relief Fund
for relief measures in connection With the
recent cyclone and the floods.

(c) and (d). No special schemes have
been undertaken so far.

Flag Stations between Arson and
Kosma

598. Shri Badshah Gupta: Will the
Minister of Railways be pleased to state
the progress made regarding the opening
of a lglng Station between Araon and Kosma
gtations on Northern Railway?

The Deput; Minister of Railways
and Transport (Shri Alagesan): Possession
of the land required for the purpose has
not yet been given by the Civil authorities,
who have, however, prepared compensation
statements and are issuing notices to the
parties concerned.

The flag station is expected o be pro-
vided within 6 to ¢ months from the date
possession of land is given to the Railway. -

Kharagpur Strike

599. Shri Sadhan Gupta: Will the
Minister of Railways be pleased to
Btate:

(a) how many Railway workers a-

Kharagpur were arrested for participa-
tion in the strike that took place last May l.”

(b) how many of such workers were
put under suspension;

(c) how many of them have been dis-
charged by the Court; and

(d) how many of such discharge warker,
were allowed to resume duty?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a)
251 strikers were arrested for criminal $=
pass, violence intimidation, rioting “ etc.

(b) 247.

(¢) This information is not available
However, 197 workers have been relaesed
by the Police

(d) 6.
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Family Planning Clinics

600. Shri Hem Raj: Will the Minis-
ter of Health be pleased to state :

(a) the number of ?Iinics (icwem-
ment propose to open for family anning
under the Second Five Year Plan; la:'m,cl

) (b) how many of them will be located
in ﬂ!l; urban areas and how many in the
rura

The Minister of Health (Rajkumari)
Amrit Kaur): (a) 2500.

(b) s00 in urban arcas 2000 in rural
areas.

Sugar Production

601. Shri Bishwa Nath Roy: Will
the Minister of Food and Agriculture
be pleased to state the increase in percen-
tage of sugar production in Uttar lgradcsh
in 1955-56 season as compared (o0 the preced-
ing year?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): ¢ 1_? per cent, The
production of sugar in Uttar Pradesh in
1955-?.6 scason was 9- 87 lakh tons as against
9'03 lakh tons in the preceding year.
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LOK SABHA DEBATES Daed...J2 s 2a2kRle
{Part 1I—Proceedings other than Questions and Answers)

2761
LOK SABHA
‘Friday, 10th August, 1956

The Lok Sabha met at Eleven of the
Clock.

'[Mr. Speaker in the Chair]
‘QUESTIONS AND ANSWERS
(See Part I)

1

1201 p.ma.
MOTION FOR ADJOURNMENT
SITUATION IN AHMEDABAD

Mr, Speaker: I have received notice

©of an adjournment motion from Shri *

A K. Gopalan, Shri Kamath, Shri
H N Mukerjee and Shrimati Renu
«Chakravartty, saying:

“This House is of the opinion
that the business of the Lok
‘Sabha be adjourned today to con-
" sider the dislocation of the com-
‘munication of railways, postal
:and telegraphic wires connecting
the main cities of Gujarat, es-
‘pecially. of Ahmedabad, by the
demonstrators of pro-Maha Guja-
rat State.”

Shri Kamath (Hoshangabad): This
fis not ours.

Mr. Speaker: 1 am sorry. This
wmotion is by Shri Sivamurthi Swami.

“The other one has not been typed

properly.

' Shri Kamath: Kindly read the
mames of the signatories,

Mr, Speaker: The motion reads:

“The serious situation arising
out of the calling out of troops
since yesterday in the city of

418 L.S.D.

2762
Ahmadabad where the popular
trations of the le for

a separate unilingual State of
Msha Gujarat are being sought
to be crushed by ruthless repres-
sion, resulting in the death already
of twelve and injuries to many”.

Where does he get this from?

Shri Kamath: On the front-page of
today’'s paper, we have seen the
news that troops have been called
out. You have allowed question on
such matters in the past. The House,
therefore can take notice of it,

Shri A. K. Gopalan (Cannanore):
I also got a telephone message from
Ahmedabad explaining these facts.

The Mipister of Home Affairs
(Pandit G. B. Pant): I have not, in
fact, closely read the adjournment
motion, but it seems to be a protest
against the decision taken by the
House yesterday....

Shri Kamath: No, no.

Pandit G, B. Pani:. By 241 to 40
votes, the House accepted the pro-
posal for setting up a bilingual State
for Bombay instead of three separate
units which had been proposed in
the Bill,

Shri Kamath: The Minister of De-
fence ought to make a statement.

Pandit G. B, Pant: No armed
troops, I understand, were called, ex-
cept perhaps that one electric power
house was guarded by about 20 men
belonging to the army. But no one
from the army was called to protect
the people in the course of these dis-
turbances or to take any part in
connection with these disturbances
at any time. The army hag nothing
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to do with it. It was perhaps alerted
but net called.

Shri Eamath: In the papers it is
said that military police have been
called in. May I know whether these
military police function wunder the
jurisdiction of the Defence Ministry—
not the State Government?

Pandit G, B. Pant: I again under-
stand that there was no military
police but armed police. But it was
police as such.

Shri Kamath: They had said ‘mili-
tary police.’ Is it denied or they do
not know?

Mr, Speaker: It iz only armed
].'mlice and not military police, There
1s a difference,

Shri Kamath: It is not a matter for
laughter,

Mr. Speaker; It is unfortunate
that so many people should have
died. But this House cannot take
notice of it and allow an adjourn-
ment motion to censure the Govern-
ment or for allowing the demonstra-
tors to take the law into their own
hands and protest against a decision
of this House. By this demonstration
can a bilingual State be converted
into a unilingual State? If all pro-
tests have failed here by representa-
tives who come from all those areas,
we should not allow those people
there to take the law into their own
hands. If in the face of the majority
view of this House, their representa-
tions have failed, we should not
allow the demonstrators to take the
law into their hands and expect this
House to come to their rescue, I do
not give my consent to this adjourn-
ment.

Shri Kamath: On a point of order.
Is an adjournment motion always
tantamount to a censure motion? That
is what I would like to know,

Mr, Bpeaker: 1 am not giving my
consent to this motinn

Business Advisory 2764
Committee

The other matter is a different
matter. He may refer to the various.
rulings regarding the implications of
that in a general manner.

Shri Sadhan Gupta (Calcutta South
East: On a point of order. You have
referred to the demonstrators as
having taken the law into their own
hands. We do not ag yet know the
full facts regarding what has hap-
pened there, whether they took the
law into their own hands or not.
Sometimes it happens that the police
provoke the people by shooting.
There is no laughter about it. I
have seen a number of cases where
the police provoked the people into
desparation, and sometimes it is only
a few antisocial elements....

Mr, Speaker: I am not giving any
opinion regarding who was respon-
sible. Anyhow, the adjournment
motion itself says that a number of

- people went there for the purpose

of demonstrating against the unilin-
gual State and then ‘they are sought
to be crushed.' There can be an opi-
nion that no firing would take place
except for the matter of law and
order. This is a matter entirely of
law and order. It is rather unfor-
tunate that so many people should
have died. But this House or this
Government is not responsible for
the same, and we cannot revoke a
decision that this House has taken
after cqnsideration,

Shri Kamath: I hope you do not
hold the demonstration illegal?

Mr, Speaker: No, not at all

BUSINESS ADVISORY COMMITTEE

THIRTY-NINTH REPORT

Sardar Hukam Singh (Kapurthala-
Bhatinda): I beg to present the
Thirty-ninth Report of the Business
Advisory Committee,
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ComMPENBATION BY PAKISTAN IN Con-
NECTION WITH NEKOWAL INCIDENT

Pandit D. N. Tiwary (Saran South):
Under Rule 216, I beg to call the at-
tention of the Prime Minister and
Minister of External Affairs and
Finance to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:

“The communique issued by the
Pakistan Government on the 4th
August, 1956, contradicting the
Indian Prime Minister's statement
in Parliament re: payment of
compensation by Pakistan for the
Nekowal incident.” :
Dr. Rama Rao (Kakinada): May I

point out that we had given a Short
Notice Question on this? By exclud-
ing the Short Netice Question, we are
preventpd from putting any supple-
mentaries, We sent a Short Notice
Question on this.

Shri Kamath (Hoshangabad): So
did 1

Mr, Speaker: In certain matters
like this, some Short Notice Ques-
tions and also motions for ealling
attention are tabled. Then I allow
the hon, Minister to make a com-
prehensive statement. If still there
are some matters which have to be
elucidated, I will allow further ques-
tions later on, not today. Let them
read the statement and then put
questions. I will allow them,

Dr. Eama Rao: In such cases, may
I submit that along with this motion
you may also admit the Short Notice
Question so that after the statement,
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some supplementaries may be allow-
ed.

Mr, Speaker: No.

The Prime Minister and Minister
of External Affeirs and Finance (8hrl
Jawaharial Nehru): May I point out
that the acceptance or otherwise of
a Short Notice Question is the Minis-
ter’s responsibility and nobody else's?
It is for me to accept or not to accept.
I very gladly accept them normally,
but I am really putting the consti-
tutional position. I have no objec-
tion to this matter being brought up
again in a Short Notice Question, if
the hon. Member wants. But it
should be remembered that a Short
Notice Question is a special proce-
dure to get over the normal proce-
dure. It is only done by consent of
parties.

Ever since the Nekowal incident,
there has been a great deal of cor-
respondence between the Prime Mini-
ster of Pakistan and me. We had
drawn attention to the U. N. Obser-
vers' Report and askel for adequate
comoensation. The Pakistan Govern-
ment had refused to admit any
liability to pay compensation.

Ultimately on the 18th May, 1956,
the Prime Minister of Pakistan wrote
a long letter to me in regard to the
Nekowal incident, It was a long
argumentative letter meeting our
arguments and seeking to answer them
and saying that they had. no responm-
sibility for this.

In the course of this letter, the
Prime Minister of Pakistan said as
follows:

“While for the reasong given
above, 1 do not consider that my
Government is at all liable to pay
any compensation in respect of
the Nekowal incident, I am perso-
nally conscious of the human suff-
ering involved in an incident
where a number of lives have
been lost. Having regard to this
aspect of the matter, we would
be prepared to make an ex-gratic
contribution of Rs. 100,000/-
towards the rehabilitation of the
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relatives of those who lost their
lives on the Jammu side of the
border as a result of this
incident.” '

Shri Eamath: The date of this?

Shri Jawaharial Nehru: This was
on the 19th May, 1856

The Prime Minister of Pakistan
made it clear that thig does not imply
admission of any liability on Pakis-
tan's part on account of this incident
He had suggested that a joint state-
ment might be issued by us to make
thig point clear.

In the course of my reply dated
May 30th after replying to his
various arguments, towards the end,
I said that I appreciated the offer
made by him to make an exr-gratia
contribution of Rs. 100,000|- towards
the rehabilitation of the relatives of
those who lost their lives in the Neko-
wal border incident and I accepted
it. As for the joint statement, I
gaid. 1 was agreeable to make it and
I sent him a draft,

I do not think I have received any
reply to this letter from him.

I may mention that for some time
past I have been suggesting to the
Prime Minister of Pakistan that our
correspondence regarding the Neko-
wal incident should be published in
full. The Prime Minister of Pakis-
tan pointed out that this might not
be desirable as thi; would necessitate
the publication of the U. N. Obser-
vers' Report also, and for this per-
mission had to be taken from the
United Nations. Our information is
that the U. N, Secretary-General has
no objection to this publication if the
two Prime Ministers agreed, I have
again atked the Prime Minister of
Pakistan for his permission to publish
this correspondence.

Now, hon. Members will see that in
the course of answering a ‘supple-
meutary question I had said that—
+these are important words relating to
‘the matter—Ultimately the Pakis-
tan Government agreed, as a special
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case to give'—I forget the amount I
had said—‘'some money for the re-
lief of the families of those who had
been killed' That is what I have
stated. It was completely in accor-
dance with that. I did not wish to
quote that fully because of this argu-
ment going on a3 to whether the
letter should be published or not.
But I made it clear that as a special
case they agreed to give some money
and subsequently I said Rs  100,000{-.
There are the facts.

The Pakistan Government issued a
communique which is based on this,
that they have not agreed to give any
compensation. It may be considered
strictly correct that they did no‘l
agree to pay p tion. 1
that, but they might have stated m
that communique that they agreed to
give Rs. 100,000~ for the relief of the
people concemed

RIVER BOARDS BILL

Mr. Speaker: We shall now take
up further consideration of the
motion that the Bill to provide for
the establishment of River Boards
for the regulation and development
of inter-State rivers and river Val-
leys, as passed by Rajya Sabha, be
taken into consideration. , Shri
Gulzarilal Nanda will conclude his
reply.

The Minister of Planning and Irri-
gation and Power (Shri Nanda):
When the House rose last evening I
was engaged in dealing with the point
urged repeatedly in the House that
while the legislation was intended to
carry out a very essential purpose,
Government had not armed itself ade-
quately with powers which might
enable it to carry out that purpose
effectively. It was further contend-
ed that even the agencies and the
machinery created by the law through
which Government proposed to fune-
tion are, in their turn, not invest-
ed with adequale powers. It was said,
for example, that the River Boards
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have only the function of advising
and it was asked, ‘if that advice is
not accepted, what is to follow?’ They
thought that in a matter so vital as
the development of the rivers and
river valleys of this country, the
position should not be left so vague
ag this. And, following this, there
was an insistent question as to why
the Bill could not be amended in the
sense that Government itslef may be
in a position to give a binding deci-
sion, or, alternatively, the Board
should be armed with powers to
make a final decision,

Some of the Members further said
that not only should Government play
a decisive role in settling the schemes
which have to be implemented but
it should also undertake the function
of implementing those schemes in
case there is any difficulty or delay
in the implementation of these sche-
mes. These raise very important
issues, issues of very great conse-
quence and, normally, it would have
taken me considerable time to deal
with them. An elaborate answer
would be required. But, since I have
already dealt with this matter at fair
length at an earlier stage, 1 do not
think I should take up much of the
time of the House on this issue. I
shall, however, explain the position
very briefly.

The answer is two-fold, First is, as
to whether a binding decision follows
the processes of law as laid dowm im
this Bill. It may be that Govern-
ment, hag not got that power. But,
if hon. Members sean the various pro-
visions of the Bill, they will find, at
the end, an authority which can
make an authoritative pronouncement
and give a binding decision, It is
the arbitrator. I would acknowledge
that this is a some what lengthy pro-
cedure, It may be considered that it
may involve some delay. I shall ex-
plain it in another way. But the
answer to the question whether there
is provision for a binding decision or
not is very clear, and that is that it
is there in the scheme of the BRBill
‘That is, if the advice of the Board is
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not accepted by one party or the

-other, then the aggrieved party can

approach the arbitrator and the arbi-
trator, after going through due pro-
cess, will be in a position to state as
to what should be the scheme, who
should pay for it, and what should be
share of liabilities etc.

But the more important answer lies
in a different direction, That relates
not only to the decision but also to
the connected arrangements regard-
ing the implementation of the
scheme. In this Bill, the provision
is that if an arbitrator says that a
particular scheme has to be carried
out, then, it becomes the duty of the
parties concerned to carry it out
But, in addition, there is a provision
that the Central Government can
step in, either at the request of the
parties on suo motu to give such as-
sistance as may be required for the
implementation of the scheme.

The more important part ef the
answer is this. As I said, let us not
look at this legislation in isolation
from the other apparatus that exist
for the purpose of dealing with the
same problem. Let us not forget that,
so far as the development of these
rivers in the various States is con-
cerned during the last 4 or 5 years, a
great deal of work has been done; in-
vestigations have been made; schemes
have been formulated and implement-
ed and the requisite machinery has
been built up. There is the Planning
Commission which decides what is the
stheme which js going to be admitted
into the Plan and which iz to be car-
ried out this year or next year in the
course of the 5 years, '

As hon, Members know, the plam
goes through the National Develop-
ment Council, on which the Chief
Ministers of the States are repre-
sented, then it comes tp the Parlia-
ment and becomes a plan in which
all the schemes are there.

Pandit Thakur Das Bhargava (Gur-
gaon): May I know what sort of
obligation is there for the States to
execute what the Advisory Board
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[Pandit Thakur Das Bhargava]

asks thera to do? Under clause 15
it is not so. The schemes become
approved, but there is no obligation
to carry them out. -

Bhri Nanda: I am explaining this.
Since it is an award of the arbitra-
tor, under clause 22¢4), “the decision
of the arbitrator shall be final and
binding on tle parties to the dis-
pute and shall be given effect to by
them”. So far as the words are
concerned, they are there.

Pandit Thakur Das Bhargava: So
far as an award is concerned, it is
binding upon the parties. It the
Board approves the scheme, the exe-
cution of the scheme is not binding
or obligatory upon the  States, ac-
cording to clause 15.

Shri Nanda: Therefore, I was point-
ing out that this has to be under-
stood In the context explained by me,
the context of the plan, the context
of a committee which has been al-
ready set up to scrutinise the
schemes, to vet the schemes, which
come from the various States. After
technical scrutiny and approval, they
go into the plan. ' The declsion of the
arbitrator relates
schemes. When an approved scheme
is there, one party is prepared to
carry it out while another is not
prepared to carry it out and then
the party which is affected adversely
goes to the arbitrator and says that
a parficular State is refusing to
carry out a duty which is cast on it
by the Board and it approaches the
arbitrator to say what the rights and
duties of the parties are. So far as
a definite or final decision on the
point is concerned, it will be there.
The question may stlll be that a
State says “We will not or are not
going to implement the decision of
the arbitrator”. 1 do not think that
that situation can arise, but there
are provisions in the Constitution to
cope with such a kind of a situation.
The real thlng is that we do not
anticipate that that much work will
fall on these Boards, because, as I
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said, scares of schemes every year
are being taken up and dealt with
on the lines visualised in the Bill
Various investigations are carried
out and disputes also arise. There are
differing points of view and differ-
Ing claims and they are being re-
solved now through the agency of the
Central Water and Power Commis-
sion and through the Planning Caom-
mission. Therefore, all these things
are being done as it is.

The need for this measure is to ob-
viate any chance or any possibility of
a dispute on the merits of the schemes
themselves. Whatever the Gentral
Wafér and Power Commission cr  the
Central Government are doing, we
thought it would be better to introduce
between the Gevernment and the State
a machinery which might have some
kind of an authority arising in the
first instance out of its technical com-
petence—the Board has got technical
experts and specialists of all kinds—
and secondly through an impartial
person who will have nothing to do
with one State or another or the Cen-
tral Government. Therefore that au-
therity will be in a position to make a
declaration which will not only have a
binding effect but which will also have
a moral authority. There is the moral
authority of the Centiral Government
today which makes it possible for all
these things to be dealt with now, and
this is a kind of a reserve power. I
believe thiat the machinery that is
being created or sought to be created
and the provisions that are inserted in
this Bill would go far enough to deal
with any situation that may arise; it
is not intended to deal with some
situations which we do not anticipate
to arise. There is a further fact that
it is possible for us to take all those
powers. I do not think it is possible
for us, as has been suggested, to exe-
cute the schemes and then to ask the
States to make their payment.

We have not got that power.
Development of irrigation and
power is a function vested in the

States themselves. Suppose a State
refuses to carry out a scheme, what is
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to be done? We cannot go and carry
it out ourselves and then compel the
State to pay. It will be very easy for
a State not to carry out a scheme and
for us to go and implement it our-
gelves and be placed in an invidious
position. The fact that there is an
arbitrator improves the position for
the administratjon: also there is greater
provision made for respecting the sus-
ceptibilities of the States in this
matter. They have the confidence that
there is a machinery which will deal
with this matter in an impartial man-
per. This is a major question arising
out of the discussion of this Bill. I
have tried to explain that the best that
s possible now is being done in the
matter. Some of the amendments
which hon. Members have moved are
linked up with this issue and that is
the answer to all those amendments
also. .It is possible that they have a
different conception and a  different
scheme of a Bill but the concept and
scheme of this Bill are different from
theirs. Their view can be adopted,
but we have not chosen to do so be-
cause we believe that in the circum-
stances of the administration of this
country, this will lead to better results,
Although it may mean not one step
but two steps or three steps, those
three steps will possibly lead to
better results ultimately then forcing
something on the States irrespective of
what they may have to say at one
stage or another.

Some points have been raised about
the way these Boards are constituted
aind the way they function—why not
have a single Board? Why have so0
many Boards? It would make the
functioning of the Board = impossible
because at one time there may be two
or three places where a question may
arise, where the questions may be of
different degrees of importance, and
it is better to have a flexible arrange-
ment. There may be some questions
about floods, there may be questions
about river pollution or soil conserva-
tion. Questions may be of different
types or character. Therefore, the
composition of the Board also will have
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to be adapted to the requirements of
the situation. A single Board idea is
not very suitable for the purpose we
have in view.

Regarding -the composition of the
Board it was stated that we have here
only specialists and experts; but who
is going to sit in judgment upon those
experts? In the wording of the clause
relating to the constitution of the
Board, it will be feund that these ex-
perts are not only technical experts
having special knowledge and experi-
ence in irrigation, electrical engineer-
ing, flood control, navigation, water
conservation, soil conservation, but
also administration or finance. There-
fore, a specialist of a different order
also comes in. Administration is a very
wide general concept; it is not such a
narrow composition as is feared by
hon. Members.

It was further suggested: why not
have some representatives of the
States on these Boards? We are not
precluded from doing that. In fact in
the original Bill, in the Statement of
Objects and Reasons, it had been
specifically mentioned that the inten-
tion is to get people—both experts and
others connected with administration
or finance—as far as possible from the
States. That will be very useful be-
cause the matters which will be dealt

_with by the Boards will concern the

various States, Therefore, that will be
our effort and we will do it as far as
it is necessary and practicable.

Some minor issues were raised as
to whether there was any scope for
arbitration at all. Shri Tek Chand
raised them. He said;: “Here is am ad-
vice given to both parties. They did
not accept it. Does it become a dis-
pute? R is a narrow interpretation.
We have specifically stated that after
the advice had been given, if it was
not accepted, then, the non-acceptance
of the advice created a certain situa-
tion. In that situation, one party feels
that its due share is not being given or
the other party is not discharging ite
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[Shri Nanda]
responsibility. It has then to come up
before the arbitrator. I do not think
there iz any valid objection regarding
the functioning of the arbitration
machinery.

It was stated that we were disposed
to have too many advisory committees.
The advisory committees which are
intended under this Bill are of a very
different nature. Assessors will not
suffice because special questions may
arise. On one technical point, the ad-
vice of a certain person may be re-
quired; one or two persgns may have
specialised iry that partjcular subject.
One or two committees may be need-
ed during the proceedings in connec-
tion with a matter before the board.
There may be one committée; there
may, at times, be more than one
committee,

'l'bere are one or twp smaller points.
It has been said that we have no defin-
&d ‘rivers. I answered the question on
the spot that the tributaries of a
river are also included in the term
‘river’. That has been specifically
mentioned in the relevant clause itself.
If a river is not a perennial river, will
that also come unhder this clause? I
do not think it is necessary to define
all that. If there is po water in a
river for a day or two, it does not
cease to be a river. That is clear.
The hon. Member may take it from us
that there is no difficulty with regard
to- the interpretation.

W'llolllomltonud:lt’ It was ask-

We shall do that. But, I do not agree
that if is possible to do it within thirly
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days because the time is not sufficient
for consulting all the States; it may
take longer. But, we shall try te place
the rules on the Table of the House as
early as possible after we have con-
sulted the States in this connection.

I have covered the whole ground.
There are some amendments. I am
not moving the amendment in my
name; it is a verbal matter which can
be done by the hon. Speaker himgelf,
There are some other amendments and
I have already given my reasons for
not acepting them. I entirely agree
with the intention of Pandit Bhargava
in tabling the amendments.

Shri D. C. Sharms (Hoshiarpur):
Then, why not accept them?

Shri Nanda: The object has beem
achieved in a different way. I have
explained it fully. What the hen.
Member wants is already being done

in a different way. Therefore, I do
not accept that amendment.

Then, there is the amendment of
shri R. D, Misra, That is about the
salaries, allowances and conditions of
service of arbitrators as well as of
assessors. We have made provisions
regarding the members of the boards,
ete. But with regard to the arbitra-

. tors, we did not bring thenr within the

purview of the rules mmde by us
These appointments are to be made by
the Chief Justice and, maybe, the con-
ditions attached to them are also being
laid down by him. At any rate, these
will differ in different circumstances
and it is not possible ter mule an in-
fixible arrangement.

There are one or twe other verbal
amendments but I do not think they
are necessary at all.

_"I'here is another amendment by Shri
R. D. Misra.
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Mr. Speaker: He need not go into
the amendments ip detail, now,

Shri Nanda: I wanted to point out
what the intention was. The clause to
which that amendment refers does not
admit of this amendment. This does
not deal with vonflicts as such. This
Bill deals with methods of co-ordina-
tion, which will indirectly resolve the
disputes and conflicts. So, it is not
necessary.

Mr. Speaker: The guestion is:

“That the Bill to provide for the
establishment of River Boards for
the regulation and development of
inter-State rivers and river valleys
as passed by Rajya Sabha, be
taken into consideration.”

The motion was adopted.

Mr. Speaker: Further clause-by-
clause consideration will be held over.

Shri L. N. Mishra (Darbhanga cum
Bhagalpur): There are not many
clauses nor many amendments. Would
it not be possible to finish this Bill in
a few minutes time?

Mr. Speaker: If it is only a ques-
tion of five or ten minutes it ig all
right. There are certain amend-
ments. '

Shri Tekur Subrahmanyam is not
in his seat and so not moving. Shri
R. D. Misra.

Shri R, D, Misra (Bulandshahr
Distt.): I am not moving.

Pundit Thakur Das Bhargiva: 1 am
moving my amendments. '

Shri Gadgil (Poona Central):
Those who have given notice of
amendments were under the impres-
sion that they would be needed at a
particular stage and propriety re-
suires that whatever has been put
down in the Order Paper should be
scrupulously followed.

Pandit Thakur Das Bhargava: The
persons may be under the impres-
sion that what is put in in the agenda
will be followed and so they may not
tur~ wp here.
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Mr. Speaker: In view of this ob--
jection, we will take up the third.
reading of the States Reorganisation.
Bill. It is now 12-30. We will go till.
3-30.

STATES REORGANISATION BILL.
—concld.

Shri A. K. Gopslan (Cannanore):
1 suggest that four hours may be-
allotted. In the second reading so:
many big changes had been brought
forward. So, in the third reading:
we must be allowed to say some
thing.

Mr. Speaker: 1 agreed to allot:
three hours; four hours were  asked
for. We will finish the discussion at
about 3-30. We may take four -or
five minutes more.

Shri Kamath (Heshangabad): May-
I request that those hom. Members.
who did not get a chance to speak at
the earlier stages of the Bill or at the-
time of the discussion of the SRC.
Report may be given a chance now?’

Mr. Speaker: Hon Members must
also bear in mind that those hon
Members who did not take part or:
take any interest in this matter need
not be called. Several hon.
Members applied their minds.
to all these various stages of the Bill.
Nobody prevents hon. Members com--
ing earlier but hon. Members come-
only at the time of the general dis—
cussion or the third-reading. In bet-
ween, there is a lot to be done and'
it falls to the lot of a few hon. Mem-
bers to worry themselves to lookr
inte all these clauses. Therefore, I
must not also ignore them. I only
wunt to say that I cannot ignora the-
hon. Members who have shaped this.
Bill. Should we ignore those who took:
a lot of interest and bring in those-
who have not taken any part in shap-
ing this Bill? If they have not taken
any interest they won't take any
interest at all.

Now, the hon. Minister has got seme-
formal amendments. He may meove
them.
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The Minister of Bome Affairs
(Pandit G. B. Pant): Sir, T beg to
move: Clause 4.— (Transfer of terri-
tory from Travancore-Cochin to
Madras)

Page 4— _
for lines 1 and 2 substitute:

“{b) shall form a separate dh-
trict to be known as Kanyakumari

District in the State of Madras.”

riause MW= (Formation of ¢ mnew
Madhya Pradesh State)

Pandit G. B. Pant: | beg to move:
Page 6, line 20—
for “1” substitute “8”

Clause 102 —(Provision as to certain
State Financial Corporations)
Pandit G. B. Pant: I beg to move:

Page 44, line 23—

for “Maharashtra”
“Bombay”

Shri Venkataraman (Tnnjore):_str.
we do not hear anything. There séems
10 be something wrong with the loud-
speaker.

®andit G. B. Pant; I do not think
you will lose much if you do not hear.

substitute

Mr. Speaker: It is also necessary to
re-number all the clauses in view of
clauses 8 and 9. That will be done by
me. I will now put these amendments
to the vote of the House. I will first
put 807,

Shrl Thann Pillai (Tirunelveli): May
1 point out, Sir, that with the altera-
tions that have now been made,
Bhencotah taluk is not configuous to
Kanyakumari? That is also apart from
Travancore-Cochin. How is that to
be fitted in? '

Pandit G. B. Pant: Shencotah may
‘be left out and the other four taluks

may form Kanyakumari.

" Mr. Speaker; Let me then put the
other two amendments.

.tive wisdom in the current
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The question is:
Page 8, line 20—
for “9" substitute “8"
The tion was adopted
Mr. Speaker: The question is:

Page 44, line 23—

for “Maharashtra” substitute “Bom-
bay"” -

The motion was adopted.

Shri Gadgil (Poona Central: Mr.
Speaker, the third reading tradition is
to exchange bouquets and not brick-
bats. This occasion calls to ny mind
what Mr. Churchil, as he then was,
said when the Government of India
Bill of 1935 was moved for third
reading. Mr. Churchill spoke on that
Bill on 400 occasions and his speeches
occupy hundreds of pages of Hansard.
But when he rose to speak on the last
occasion and at the last stage of the
Bill, he said that the Bill is now te
become an Act, it is the law of the
land and the Parliament in its collec-
context
hed given its verdict and it is the
duty of every citizen to accept it as
the law of the land. In that spirit I
accept it and will gontinue to accept
it till it is amended, altered or abo-
lished by constitutional and democra-
tic methods as a result of dynamic
forces of progress and politias

In a democracy it is my conmeres
view that there is no place for mass
civil disobedience and for the indivi-
dual it is permissible on the ground of _
conscience. In democracy it is open
to any citizen, or group, or organised
party to convert the electorate, gain
its franchise and dislodge the Govern-
ment of the day.

The verdict of this hon. House is not
entirely to my liking, but as our great
Santh Ramdass, Guru of Shrj Shivaji,
has said that it is not for man to
command success universally and uni-
formally, but it 1_s his privilege to
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work continuously for the success of
his ideal—

“gey wART ak | W WA R A,

sl g s T ah ) W wAm

in that spirit I have to bow to the
verdict of this hon. House. i

The utmost need today is to restore
normalcy and to create an atmosphere
of goodwill and amity. This is the
duty of every responsible citizen. The
least 1 owe to myself, to the great
party which 1 serve and, perhaps. may
serve in future and this great country,
is to help in this task the Government,
whatever miy be its colour or charac-
ter.

Substantially, the present proposal
was discussed between me and other
Gujerathi leaders .n 1850 when the
great Sardar was alive. But I could
not agree then as it was contrary to
the current trend and tendency of
politics in this respect. At the same
time I promised to discuss the same
with my colleagues in Maharashtra
Congress. 1 had some discussion but,
unfortunately, the Sardar died and
matters were not pursued.

When the States Reorganisation
Commission was appointed and when
we met to consider what sort of memo-
randum we should submit, [ suggested
to my colleagues in the Maharashtra
Congress that a joint State of Guje-
rathi and Marathi-speaking people as
an intermediate arrangement may be
tried by way of an experiment and if
‘we succeeded it would be all to our
glory. But my colleagues did not want
an intermediate arrangement and.
therefore, we decided to ask for our
ultimate ideal, namely, Samyukta
Maharashtra with Bombay. )

On the 18th of October last, when
Shri Tthebar invited me to have some
talk with him, the proposal that.now
has emerged was put by me before
him except that it was to be for a
period of 5 years. This period was a
safeguard more for the Gujerathi
minority. This proposal was put before
the High Command through Shri
Shankar Rao Deo. This was moved

by me in the Maharashtra Pradesh
Congress Committee meeting on the
21st October. But it is a matter of
deep regret that it was rejected, even
ridiculed by other parties concerned.
Now it has been revised and has now
been accepted by this hon. House. My
feelings are like that of a rejected
suitor who is approached again, not of
elation but of caution.

This has been accepted by the
parties concerned. Had this been
accepted by the parties concerned
then in October, the history of this
country would have been differently
written and the tragedies which took
place would have been avoided. Poli-
tics, however, is a matter of trial and
error but let us have as little as
possible of either; at any rate, let us
not commit the same mistake twice.

The present solution was not a wel-
come to me, because I thought and
think—that the psychological back-
ground necessary for a successful
workjnxisnotthmtodaymd.thm
fore, I said on the 28th July that a
bilingual State in the present context
woul create an explosive situation. I
dnnotnyhuw!erlamconect.in
view of what is happening. Now that
the Parliament has approved of this
all efforts should be made to make
this experiment a great success and I
am sure Maharashtrians, whatever
may be their political affiliations, will
werk without mental reservations.

For me it is a matter of conscience,
for I feel the injustice in this arrange-
ment is stil there though greatly
reduced and, therefore, I voted against
the proposal. Administration is not a
mere mechanism for arrangement of
things and territories. It is a
great  instrument for promotion
of desirable relations between men
and men, groups and groups and re-
gulate their relation with respect to
production, distribution and consump-
tion of commodities and services.
Consent, therefore, of the people is its
moral justification and the active co-
operation of theirs is its driving force
The present proposal is not complete
in itself. Some outstanding problems
are still there such as the border
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[Shri Gadgil]

disputes. I hope that. with Pantji
who is in charge of them, there
is every hope of having a very satis-
factory solution acceptable to all. He
has given his word and with me it is
a bond. I am, therefore, advising the
parties concerned to review the posi-
tion and to restore goodwill and amity
wherever it is lacking at present.

In politics, there is no finality. It is
the process which can only produce
current solutions and some by-product
by way of jobs. If the whole problem
is solved finally, then politicians will
have no occupation, and their occupa-
tion will have gone. Verily it is said
in Mghabharat:

‘wuly TwE Www FaeEl awa
e Fifw sty & fadhwfor sy

So, the work never finishes. It is
like the Arabian tale without an end.
But I do hope that to the extent of
what is permanent and enduring in
politics, this arrangement should be
there unless somebody is dissatisflied
with it. All I can say is that I shall
watch this experiment with sympathy
and with an open mind and shall
extend such help and service as I am
capable of. With the greatest good-
will and understanding, it is poasible
to build up something which will be
to the glory of us all, I do hope that
in that spirit this will be accepted by
the people of Maharashtra and by the
people of Gujarat. The Maharash-
trians’ success will be measured by
the measure of confidence and trust
they are able to secure from the people
in Gujarat region. I bave no doubt
that they will succeed.

Lastly, I may add:
[ o= 9

Mr. Speaker: Fifteen minutes will
be allowed for each hon. Member.

Shri H. N. Mukerjee (Calcutta
North-East): The House knows that I
have not the suavity or the discretion
of my hon. friend Shri Gadgil, and
even more, I do not labour under his
party political obligation amtl that is

why I would speak rather differently.
I wish, at this late stage of the pro-
ceedings, to raise my voice along witb
that of the people—the voice of dis-
appointment—and, at the same time,
of indignation at the mess which the
Government has made of States re-
organisation.

This Bill had roused great expecta-
tions, for, the appointment of the
States Reorganisation Commission had
been itself the sequel to demonstra—
tions all over the country, which show-
ed what the people really wanted. But
over a large and important area, those
expectations have been dashed. Behind
the mask of patriotism which the
Home Minister so impressively wears,
I see every time the Treasury Benches
indicate their mind, I see a fear of
the people, sheer, insensate fear of
the democratic aspirations of the
people. It is this fear which vitiates
the Bill, which distorts the Bill in
essential particulars, and in the setting
up, above all, of the polyglot State of
Bombay, in the face of every canon
of democracy and politcal propriety.

We have been witnesses in this
House to what I consider a dangerous
spectacle, the streamrollering of
genuine public opinion in Maharashtra
and in Gujarat, by an unprecedented
campalgn of signature collecting. Mem-
bers of Parllament, most of them far
away from the scene and insensitive to
the agony of the people affected and

,to their deep-rooted aspirations, traded

30 to speak, in the name of national
unity and furnished Government
with. an excuse, an excuse for im-
posing a solution—if it is at all a
solution—namely, the bilingual State
of Bombay. If the Government was
not so bloated with a sense of its
own authority, it would have known
that this was no solution st all; and
so, Government ig trying to thrust
down the throats of Gujaratis and
Maharashtrians, a State set-up which
is very like the one which they had
in the British times and which they



2785 States Reorganisation Bill 10 AUGUST 1956 States Reorganisation Bilr 2786

wanted deeply and fundamentally to
change, because now we are supposed
to be the architects of our own
destiny.

it has been said in this House, and
I repedt it, that this is an act of poli-
tical criminality and it has been moti-
vated by no other desire than of ap-
peasing the big money interests of
Bombay. This expression, perhaps
since my hon. friend the former Fin-
ance Minister used it, has become res-
pectable, and we have said it over
and over again, but it did not seem
to hit the head-lines. Incidentally, I
must say that I am unhappy over the
former Finance Minister's recent poli-
tical perambulations, because, in spite
of his having made one or two good
statements, he has acted in a man-
ner which has produced a sort of
Dead Sea fruit and he has done no
good either to Maharashtra or to the
rest of the country. :

‘What Maharashtra wanted has been
said over and over again in this
House and in the country, and it does
not need retelling What Gujarat
really wants, however, was long
sought astutely, and with discretion,
to be kept away from the House and
from the country. But that discretion
has been thrown to the winds by
the valour and the patriotism of the
people of Gujarat and that is why we
see that they are demonstrating to-
day. Whether we like it or not, they
are demonstrating in defiance of the
bullets which the Home Minister has
in abundance., They are demonstrat-
ing for a Gujarati State of their own.
‘That State is warranted by history, by
common sense, by social, economic,
political, cultural and by other ~onsi-
derations, In Ahmedabad, the town
of Gandhiji, the town of my friend
the Labour Minister, we are told, the
writ of the Congress runs as no-
where else in the country. Gujarat
was supposed to be a willing party
and perhaps even an enthusiastic
party to this bilingual formula which
was canvassed by my friends like Shri
C. C. Shah, but now, like murder, the

truth is out. It is not only that
students who are emotionally disturb-
ed and are carrying on the demon-
strations in the streets, have got out
of hand, but we hear of the Ahmeda-
bad Bar Association and even the
Millowners' Association and the entire
general public coming out against the
bilingual scheme, The blood of our
citizens has been spilt on the streets
of Ahmedabad. Curfew darkens
towns like Ahmedabad and Baroda
and other places. Let us pay homage
to those who could not meekly sto-
mach injustice to Gujarat and let us
remember, as Members of Parliament
that, to our shame, we could not re-
pair that injustice, .

I know it will be said, and it has
been said in the lobbies of this House,
that a handful of michief makers—
generally the expression they are
very much fond of is “anti-social
elements”—are doing all the damage.
They said the same thing in regard to
Bombay, But when challenged by
Maharashtra which felt that its sel-
respect was being outraged by that
suggestion, Government did not have
the guts or the elementary politieal
decency to have an official enquiry
into that matter.

There is no hyprocrisy more exas-
perating than the attitude of mind
which condemns the idea of linguistic
provinces as being contrary to that of
national unity. How the Prime
Minister who has made a serious study
of history has reached this puerile
conclusion is one of the minor mys-
teries of our time. To the citizens of
the Union of States which India is, a
most valuable privilege is to live an
autonomous life in his own lesser unit,
with an intrinsic life and purpose of
its own. That is a fundamo=ntal right
which nothing can take away, and
that right, that privilege, has been
denied, with a wvulger fanfare of
patriotism, to the people of Maha-
rashtra and t~ the people of Gujarat.
And if those nzople raise their hands
in protest, of course, they are given
a giose of that “aggressive non-
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violence” to which reference was
madz by Shri Deshmukh, shooting te
kill and all that being part of the
game.

1 p.aa.

This is not the way to build national
unity; it is to provoke national chaos.
If the 200 and odd signatories who
offered a spurieus excuse to Govern-
ment for a bilingyal Bombay could
have their way, they could, with the
jubilant blessings of the Home Minis-
ter, go forward and have a merger of
West Bengal and Bihar, a union of
Karnataka and Kerala and so on and
so forth. But, they have not succeed-
ed for the present in doing so, because
the people have told them that there
is a limit to their patience. But I
fear that this Government and its
camp followers learn nothing and for-
get nothing, Maybe they have
schemes up their sleeve of which the
people are at the moment unaware,
I ha%¥z very great respect for my
friend, the Home Minister. But since
he has appeared on the scene, in this
House, I must confess I cannot read
his mind«zgr: 7 Jrafea 'E'f' q'a.:;.w;" That
sezms to be applicable to the way
in which his mind works. All the
other weakness of this Bill stem from
this basic disregard for the people,
the refusal, for instance, to have a
boundary commission properly con-
stituted—without such a provision,
there will be fostering sores in our
body politic, which it is our bounden
duty to remove. But, Government
has other plans and does not care.

There js again the case of Orissa
The case of Orissa was brought up
over and over again, but the Home
Minister said, “It is a big problem
‘which cannot be tackled by a bound-
ary commission”. If such a big thing
as polygeot Bombay could be pushed
through in this Parliament, why was
not the case of Orissa not taken into
consideration? Then, for tribal peo-
ples also, this Bill is a cruel disap-
pointment. There is not a syllable
In it which suggests that their pro-
dlems even exist, though some of us

have been shouting ourselves hoarse
about radical changes in the Sixth
Schedule of the Constitution and for
spzcial safeguards for their social,
economic and cultural progress. It
is a pity that one of the principal
spokesmen of the tribal peoples in
this Houwse—Shri Jaipal Singh—I am
sorry not to see him in this House at
the present moment—chose to leave
his p.ople in the lurch and with the
air of an elder statesman went about
collecting signatures for one thing or
the other., We are always delighted
by the inanities which his charming
accent sugar-coats, but we are nol
prepared to take lessons in high poli-
tics from him. I say very seriously,
the question of the tribal people has
been ignored and we have not heard
one syllable from Government in re-
gard to this matter and this at a time
when the Naga agitation is going on
an agitation which we have to tackle
in an understanding fashion.

Perhaps 1 have said enough, and
over and over again; the idea of
linguistic  States as the rock-like
foundation of national unity has been
emphasised in this House and in the
country. When this Bill was in pre-
paration, I knew that I would get a
chance—you would be good enough to
give me a chance—to speak. I knew
also that you would have liked me
to say:

“Let us walk together; let us
speak together; let us attune our
minds together.”

But the Home Minister has done a
job of work which disables me from
saying that in the eontext of this
particular Bill. I wish we could say:
g, dagsy det gAife  omenw

Butwecannmdosoon(hj_gma_
sion. Government has behaved in an
arrogant manner and in a short-
sighted manner. Therefore, I accuse
the Government of deliberately re-
fusing a permanent and nationa}
solution of a national question, 1
accuse the Government of provoking
disunity where unity prevailed. [
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accuse the Government of posing in
this House and in this country contro-
versies where controversies would
. have been eliminated by the joint co-
. operative endeavour of us all. Gov-
ernment has not done it and I cannot
even say in regard to this Bill:

™ A, [t e
fecifears:

It is not like that; it is not that a
very minor error has crept in. It is
not that only a very few bad things
are here, but the generality of the
Bill is very good. On the contrary,
something has happened which has
vitiated the entire atmosphere of the
Bill. This Bill bristles with instances
of injustice and inequality. For the
small mercies vouchsafed certain
areas in the country, we cannot oppose
it outright, I repeat, we cannot op-
pose it outright, but we are acutely
unhappy, I repeat, we are acutely
unhappy, that Government has made
such a very sorry mess of the problem
of States reorganisation.

Shri N. C. Chatterjee (Hooghly):
Both my friends, Mr. Gadgil, and my
comrade, Mr. Mukerjee, have quoted
the scriptures. When we are in the
third reading of this Bill, we must
remember what is happening in
India, Ahmedabad is on fire; troops
have bzen called out. The Congress
House has been attacked. There is
a good deal of violence and distur-
bance in this great eity. These are
things which we ought to remember.

Today I am afraid the fundamental
objective of States’ reorganisation is
being clouded. The par t ob-
jective is to strengthen India’s unity,
to strengthen India's integrity and to
further the cohesion of our great
nation. I am sorry that from that
perspective, we have not achieved
our fundamental objective and we
have not been able to transcend all
parochial and regional passions for
the purpose of building up &« new
and glorious India, which we want
to puild up. I have been & sponsor
of linguistic States, but I have not

been a linguistic fanatic. 1 say that
in regard to a federal republic like
India, what the Commission has said
is quite correct: .

“The constituent States in a
federal republic must each pos-
s2ss a minimum degree of homo-
geneity to ensure the emotional
response which is necessary for
the working of democratic insti-
tutions.” -

.

As Chairman of the Bal Ganga-
dhar Tilak’s Centenary Celebrations
Committee, I witnessed the wonder-
ful rally, But, I was distressed to
find that Maharashtra was unhappy,
that the people of Maharashtra
which produced Ranade, Gokhale and
Tilak were thoroughly unhappy when
this bilingual State business came.
I sent for Tilak’s grandson; I had
discussions with them and they were
still unhappy. My view is this. If
you honestly feel that a bilingual
State is very desirable for Indid's
good, for Maharashtra's good and for
the welfare of Gujarat, you should
have consulted the people. You
should have given them a chance to
express their views, When I was
taking objection on the constitu-
tional ground, I was pnot merely mak-
ing a legalistic, narrow, technical and
jurisdic approach. I was putting my
case on a broader basis.” The Con-
Stitution-makers of India were rooted
to democracy, They thought that
nothing should be done without con-
sulting the people or the people’s re-
presentatives. We failed to do it and
hence this emotional upsurge, There
is so much of viclence and hooli-
ganism. I happened to visit some of
the districts in Punjab and I have
found that disharmony and discord
are still there. Thank God, with the
co-operation of the Home Minister
and Maulana Azad, we temporarily
passed over a very acute stage. But
still there is heat and lot of tension
and discord. In trying to solve the
problems of the reorganisation of
States, I am afraid we have deviated
from maxims, principles and idesls.
What is the great ideal which
Gandhiji had placed "before the
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«country? What is the great ideal by
which the Congress was strength-
ensd? In the year 1920, Gandhiji
wanted to make the Congress an
instrument for fighting British im-
perialism and he said: “If you want
to make the Congress a dynamic
<orgenisation for the purpose of
achieving independence, you must
fashion your own constitution and
the future constitutign of India on
linguistic principle.”

Because by that principle you will
regulate the emotional response for
the purpose of having unity among
‘the divergent linguistic and cultural
units which make up India. After
.all, we want to build up the strength
of the Indian Union, But what is
the strength of the Indian Union?
‘The strength of the Indian Union is
the sum total of the strength of
each of its own constituent units
which make up the Indian Republic.
"Therefore, we have to build up the
«onstituent units on ‘some principle.
I have begun by saying I am not a
fanaticc. I do not say that there
shall be no deviation from linguistic
principles. Certainly, considerations
of safety and security are vital
«Certainly that should predominate
over every other view. If for the
purpose of defending our frontiers,
if for the purpose of making the
TIndia-China border strong or Bengal-
Pakistan border strong we have got
to do something, then even these
linguistic principles will have to be
-sacrificed.

I am afraid the Government was
niot consistent. This Parliament has
not been consistent,  Certainly,
Pandit Hridaya Nath Kunzru was
not a communalist. Certainly, Sardar
Panikker was not a . communalist.
They wanted to build up a bigger
Punjab, a stronger Punjab b

tration which is going on on the
India-China border. Therefore, they
said there should be bigger integra-
tion and not merely Punjab and
PEPSU, but Punjab, PEPSU and
Himachal Pradesh should form one
Statz, You have turned it down
Why? You have no principle. You
are standing on no principle. You
are not standing on any intelligible
maxim or ideal which is acceptable
to the people. You are trying to
appease some sections, communglists
or others, You are trying to come
to some kind of agreement for party
purposes. But that kind of thing
won't work. Why was it that in the
case of Punjab the recommendation
of the Reorganisation Commission
was not accepted? These men visited
the areas, talked to the people and
came to the conclusion that although
technically the Centre is in charge of
the defence of India, still they can-
not possibly look after the defence
of the frontiers unless the provincial
unit is also made resilient, also made
strong and also made stable. They
pointed out that it cannot be done
if the present Himachal Pradesh, a
small unit, is kept like that. There-
fore, they demanded and recom-
mended the strong integration of all
the States, and the merger of all the
States, as that would lead to greater
cohesion, as that would obliterate
the artificial distinctions between the
plains and the hills. That will also
neutralise the forces of communalism,
which are now operating in that
area with official connivance. Un-
fortunstely, that was not accepted.

Sir, 1 was blaming my Gujaratl
triends that although Gujaratis have
only one-third of the population in
billngual Bombay they did not ask
for any safeguards, any constitution-
al provision, and not even a regional

they thought India’s defence demand-
ed it, India's security demanded it.
They pointed out that if Himachal
Pradesh wes a small Indian unit it
cannot possibly withstand the infil-

ittee. I was amazed that the
Gudarati MPe. did not ask for it.
Mr, Tulsidas Kilachand sald: we de
not want it. The Congress M.Ps.
said that they do not went if. I arm
afraid, these Congress M. Ps., ~with
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great respect to them, were out of
touch with the masses, and they did
ceflect the will of the people. I am
sorry it had been so. Today the
biggest Congress paper in Delhi has
statedq that the P. S. P, party
misbehaved and the P. S. P. organis-
ed some meeting and thereafter there
took place the attack on the Con-
gress House. I do not believe that
the P. S. P. leadership is so foolish
and so fool-hardy that they would ask
anybody to attack the Congress House.
1 want the Congress House to be
attacked, but not in that way. The
Congress House should collapse, but
by democratic and.  constitutional
means: not by these means. There
was a precession, a big rally of over
100 thousand people at Shanwarwara
in Poona which Mr. Gopalan, Mr,
Kamath and myself had the privilege
of addressing. It was a very big meet-
ing. I told them that their cause was
not furthered in any way by the un-
fortunate happenings which took place
in Bombay. Violence will never pay.
Hooliganism will never pay. I would
not repeat the language like “misbe-
haviour” or anything and we do not
want to go into the unfortunate inci-
dents which took place or try to
apportion blame between Mr. Morar-
ji’'s Government and the people of the
area. I will not say that anybody
deliberately misbehaved. But what is
happening today is really breaking
our hearts. 1 think that if the Guja-
rati Members of Parliament really
wanted to reflect the mind of Guija-
rat, they ought to have consulted
their people and there would have
been some accord between them and
their people. I am disappointed to
tind that it was not so. I am disap-
pointed to find that the State, with
which is associated the great name of
Mahatma Gandhi, has not been able
to live up to its high traditions. The
fundamental unity of India must be
placed on sound footing and the one
patent fact of our civilization and the
vardinal factor of our social organisa-
tion i3 that India is built on diverse
und distinet linguistic and cultural
units and you have got to give them
free and fair play.

‘418 L.SD.

I do not believe in political somer-
sault. That is why I was trying to
deplore the sudden somersault in

favour of bilingual Bombay. 1 am
happy to find that Kaka Bahib Gadgil
has somewhat reconciled himself -to
it and has pledged his word of co-
operation. That is hopeful. That is
nelpful. I do not know how far he
represents the mind of young Maha-
rashtra, the rising generation of Maha-
rashtra. 1 have my own doubts,
grave doubts.

So far as Gujarat Members of
Parliament are concerned, I am dis-
appointed to find that it was a thing
which was not settled or planned or
anything of that sort. At one time,
just after the ugly incidents took
glace in Bombay, there was a distinct
attempt, a distinct desire, on the part
of both Gujaratis and the Maharash-
trians to bridge the clevage and
sumehow to come to some kind of un-
derstanding. But that was not done.
The proposal was not acceptable and
really the men of Gujarat rebelled
against it. If the better mind
of Gujarat does mnot accept it,
there 1s no reason for the Government
to tolerate the plunging of the State
into this kind of hooliganism or anti-
social activities which could easily be
avoided. I de protest agammst this
sudden somersault, this sudden
brain-wave on the part of
some politicians who are thinking of
some speedy remedy, which is just
like the propylatic—just like that of
merger of Bengil and Bihar,—the
brain-wave on the part of the Chief
Minister of one State and that of the
contiguous State. Unfortunately, it
did not work. There was no prepara-
tion for it. There was no consultation
with the people. Don’t think that it
is only a Congress affair. The great
mistake that you are making is that
you are substituting the Congress for
the country. Dr. Roy, unfortunately
did not consult anybody. When the
States reorganisation problem was
being discussed here with the Govern-
ment and the Prime Minister, we
were in close touch with the Chief
Minister. But when the Chie! Minis-
ter thought of this question of
merger or union, nobody was consult-
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ed. Nobody was asked anything.
This kind of political somersault
really mystifies people and creates a
good deal of misunderstanding. That
is why I was very much doubtful of
the utility of this kind of bilingual
formula being ushered at this stage.
After the Prime Minister's categori-
cal assurance in the Poona meeting
and elsewhere that Bombay belonged
to ° Maharashtra and is geo-
graphically a part of Maharashtra,
there was absolutely no reason
why Maharashtra should not be
given to Bombay. But what I am
pointing out is that we are deeply
distressed that things are done in this
way. For four decades, since the time
Mahatma Gandhi assumed the leadeg-
ship of the Congress right up to the
last election they were saying that
polyglot areas are not workable.
That was Pandit Motilal Nehru's
report that polyglot areas are not con-
ducive to the working of the demo-
cratic system of Government and they
are not conducive to social justice.
That is why for the purpose of build-
ing up some kind of system which
would lead to social justice, which
would lead to the satisfactionof the
real creative urge of the people,
which would enable the gulf between
the classes and the masses to be
bridged if not eliminated, we thought
of linguistic States. Certain essential
safeguards, economic, administrative
and for defence purposes are
paramount, and can never be with-
held. But you have sacrificed that
defence argument put forward by the
States Reorganisation Commission,
and you have put forward no tangible,
no logical, no cogent argument as to
why you refuse to build up a greater
Punjab in order to build up a power-
ful frontier State, when our neigh-
bouring State is being armed by
imperialists and they are getting
millions and millions of dollars for
the purpose of building up their
armed  strength—against whom?
Apgainst what? Against India, against
Kashmir. We are not children. We
know what is happening. A persis-
tent campaign is being made against
our Prime Minister in the foreign

press, and that is being done by
Pakistan. What for?—for creating an
artificial animus. When they attack
Nehru on the Kashmir issue, they
attack India. We all stand united on
that issue. Therefore, we ought to
remember that In the interests of
India’s safety, in the interests of
India’s security, in the interests of
India’s integrity, in the interests of
protecting India's frontiers against
possible aggression from an unfriend-
ly neighbour which is unfortunately
bring eiged on by foreign powers,
thoroughly  equipped and made
resourceful, we ought to have
accepted the recommendation of the
States Reorganisation Commisston and
we ought not to have weakened that
State of Punjab and not kept up a
ridiculous State, a small State under a
Judicial Commissioner, under a Lt.-
Governor like this which is not capa-
ble of defending the frontier. The
States Reorganisation Commission has
pointedly stated: what can the Cen-
tre do? The Centre must function
through the State unit. Therefore, the
State unit must be made strong.
Otherwise, however good the defence
arrangements may be, according to
the constitutional set-up it will not
be effective. That is the main point
which I am making.

I am not going so far as to say that
the Bill is deliberately brought for-
ward for the purpose of destroying
democracy in India, but I am saying
the way you have ‘proceeded, the
haphazard mosaic which you are set-
ting up, is not conducive to the
pattern which you have been contem-
plating all this time. For five decales
you have preached that the adminis-
trative units are the result of British
imperialistic design or the haphazard
growth of British imperialism and
therefore when the time comes, when
India becomes independent and you
get power and get into office, you will
procco ] rationally according to princi-
ple. You have not proceeded ration-
ally according to principle. That is
a matter of regret. You have not
praceeded in a democratic manner
and when you have deviated, you
have not Jeviated after consultation
with the wishes of the people. The
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sovereignty of the people ic really a
mere dogma, a mere maxim which
you have preached but which you
have not consistently followed it in
working out this difficult and colos-
sal task of redrawing ‘he political
map of India. That is my charge,
and that is my regret.

I hope that with regard to the
Punjab and also with regard to Bom-
bay and Gujarat some further steps
will be taken which will assuage the
feelings, which will bring the com-
munities together, which will dispel
misunderstandings. There is still a
lot of goodwill for the Prime Minis-
ter and if he takes this up and gets
out of the party rut, he can do some-
thing. Do not send for Deogirkar or
Shankar Rao Deo and even Kaka-
saheb Gadgil. Do not think they
represent everybody in that sector ef
India. The fact is they do not reaily
represent the people of Maharashtra.
You must send for other: too. You
know thousands and thousands of
people have gone to jail and thou-

sands of p:oplé are still willing to’

undergo sacrifices. It is not for
pleasure that they do that against a
national government or against the
Parliament democratically elected, but
they feel that they are {rustrated.
This sense of frustration can be and
ought to be removed and that can be
removed if the Prime Minister as the
head of the Government takes cour-
age in both hands and sends for
people representing different sections,
different interests and takes them into
confidence and tries te hammer oul
something acceptable to all concerned
for the good of the region, and for
the good of India. Regional con-
sciousness should not be carried to
excess. That is the danger. This has
been the great lesson of Indian his-
tory. It has been detrimental to
India's unity and that we must re-
member. Therefore, there must be a
synthesis, a harmony and a balance
between national unity or Indian
nationalism and thi= conc:zpt of re-
gional patriotism. And tnat is a
difficult task, but you have got to
solve it and we are here to
solve it and our services will be
always at the disposal of aanybody

who is trying to bring about that
unity, that synthesis, that balance
and that reennciliation.

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): We are at the
last stage of the long journey. I
have, like other Memberg of this
House, closely followad the career of
this Bill and what has gone before
it. Perhaps, 1 have spoken less here
on this particular subject than many
of my colleagues, many other Mem-
bers of this House. That was not
because I was not deeply interested.
I followed much that was said, and
there was much that was good sense
and much that was not sense at all,
and I did not think that I could add
very much to this debate, but now
that we have arrived at the last
stage of this particular measure which
is of so great importance.. I should
like to.say something more really to
associate myself fully with it, than
to, throw any additional light on this
problem which we have had for this
long time.

The hon, Member who has just
spoken referred to what the Con-
gress policy has been. May I res-
pectfully inform him that I know
more about the Congress than he
does? May I respectfully inform him
that what he has said has not been
the Congress policy for the last
several years? And may I tell him
that when it was the Congress policy
to begin with, it was under entirely
different circumstances? And may I
tell him that today Congress policies
are opposed to that completely? Let
us be clear about it. We do not stand
for this principle of uni-linguism.
We may have a uni-lingual State, we
may, but basically we stand for some-
thing different from that. That is
the Congress policy. Naturally, no
such policy can be rigidly applied
thi; way or that way. It depends on
so many factors, but when we are
reminded and told repeatedly that in
1922 or earlier we spoke about lingu-
istic provinces and therefore we are
betraying that cause, I am really sur-
prised that people, without knowmg
the circumstances, the context of m
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particular statement at a particular
time and fugther not knowing what
has happened subsequently, should
make that remark. Repeatedly this
matter has been considered by the
Congress, by its highest organisation,
and we have repeatedly laid stress
that the most important thing is not
this uni-lingual province, that there
are far more important factors than
the linguistic formation of a province.

Language is important, but I should
like to ask this House to consider
that there is a difference between the
importance of a language, the
encouragement of a language and all
that, and the boundaries of a State.
Language should not be confused with
the boundaries of a State. It may be
that sometimes the boundaries may
be linguistic. We have no objection.
It is a good thing, But to think that
it is a vital issue, that a State should
be bounded by a certain linguistic
area i3, I think, a basically wrong
approach, and I should like to say
that in so far as I have any influence
with the Congress I have put it the
other way, and I am glad to say that
the Congress over the last few years,
if you look at its resolution, has
cieacly accepted that.
there be no mistake as to what the
Congress stands for. I cannot, of
course, speak for what others may
stand for, for other views, but we
have seen in the last few months
many things happening in this coun-
try in the name of language, in the
name of linguistic provinces which I
take it every Member of thiz House
considers absolutely deplorable. It
does not matter very much, in my
humble opinion, where the boundary
of a State is. It is a matter for care-
ful consideration. There are senti-
ments about it. Let s consider
sentiments. Let us consider the
question, the economic aspect of it,
the strategic aspect of it, the cultural
aspect or whatever you like. But it
is not a question which one should
say should be decided in the streets
by fighting, by destruction, by arson
or by firing, whoevar may be right
about it. .

"is becoming almost

So, that, let,

"this House?

v

And the misfortune has been that
the authority of this Parliament has
been challenged often enough. And
sometimes, hon. Members of this
House have encouraged that challenge
of the authority of this House, even
nutside here near the gates or farther
afield. I do submit this raises a very
vital issue for this House and for
Parliament, Where are we? If any-
thing that we decide is challenged,
then where are we? It is not that it
should not be challenged, but the
point is the manner of the challenge,
and the manner it is encouraged. It
a habit; when
something is done, it is disapproved
of, and ' therefore, people should
attack the police, commit arson,
roam about breaking things then,
the police comesg in, the police stops
them, the police fires. The police
may be at fault, or the others may
be at fault. I cannot speak of any
particular instance. But this is a
curious and vicious circle that we
are getting into.

Then, of course, we have motions
for adjournment saying it is a terrible
thing, that the police has fired, there
i: Tuthless oppression and all that. I
really would like this House to con-
sider, where are we. Where are we
going to in this world, with this
encouragement of this kind of publie
violence, challenging decisions taken
in this House or being discussed in
It is not the normal
habit in any country, whether it is a
communist country or a non-com-
munist ccuntry. Where are we? T
should like to know. In a communist
country, there would be trouble if
anybody raised his head against a
decision of government. Hon Mem-
bers know that very well. Nobody _
dare raise his head there. If he raise;
his head, the head disappears too.
That is all. There is no motion of
adjournment anywhere, and no dis-
cussion about a subject

Shri A. K. Gopalan: So, you are

also following it or beginning to
follow it?
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Shri Jawaharial Nehru: The hon,
Member’s head is perfectly safe here,
if the hon. Member wants me to
reply to that. Is it the hon. Member's
argument that people should go,
<ommit arson, break people’s heads,
and no action should be taken? Is
that the argument?

Shri K, K. Basu: Nobody hag said
0.

Shri Jawaharial Nehru: I am glad
nobody ‘said so. But it is repeatedly
said that the police is always bad.
The police might have committed
mistakes. Nobody said that the police
is right. But the most extraordinary
thing which the hon. Member said
this morning was that these troubles
in Ahmedabad have been provoked by
the police. I say this is fantastic
nonsense, if anybody were to tell me
like that.

Shri A. K. Gopalan: Provoked by
the decision of Government,

Shri Jawahaylal Nehru: May be;
provoked by the decision of Govern-
‘ment, and provoked by them, by the
hon. - Member's colleagues there,
whose chief purpose is to create dis-
turbances and  troubles elsewhere.
(Interruptions). . It is not the hon.
Members' right only to speak on the
floor of this House. I say and chal-
lenge this that hon. Members, some

hon. Members sitting in this House, -

provoked these troubles and encour-
aged those people who provoked trou-
bles. (Interruptions). I ,am not
giving 'way. (Interruptions). I am
glad that some words of truth have
hit _home. I am glad that some
gentle reminders of some obvious
facts have found on echo in the
minds and hearts of hon, Members

opposite.

Shri Kamath: They have gone home
to you also. You have lost your
temper.

Shri Jawaharlal Nehru: I would
beg this House to consider this, Has
a word been said condemning
violence? 1 have condemned the

police often enough, where they
have been wrong. But has the hon.
Member oppositz ever cdndemned an
act of violence?

An Hon, Member: Not once,

Shri Kamath:
time.

Of course, every

Shri Jawaharlal Nehru: I am glad.
1 wa; waiting to hear them condemn
these acts of violence......

Shri Kamath: You are deaf. You
do not hear. You should have heard
them already.

mitted by those whom they encour-
age, This is the major question for
this House to consider, and not
motions for adjowrnment repeatedly
brought in, without realising who
does this, why all this happens....

Shri Kamath: On a point of order.
It is within your powers to decide
whether a motion for adjournment is
admissible or not. It is not for the
Prime Minister to question the right
of a Member to table the motion. It
is not for the Prime Minister to
decide the admissibility.

Mr. Speaker: I have already decided
the point of order. [ have rejected it.
There is no point of order in this. I
have already disallowed the adjourn-
ment motion. The Prime Minister is
entitled to say that this adjournment
motion has been disallowed rightly;
also, he is entitled to condemn what
has hapeneded there.

Shri Jawaharial Nehru: 1 would
not presume tb refer to any parti-
cular adjournment motion. I was re-
ferring to a procedure which has
become almost the monopoly of hon.
Members opposite. In this world, I
venture to remind this House, of strife
and trouble and huge problems aris-
ing here, we sit down here and all we
can do is to go on repeating the
same thing in the same exuberant
language, that the police is bad, the
firing is wrong, there is  ruthless
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oppression and so on; I really am
amazed at the lack of intelligence of
some people, who have found no
novel idea,

Shri Kumath: Hold up the mirror
to you and to your own party.

Shri N, C. Chatterjee;: On a point
of privilege......

Shri Kamath: On a point of order. *

(Interruptions).

Pandit Thakur Das Bhargava (Gur-
gaon): It is not fair that all this
simultaneous shouting by many
members of the opposition should
go on. When a Member Speaks,
other hon. Members should not
interrupt him.

Mr, Speaker: 1 would request the
Prime Minister to resume his seat for
a minute. We heard Shri H. N,
Mukerjee use language which was
very strong, and condemn Govern-
ment. Is not the spokesman of Gov-
ernment entitled to say—when Gov-
ernment are condemned—-who  are
responsible for this? Also, when
he says that intelligence is wanting,
or what the hon. Member said is no*
intelligent, why should there be amy
objection? (Interruptions).

Shri K. K. Basu (Diamond Har-
bour): If he says like that, we are
entitled to interrupt.

Mr, Speaker: Order, order. Hon.
Members ought not to interject.
When they give, they must equally
be prepared to take. It is not an
one-way traffic. Each hon. Member
may have an opportunity to speak.

SBhri Jawaharlal Nehru: I am soiTy;
if by any mistake, I committed the
error of using an unparliamentary
expression. I am sure you, Sir,
would call me to order, and I will
express my regret. But if I say that
loud shouting does not take the place
of intelligence, that, I hope, iz not
unparliamentary. If I say that the
cheap business of eloguence of hands
and voice, and waving about of

hands is not a logical argument, that,
I hope, is not unparliamentary. We
have had enough of this loud shout-
ing and waving of hands and this
kind of exuberant eloguence.

We are dealing with hard facts and
hard situations. We are dealing with
the world, and I say so with all gra-
vity, which is in a very dangerous
state; it may be in a more dange-
rous state, for what you and I know,
in the future. Here it is, and we are
playing about with these things,
without realising where we are; whe-
ther it is the international situation,
or whether it.is our. Second: Five
Year Plan, everything must go before
these  petty objections and petty
reasons and petty shoutings. Let us
consider matters in a reasonable way.
What does it matter to this Govern-
ment or to me—I would not say, any
hon. Member of this House; it may—
whether the Bihar-Bengal boundary
is here or there, whether the border
of this province is here or there. It
is not a political qugstion for me.
Obviously, it is not an economic
question. It may be a question of
high sentiment and high importance
for people who live there. I agree.
But so far as this Government is
concerned, it makes no difference to
us whether the boundary is shifted
this way or that way. We may make
a mistake. We have made mistakes,
but it was of no consequence to us,
that is what I am wishing to submit,
what the State boundaries should
be.

Therefore, as the House very well
knows, we went all out to get as
great a measure of support as possi-
ble from the people by agreement.
Let us say we did succeed in a very
large measure—90 per cent. We did
not succeed in some measure. We had
to come to some decision. We came
to some decision according to our
judgment of what we considered
best.

Now, for the hon. Member, Shri
N. C. Chatterjee to say that we did
not consult this man or that man
and this group or +hat group, I do
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submit, is not completely accurate,
Obviously, we did not consult every-
body. But I do submit that we con-
sulted people outside the Congress
ranks, outside groups, many a time,
as he himself happens to say. I had
the privilege of talking to him on
these subjects on_more than one occa-
sion. So that it is not that there was
no consultation.

Let us consider this matter apart
from all the excitement that it has
caused. Here was a simple matter,
not as simple in that sense, but in
the sense of its being non-political
‘and non-ecopomic. The country is
concerned with major political and
major economic issues, This was
neither a major political nor a major
economic issue. It was a major issue
of high sentiment which often rouses

passion. We admit that Let wus .

try to satisfy that sentiment. But
where two sentiments come into con-
flict, difficulty arises and we have had
to face these conflicts between senti-
ments.

Now, the other point is about the
basic policy which we must pursue in
regard to that matter. It has always
been said, right from the beginning,
by the Congress and more recently
in the last four, five or six years—
and I take it that the House certainly
agrees with it—that the first, and
absolutely first, consideration is the
unity of India and the homogeneity
of India. If that is so, we must judge
every other argument from that point
of view. The second point would be
the economic advantage to India or
to that particular place. These are
two basic things; other things follow.

Now, we have seen in the last few
months how much this question
r-uses passion, how one neighbour
attacks one’s neighbour, how one
linguistic area gets worked ap against
another linguistic area. All of us
are guilty of that; nobody is' free
from it. We have seen that. It is a
dangerous thing that we have seen:
it is a bad thing that we have seen.
It is a thing which, I hope, nobody

« has liked Far from encouraging it,

everything should be done
courage this kind of thing.

to dis-

Speaking for myself, I have come
to the firm conclusion that this lin-
guistic States idea takes wus into a
dangerous direction. I do not mean
to say that we upset it; it is not that.
But this talk of purely linguistic
provinces and ‘clean’ boundaries is
something which tends towards les-
sening the idea of the unity of India.
I am told that that makes a group
homogenous socially. I agree, and
therefore, I attach importance to the
language. But 1 distinguish be-
tween importance to the language
and the culture of the place, and the
physical boundary of a State. I think
the two ought to be kept apart.

Therefore, what we have seen has
made us doubt about the basic con-
ception of unity in India, how easily
it is broken up and how easily people
forget the first and second issues and
go to the third and fourth issues.
Therefore, I had ventured to become,
even more than ever before, opposed
to this idea of small States, each
thinking in its own way and for-
getting the larger issue. Therefore,
although originally—not today, but
20 years ago—I was in favour of a
large number of small States in
India, I have completely changed my
mind and I believe in big States now.

There are various other things; it
is immaterial whether I believe in
them or I do not believe in them.
But I do wish this House to consider
that everything should be judged at
anytime, more especially today, in
the context of the world, in the
context of India, in the context of
our industrial development and Five
Year Plan, from these basic points of
view, that is, the unity of India, the
harmonious working of our Five
Year Plan etc. Everything else is
secondary. It just does not matter
where our boundaries are. If we do
not make any real progress in our
industrial development, the bounda-
ries won't make, or bring about, that
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industrial development. And if we
are too excited to do that work, and
if we merely argue with each other
and fight each other in the streets
or outside about these matters, it is
obvious that we shall neither have
_any reputation in the country or out-
side the country nor indeed in our
minds or hearts.

Therefore, the primary thing is for
us to cultivate this atmosphere in
the country ef having the freest dis-
cussion, having the freest expression
of opinion, debate of every type and
argument, but that must be on the
peaceful level—not this kind of
thing. It is, after all, degrading,
very degrading, that this kind of
thing is happening in our country.
Whatever the merits of the ques-
tion, whatever ty» disagreement on
this, it is a wrong thing. I want this
House to consider this. This idea that
is thrust about, that it is a continua-
tion of our national movement, is
completely wrong. It is one thing to
fight an imperialist Power, and even
that fight we did by peaceful
methods. But this is another thing—
the word ‘satyagraha’ that is bandied
about today, something which is mil-

lions of miles away from any idea-

of satyagraha that Mahatmaji had.

We have here persons going to
prison. It is a joke—a thousand
men arrested and released one hour
later. Everybody knows that it is a
complete joke—this business of going
out in the course of the afternoon or,
may be, becoming martyrs. Where
are we? Are we becoming an opera-
bouffe—this country—for the world
to laugh at? This kind of thing,
people coming with flags from the
Punjab and forcibly sticking them
on the engine and threatening the
driver—what is this happening? Is it
some kind of a theatrical perfor-
mance for the edification of others or
is it a serious work? ’

The hon. Member Shri N. C.
Chatterjee, referred to my coming
down somewhere and dealing witk

this Bombay province and Punjab
province. I can assure him—this is
my uttermost conviction—that so far
as the Punjab is concerned, I have
never come across a more mischiev-
ous, a more misconceived and foolish
thing, without any basis, than the
Hindu Mahasabha agitation. I ven-
ture to express my opinion. I can see
the reasons for other people in the
rest of India, whether it is Gujaratis
or Maharashtrians or Kannadigas,
agreeing or disagreeing. But there is
not an atom of reason, except sheer
mischief, so far as the Punjab agita-
tion is concerned.

Shri N. C. Chatterjee: That is for
the full implementation of the SRC's
scheme. Is that foolish, is that mis-
chievous, is that anti-national? What
is this nonsense?

An Hon. Member: Nonsense?

Shri Jawaharial Nehrn: I say that
this agitation, the manner it is
carried out the object of it, every-
thing behind it, <an mean only one
of two things: either those who carry
it on have not understood what this
formula is or having understood it,
they nevertheless want to do some-
thing that, I think, is completely
Wrong.

However, here it is. We have arriv-
ed, as I said, at the conclusion of this
jourmey. I cannot say—nobody can
say—that this has been the ideal
solution of évery problem in India.
Of course, not; no problem has an
ideal solution. But how do you deal
with these matters? You arrive at a
conclusion; after long and intermin-
able delay, you arrive at a conclusion,
and Parliament puts its seal upon it.
When Parliament has decided—and I
take it,- it will decide—the matter
becomes the law of the land.

‘What happens to this country if we
go on fighting everyday? Is that the
way -civilised a nation carries on? Is
that the way any kind of decent poli-
tics are carried on? Immediately if
you lose in Parliament—anybody
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loses in Parliament—you take the
issue to the streets and—demonstra-
tion. This is a big country. A demon-
stration does not mean—I would beg
the House to remember—that people
are against it. Every minority can
have a demonstration when the
majority does something. It does not
mean that the people are against it
The only way to ascertain the views
of the people is, after all, by the vote
at the general elections or other elec-
tions or some other way. There may
be some other way of generally gues-
sing it. We may have some kind of

polls.

But this business of challenging the
decisions of Parliament in the streets
and in a violent way—I am not talk-
ing about peaceful expressions of
opinion—is  something which is
basically opposed to the whole demo-
cratic conception and method.

The hon. Member opposite talks
about democracy being crushed by
this Government. I really do not
know what his idea of democracy is.
It must be obviously something radi-
cally and absolutely different from
the normal idea of democracy. Cer-
tainly, I never associated democracy
with the workings of Rashtriya
Swayam Sewak Sangh or the Hindu
Mahasabha organisations.

We have arrived at a stage and we
shall soon pass this stage to come to
another stage. It is for this House
to be clear, it is for this Government
to be clear and for every Member
of ‘this House to be clear that, hav-
ing decided after long debate some-
thing, we should accept it. I under-
stand—]I was not here—that my col-
league Shri Gadgil said, he has been
a stout fighter; he has fought and has
fought to the bitter end and he gave
his vote against this. But, neverthe-
less, he said: if that is done. and
accepted, well, he accepts it. In the
normal course of things he has to say
something and has said it in the nor-
mal way, He accepts it. I submit
that is the only way to deal with any
matter. If Parliament decides some-
thing, accept it and work it. If it is

a matter of deep conscience for some-
body—I1 do not perceive a conscience

concerned about a boundary and
1 hope conscience concerns it-
self with deeper matters than
the boundaries of districts

and States etc.—if it is a matter of
conscience with that person—well I
cannot say—let him, then, serve his
conscience as he thinks fit. But how
this conscience leads one to commit
violence, it is beyond me. Therefore
this must be accepted. What is hap-
pening in Ahmedabad? Really I do
not know how to understand this kind
of mob violence. Let us admit that
those people who did it did not like
the decision we came to.

First of all, after months of debate
and argument and personal discus-
sion and trying to throw light on the
guestion, on every aspect of it, we
here come to a decision.

Shri A, K. Gopalan: This J«cision
was taken within 24-hours.

Shri Jawaharlai Nehru: The deci-
sion was not a 24-hour decision.

Shri A, K., Gopalan: Yes; it was.

Shri Jawaharlal Nehru: I may re-
mind my. hon. friend that it was al-
ways talked about. He is strictly
right when he says that a certain in-
termediate decision was changed.
Certainly, that is not the point. We
came to a decision. And now, these
gentlemen in Ahmedabad, or Cal-
cutta or Madras or Allahabad, where-
ever you like, come out into the
streets without, of course, having had
the benefit of any discussion, that
long, long discussion—probably they
have not read anything about it—but
simply because of sentiment they feel
it is wrong. I say it is a reversal of
the process of democracy. or reason-
able process of approaching anything.
Parliament will cease to be. Let u:
say the Police did not stop the de-
monstrators outside here; they will
simply come here and at next
to you and threaten you. How will
Parliament function? Indeed the
police stopped them and in stopping
them, ‘the Police pushed too hard. No

objection could be taken to Policc
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misbehaving or repressing the natural
instinets of those who woave taken in
custody. That is not "a reasonable
approach. I say, with respect to the
House, not as Prime Minister or a
Member of the Congress Party—
although it is my high privilege to
have been in the Congress for the
last 40 or 45 years—but as a Member
of this House, wishing to preserve
the dignity of this House, the dignity
of Parliament, the dignity of demo-
cratic procedure, the dignity of India
and_ this nation,—all these things, I
take it, are dear to everyone here and
to everyone in India. We may make
mistakes—we make so many mistakes
—but you do not correct a mistake
by wrong procedure, wrong means
and by going the wrong way. You
have to build up this country and that
requires the effort of everyone. It
requires, 1 believe, free speech, free
expression, free opposition and all
that. But, it does not require—in fact,
far from requiring, it cannot exist,
free speech cannot exist, free expres-
sion of opinion cannot exist if you
have violence in the streets. That is
not free speech. What was happening
in the Punjab? A man was to go and
address a meeting. Ten, twenty or
thirty rowdies prevented him from
speaking. That is suppression of free
speech; that is wrong. Government
suppression is bad and so is popular
suppression of free speech equally
bad. They are both suppressions of
free speech and they are both bad. A
Government can be regulated; but
popular expression cannot be regul-
ated. It is worse, therefore, when
nobody is responsible.

Therefore, 1 would appeal to this
House—this House is wise enough to
act rightly—and to the wider public
that these ways of violence should be
given up not only because they are
too bad but because they come in
the way of future co-operation. We
can never finction in this country
unless we co-operate with each other,
unless the Tamil co-operates with the
Telugu and the Kannada, the Malaya-
lee and the Marathi and the Gujarati
and the Bengali and the Punjabi and

50 on. All this trouble has somehow
made it difficult for people to co-
operate with each other. It has
created an atmosphere. Now, having
finished this, let us be done with it,
right or wrong and try to produce
the atmosphere of co-operation.

Shri Kelappan (Ponnani): Let me
thank you for giving me this oppor-
tunity. Let me at the outset say that
1 am only speaking for myself and
not for my party. It is a happy augury
that the Government have solved
what appeared to be an insoluble
problem, the problem of Bombay. I
congratulate the Government on the
courage they have shown in retracing
their wrong steps. The greatest
blunder that Government committed
was to appoint the States Reorganisa-

_tion Commission to divide the coun-

try on a linguistic basis. One wrong
step led to another which, in its turn,
led to others. Certain farsighted per-
sons suggested to put off the reorga-
nisation of States for some time. That
would, probably, have given us time
to think and enabled us to see things
in their true perspective. Linguistic
States, it is now admitted, would bad
to the disruption of the unity of this
country. ’

India is one State with a common
culture, with a common philosophy
and a common conception of life, we
have a common literature and a
common language—Sanskrit, not
Hindi is that common language. The
Indian philosopher, whether he is a
Maharashtrian, Bengali or a Tamilian
will quote from the same Sanskrit
texts in' propounding Indian philoso-
phy of life. My friends here from
Maharashtra and Bengal were also
guoting texts from the same language
Ancient knowledge, whether of
medicine, science or philosophy is
treasured up+in that language. Vyasa,
Valmiki, Lord Buddha, and Shri
Sankaracharya are our Gurus. You
do not see another country in the
world which, in spite of its vastness,
retains unity which is so unique.
Those bonds began to weaken be-
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cause of Western impact. The un-
lingual States woull hxve completed
that process. We did not husitate to
cut the throats of each other in the
name of linguism. Sense has dawmned
on us. You have cried halt. I am
hoping that bilingual or multilingual
States would take the place of uni-
lingual States and the unity of the
country would be maintained.

Sir, we are one nation and one
State in spite of the many languages
we speak. The “One language,—one
nation” theory of Stalin, I thought,
had been exploded with several of
his other pet theories; but, our com-
munist friends still hold on to that.
Let me hope that the Prime Minister
will put his firm foot on this tendency
and stop this process of disintegra-
tion and continue his efforts to usher
in more bilingual and multi-lingual
States in the country. A Southern
State, consisting of Kannada, Telugu,
Tamil and Malayalam speaking peo-
ple is the ideal I cherish. I hope the
immediate formation of a State con-
sisting of Mysore and Kerala will
pave the way for that larger unit.

»

2 p.M.

1 want to draw the attention of this
House and the Government to an-
other ominous and disturbing factor
which the country cannot afford to
ignore. This Parliament is the sover-
eign legislature of India and repre-
sents the highest form of democracy.
The five hundred Members who
assemble in this House are elected by
the nation on adult sufferage. The way
to alter the decisions of such a body
is not stone-throwing, incendiarism
and destruction of national property.
There is the constitutional method
and that is the only method. An ap-
peal to the nation, to the voters, is
the way to get the decision of Parlia-
ment altered. It is not only danger-
ous but destructive of all democracy
to appeal to the streets of Bombay
and Ahmedabad to unsettle the deci-
gions arrived at by Government after
prolonged consultations wlth the
leaders of the nation.

The way our students are behaving
must arrest the attention of the.
leaders who have the interest of the
country as well as the well-being of "
the students themselves at heart. The
parents and the governments must
meet together and find a solution. It .
is true that throughout our fight. for -
the freedom of the ocountry students
have been used for political propa-
ganda and action. That was when we -
were slaves kept down by the might
of the sword. In free India under-a
démocratic set-up students must leave -
active politics to their elders and
confine themselveg to their studies,
to their colleges and their hostels.
For them to try to unsettle the deci-

‘sions of Government by resort- to.

violence and destruction no Govern-
ment can countenance. Their conduct .
in the colleges is, even more repre-
hensible. For students to go to ex-
amination: hall with revolvers and .
other deadly weapons in their pockets
to threaten the lives of superinten-
dents who dare to interfere with their -
malpractice® is something which per-
sons ‘like me cannot umderstand. Qur -
educational institutions which should .
produce noble sons and daughters,
fearless, upright and just, wedded to.
non-violence cannot be allowed to.
degenerate to their present level.
These happenings must make wus.
pause and think.

I am one with this Government in
all that they do to strengthen the
unity of this country. Let me hope -
that the formation of the bilingual
State of Bombay is only the beginning
of what the Government propose to-
do in the future. I do not, therefore,
say anything now about the injustice -
done to Kerala, one of the smallest
—perhaps the smallest—State in area
with the highest density of popula-
tion.

Shri C. D, Deshmuokh (Kolaba):
Mr. Speaker, Sir, I am now well-
satisfied with the Bill as it has
emerged from the consideration stage
especially on account of the amend-
ment which led to the creation of the.
new Bombay State. I must confess.
that I do not expect wonders from .
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the zonal councils which scems to me
only to give a certain amount of

legislative rigidity to a procedure
which is well-known and which is
already resorted to whenever dis-
putes are to be settled between two
States. The present practice, in my
opinion, is more flexible. I referred to
an instance the other day: the solu-
‘tion of the difficulties in regard to
‘the Tungabhadra project which were
settled through the intervention of
the Deputy Chairman of the Planning
rCommission. Any way I have no
-great quarrel with the legislative
machinery that has now been created
except perhaps in the matter of the
provision in regard to voting.

If one studies the composition of
the zonal councils, he will find that
usually the two parties will be well
-matched; ordinarily they will be three
Ministers on the one side and three
on the other and the scales will have
to be held even by the Union Minis-
ter who is to preside, again ordinarily
to preside. Now in a sense that con-
verts kim perhaps inconveniently into
.an arbiter and since the recommenda-
tions of the zonal councils are to go
in many cases to the Central Govern-
ment 1 fear that he will find himself
in a somewhat awkward situation
having already come to a decision.
‘Nevertheless, I hope that this machin-
ery will work well with the goodwill
of all concerned.

1 feel greatly troubled by the un-
certain state in®which all these bor-
der disputes have been left, although
now we have put the seal of our
approval on the, in my opinion,
necessarily provisional arrangements
that are contiined in the Bill as it
has emerged from the consideration
.stage. I have no doubt whatsoever
that these disputes will be brought
up again before the zonal councdils
concerned. I have no doubt that the
two sides in the absence of any for-
mula will take positions and postures
and the matter will be more or less
decided by -‘the vote, or the casting
vote of the Chairman.

Now if one had reason to believe
that the Chairman was likely to act
on a deep consideration of the
principles involved, one might not
even object to his arrangement. But
I see no evidence that these princi-
ples have been well considered. Nor
do I find that there will be readiness
to refer ‘every dispute to the Central
Government for its final decision.
The hon. the Home Minister said: “I
hope the zonal councils will be able
to show better results. And if every-
thing fails and if the problem is
really of special significance and
there are spesial circumstances, the
Government will take stock of the
situation and see how it can be
helped.” These are words which are
hedged .in with so many ‘ifs’ and
‘buts’ that I fear that the large
majority of border disputes will
remain unsettled. As [ pointed out
yesterday during the ‘course of my
intervention, my information is that
about 4 crores of people are affected
all over. That is a very large num-
ber, and I am confident that if one
were to revise this present principle
that has been applied, one could
reduce the number of people involved
very considerably. Naturally it is not
possible for me to say to what extent
that number will be reduced. In the
course of his observations, the hon.
Home Minister said also—I quote
again— ’

“My request was not for a for-
mula because my own feeling is
this. So far as those differences
are concerned, they can be settled
better if we have no rigid for-
mula than by sticking to a parti-
cular formula. Otherwise we
have a formula already, a for-
mula that was proposed by the
Dar Commission that has been
approved by the States Reorga-
nisation Commission and we
cannot lightly tamper with that.,”

In other words, the attitude of the
hon. Home Minister appears to be
that this iz by and large the best
formula that one could think of and
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that unless the two parties thought
it fit to agree, matters will be left
where they are today.

On a factual aspect of this situation
1 am not quite certain if by his
reference to the Dar Commission the
hon. Home Minister intended to refer
to paragraph 63 at page 12, because
as far I can find, that is the only
reference to this 50 to 70 per cent
formula. Witn your permission, be-
cause this is an important point, I
shall read this out:

“All the evidence before us is
agreed that it would not be pro-
per to call any area a unilingual
area unless the majority of the
one language spoken in that area
reaches at least 70 per cent and
any area below that should be
considered as bilingual or multi-
lingual, as the case may be. On
this principle, it is claimed by all
the advocites of linguistic pro-
vinces that all border districts
where the mijority linguage is
50 to 70 per ceut may be treated
as bilingual and broken up into
bits up to villages and their
population appropriated ‘to con-
tiguous lingwsuc areas. This is
the way in which equities are
proposed to pe adjusted in bilin-
gual areas-bhetween rival linguis-
tic groums. wno reside there.”

Then they go on to.say:

“If border districts, which are
bilingual and which have de-
veloped an organism and an
economic life of their own, are to
be broken up...."

Then they go on to argue that the
same logic might be applied to
cities.

From this I infer that they accepted
this kind of principle, but it would be
noticed that they use this 50 to 70 per
cent in the first place to determine
which lgrge unit can be regarded as
a bilingual unit, as I understard it.
Taking the case of Belgaum
again......

Shri Venkataraman: I rise on a
point of order, Sir, Under rule 132,
the scope of discussion of a Bill in
the Third Teading is as follows:

“The discussion on a motion
that the Bill be passed shall be
confined to the submission of
argume’; either in support of
the Bil: or for the rejection of
the Bill. In making his speech a
member hall not refer to the
details ci the Bill further than
is necess vy for the purpose of his
argumen.; which shall be of a
general character.”

The hon. Member, when he opened
his remarks, said that he is in favour
of the Bill as it has emerged, but
now he is going on with the details of
the various clauses. I wish to draw
vour attention that such a discussion
now is out of order.

Shri C. D, Déshmuokh: May 1 make
my position clear? I said that the Bill
provides for the Zonal Councils to
determine the border disputes. Then I
went on to say that although I am in
favour of the Bill, I am somewhat
apprehensive of the effectiveness of
these provisions because of the fact
that proper principles have not been
indicated beforehand as might have
been done had we accepted that
amendment, I think amendraent No.
490, in regard to the Boundary Com-
mission. I am only pointing out factu-
ally for future use by these same
Zonal Councils in impleme:ting this
scope of ours that the Zonil Coun-
cils will be able to deal with the
matter. 1 am pointing out that the
Dar Commission. ...

Mr. Speaker: So far as these de-
tails are concerned, this m-iter was
discussed -at length. I was also wait-
ing to see how far the hon. Member
wanted to go. For these det:ils there
were appropriate occasions and the
hon. Member had also an opportunity
to speak about them. All that he can
say now is that the Zonal Councils
in the opinion of the hon. Mmber go
not meet the purpose. He has said
that the hon. Home Minister’s reply
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iz hedged in with this and that. All
that is appropriate. Further to sup-
port as to why he feels that the
‘Boundary Commission is necessary
-and going to’ the Dar Commission
Report in detail is not appropriate in
‘the ‘Third Reading stage.

Shri C. D, Deshmokh: I am not
‘supporting the Boundary Commission
now, I am saying that the principle

whidh was approved by the Dar Com- .

‘mission should be

applied
lages.

to  wil-

Mr. Speaker: We are not going into
the villages now....

Shri C, D. Deshmukh: I am only
drawing the attention of the hon.
Home Minister. ...

Mr. Speaker: That may be but not
here,

Shri C. D. Deshmukh: But I have
«<one it anyway.

Mr. Speaker: I cannot go and
scratch it, but he need not proceed
‘with it further. Let it be definitely
understood that the Third Reading
stage is meant for general discussion
and hon. Members may refer to some
points and general matters about the
Bill as a whole. The details with res-
pect to the various provisions or what
is important or what is not important
ought not to be gone into now.

Shri * Joachim Alva (Kanara):
‘While submitting to the rules as they
are, should they not be elastic enough
to blow out the fears one may have?

Mr. Speaker: I am not here to give
a general opinion on ‘general sub-
Jects.

Shri C, D, Deshmukh: The other
point in regard to which I wish to
.make a few observations is the ques-
‘tion of unilingual and bilingual
States. Would that be in order?

Mr. Speaker: The hon. Member is
supporting it and there is no need to
once again go into it. What I am say-
ing is that a general discussion on

I

whether a wunilingual or bilingual
State is good or bad is not appropri-
ate here. There is a sense of satis-
faction with a bilingual State. The
hon. Member knows that well and he
need not wait for enlightenment
from me, but he must confine his
remarks 1o general issues,

Shri C. D. Deshmukh: I was only
seeing if I would be able to convince
those who are not taking kindly to
this arrangement about Bombay that
it is in the best interests of every-
one. But if you feel that no observa-
tions are called for from me, I am
content with having said this
much....

Mr, Speaker: [ thought the hon,
Member wanted to asdertain from me
whether he could speak on the ques-
tion whether a unilingual State is
preferable to a bilingual State or a
bilingunal State is preferable to a

.unilingual State, and I said that a

general discussion of that kind is not
appropriaté at this stage. If he thinks
that what is decided by this House
is quite good so far as bilingual State
is concerned, he can certainly say
that.

Shri Kamath: You, Sir, allowed
the Prime Minister to say all sorts
of things in this House.®

Mr. Speaker: The Prime Minister
had not said all sorts of things. He
said tha: once a decision has been
taken in this House, 1his is not the
method in which the decision ought
to be revoked. He is entitled to say
that. Every hon. Member who is here
whether he was a party or not a
party to this decision, must try to
implement it. At any rate they are
all representatives of various groups,
not groups of territorial constituencies
and the Prime Minister is entitled to
make an appeal and he made an
appeal to every hon. Member. If he
feels that whatever that is going on
outside is wrong, he is entitled to do
so. After all, when a Bill is passed
for the purpose of implementation,
no hon. Member can say "We are not
going to implement it".
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Shri C. D. Deshmukh: The imple-
mentation of this would be easier if
people who are objecting understood
that their objections were not very
well-founded. According to my hum-
ble intellect, I think that is relevant
especially as it is my view that these
questions as to whether a State should
be unilingual or bilingual are not
influenced by sentiment or passion
put by calculation of which arrange-
ment is likely to promote the econo-
mic interests of a certain region.
It happens sometimes that that region
is identical with " a language group.
Sometimes it may happen that that re-
gion might have two language groups
or three. Therefore, I am going to
say that one should not attach too
much importance to this business
of unilingual or bilingual State; one
should direct one’s attention to find-
ing out whether a particular arrange-
ment approved by  Parliament is
likely to subserve their interests.

In the light of this criterion, I am
quite convinced—and I have some
little right to say sq with authority—
that the arrangement in regard to the
new Bombay State is likely to sub-
serve the interest of all parts or sec-
tions of the State. It was with a re-
cognition of this that I was among
those who suggested to the Commis-
sion that we should have at least one
good and leading example of a biling-
wal State in ndia.

I have thought it necessary to refer
to fhis small bit of autobiography be-
cause Shri Mukerjee has referred to
my perambulations. My perambula-
tions are like pradakshana and I
have come to the very point from
which I started. (Interruptions)

An. Hon. Member: Don't resign.
Shri C. D. Deshmukh: The reactions
of the people have been communicat-
ed to me. Because of recent events, a
great many people have been sending
telegrams and letters to me. Shoals of
telegrams have been showered on
‘me. Generally, I find that the reac-
tions are favourable to this new
bilingual State of Bombay, It s true
that there is a minority—and I am
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quite convinced it is only a minority—
in both Maharashtra and  Gujarat,
who are somewhat fearful and diffi-
dent but, in my opinion, the apprehen-
sions and dissatisfactions of these
minorities cancel each other.

I hold that no solution can be good
which is hailed as a singular triumph
for one party or one side alone. ln-
deed, in my opinion, in the affairs of
the world a little gegerosity, just when
hopes ' look likely to be fulfilled, is
the path of wisdom and the interests
of any particular group cannot be
the sole criterion of the success of
any arrangement. The promotion of
national interest, as a whole, must be
equally important and a right solution
must reconcile both these categories
of interests. I have been satisfi
that the bilingual Bombay, approv
by Parliament, is such a  solution.
Bombay city can now very  well
throw open its doors to all, as it has
always done in the past and let us
resolve never to think in terms
of partition again. It is only thus
that not only Bombay, but all the
cities of India will truly belong to
India without worrying about the
population percentages and so on and
they will not regard themselves as
belonging to any particular territorial
unit. The  instruments of Govern-
ments have mnecessarily to be deter-
mind by geography but all Govern-
ments_have to subserve local as well
as national interests.

I am confident that this partner-
shipf is bound to succeed if the part-
ners studied the laws about the for-
mation of partnerships and not the
laws governing dissolution. )

Shri A. K. Gopalan: Sir, I am not
at all surprised at the outburst of the
Prime MInister, He said that he did
not like certdin things which were
happening in certain parts of the
country. At least at this time, we
thought that he would have ynder-
stood the position and tried to re-
medy it. Instead, he came out, as
usual, and talked about countries
where persons were not allowed to
talk and where their heads ‘were
taken and so on. If there are such
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[Shri A. K. Gopalan]
countries, let the persons there fight
against [t.

It is not the first time that, when
we are discussing certain things and
there is a difference of opinion, ins-
tead of explaining and convincing us
whether we are right or wrong, has
said such things. I am glad that he
has admitted one thing. He has said
that the Congress Party today was
different from what it was before 1947,
and that the reorganisation of the
States is not on the basis of linguistic
considerations. So, he has said that
they have gone back. I am glad that
the people have understood this posi-
tion. It is they who taught the people
that the reorganisation of the States
will be on linguistic basis and people
have understood that it is not so now.
That is why we see certain things in
Gujarat and other places.

I do not know whether the Govern-
ment would say that the members of
the SRE were anti-s6cial . elements.
They were not anti-social elements.
When I lpoked into its report, I
found that they had said certain
things definitely. They said:

“The urge for linguistic States
has now gone so deeply into the
minds of the masses that a re-
fusal to create such a State at
this stage would lead to a wide-
spread sense of frustration which
.may have very grave consequen-
ces.” .
What is happening today? There is

a sense of frustration in the country.
Why? They  thought that the re-
organisation of the States would be
on a linguistic basis. They  were
convinced of -it. For the last forty
years, the Congress Party accepted
that principle, Even after 1947, it -did
not say that its policy was not re-
organisation of the States on a linguis-
‘ic basis. It did not say that it has
thrown away that policy. That is
why the SRC said that the urge was
very deep. If it went back on its
declared policy of having linguistic
States, the Commission said that there

would be a sense of widespread frust-
ration. That frustration means cer-
tain calamities.

It is said that this is done for the
welfare of the country. Members
are sorry instead of being happy.
They do not feel glad or feel that they
have done a good thing. At this time
when we are about to pass this Bill,
we do not know how many people
would have been killed in Gujarat and
other places. Thousands of people in
the country feel it. Have they all be-
come anti-social? Are they anti-
social because there are agitations?
How is it that the country has created
so0 many anti-social elements? Is it
suggested that the people of Gujarat
are all anti-secial? Eighty thousand
students in Bombay and several
thousand workers and also other sec-
tions of the” people cannot all become
anti-social.

Kerala Staté is being formed, They
are not rejoicing today. Wherever
States are formed, there is frustratlon
today. For years together, people
wanted Kerala State. But, when Kerala
State is formed, the Assembly mem-
bers there are thrown away. When
the President's Emergency Proclama-
tion was there, we pointed out that the
Assembly need not be dissolved but
that it might be suspended under the
provisions of the Constitution. It was
then said that it should not be done
and it was dissolved, Now, when the
Kerala State js formed, they . say
that, as the Assembly has been dis-
solved nothing could be done. What
about Tamil Nad? What  about
Karnataka? People are not glad
even there. The boundary disputes are
not settled and there are no boundary
commissions either, to decide these
disputes on some basic principles.
So, wherever a particular section of
the people think that they did not get
a portion which actually belonged to
them, there is certainly quarrel and
frustration. Even where States have
been formed more or less on a linguis~
tic bas!s, though they are truncated
States, people are not glad because
the principle that had been advocated
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tor the last so many years has not
been implemented. If the Congress
wanted to change its policy,—it has
changed its policy—if they wanted to
say that what they had been saying
all along was not correct and was not
to the interests of the country, they
should have done the reorganisation
of the States after convincing the
people, At least they should have
done it after convincing those who are
in the Congress ranks. 1 can under-
stand Shri Gadgil today saying that
injustice is done. Till yesterday he
was fighting for Samyukta Maharash-
tra with Bombay and was saying that
if that is not given there is injustice.
Today he says, I agree with the jn-
justice done and so I will support the
ihjustice from tomorrow onwards.

Sir, we have always said that we
would not support it. The Prime Mi-
nister challenged the Parliament. It
is no question of challenging the
Parliament, it is a question of chal-
lenging the Government. Everyday we
point out that the Factory Act and
other Acts are being flouted. Those
Acts have been passed by the Parlia-
ment. But nothing is being done in
respect of them. Today we have a
right. When the majority passes a
thing and when we say that certainly
we do not agree with the principle
and that we are opposed to it, we
have a right to see that it is changed
by organising the people and by cons-
titutional methods. We have a right
to agitate for it and change it. To say
that when the majority have passed a
thing, which we think'is not correct,
we must abide by it and implement it
1s not correct. When somethirz is
done, which we think is injustice and
with the principle of which we do not
agree, to say that we must also sup-
port it is I think not democracy.
Democracy has to see that even the
minority has got a right to influence
the people, to organise the people, to
convince them that a thing done is
wrong and see that whatever actlon
bas been taken is changed. But here
it is said that it is a challenge.

What is the result of this? There
are very important things which
are going to create trouble. There is
the question of Boundary Commission.
The majosity of the sections of Mem-
bers here feel that a Boundary Com-
missjon must be there and that
power should not be given to the
Zonal Council, Sir, trouble is coming

on that point.

As far as linguistic minorities are
concerned, it was very strongly stated
that whatever practice was there, net
only in respect of linguistic minori-
ties but also with regard to religious
minorities, there must be some statu-
tory safeguards. That has not been

done.

Not only that. In Maharashtra the
people wanted Samyukta Maharash-
tra with Bombay. What the people
understood was that on the prineiple
which had been radvocated to them,
they would get that. The next day
when the announcement was made
that they are going to have a bilingual
State, whatever it is, it is not as if
that one morming some  anti-social
elements came up. Were all  these
anti-social elements in Gujerat keep-
ing quiet. It may be sentimental er
1tmaybeduetotheh'ﬁmmvlcﬂm

whatever it is,
students, workers and othe.rs——trom all

- gections came out and said that they

only wanted Maha Gujerat and not
a billngual State. That is what we also
said. We said, that the wishes of the
people should be considered. Does the
Prime Minister today say, we are
opposed to the principle of linguistic
States® The second important thing
which we had said before is that the
wishes of the people should be consi-
dered. That is what we had been say-
ing ‘all along. Unless and until the
wishes of the people are considered,
no good solution cam be reached. If you
think that the wishes of the people are
against your proposal, at least make
an attempt and try to see that they
are convinced that the best thing in
the circumstances obtaining today is a
bilingual State. That was not done.
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Then again, look at the way in which
it was done. Those Members of the
Parliament, my friends here, who
spoke very violently that they will
never allow such a thing to come and
who said: “what is this bilingual
State: it is a balanced bilingual” and

all that, those Members who spoke -

such things today, at four o'clock the
next day morning say that they want
a bilingual State. How is it? How is
it within six hours such a change has
come? Certainly it is not any change.
Certainly, those who opposed it, sud-
denly when the wave of mass signa-
ture campaign came and were told
that they must sign it agreed to do
so. Therefore, why not gt least give
some time to the people to say that
they ‘are convinced about it and that
they want it. Instead of that there
is a challenge and there is threat.

We have said that we are opposed
to it and tomorrow whenever any
question of resistance is there it will
be said that there is violence. No-
body has said a word about it. The
Prime Minister said that 25 people
came to tell us something. Who says
it is correct? If the report in the
paper is correct, I have read that the
students, when they understood that
some people were about to loot a
shop, went and drove away the peo-
ple. Do vou call it anti-social? When
somebody wanted to do something
the students stopped it. The stu-
dents who were demonstrating drove
the people away and prevented them
from looting the shop. Without un-
derstanding what the mistakes are,
-without - understanding where we
have gone wrong, without under-
standing whether the policy of the
Government is correct, whether this
policy will satisfy the people arnd
whether this policy does anything
good to the people, if anything hap-
pens in the country to shoot the peo-
ple involved and then say that they
are anti-social elements. to say that
there are anti-social elements every-
where iz wrong. 1 say, if everywhere
in this country anti-social elements

everyday are increasing, it is time for -

-
the Government to say that for the
last eight years their rule has created
only anti-social elements in the coun-
try and so they will go out of office
and will not remain. It is not good
for the Government to everyday
come and say: ‘“What can we do?
There are thousands of anti-social
elements in Gujerat, there are lakhs
of anti-social elements in Maharash-
tra, there are anti-social elements
everywhere”. Where were these
anti-social  elements? Does the
Government say that before 1947
all the students and others were with
the British Imperialism and only
when they went away they have
come out to do something against the °
country? Does the Government say
that everybody who agitates today
are unpatriotic and they do not love
the country? Can you say that all
those who say that there must be
linguistic States are anti-social and
unpatriotic? They are those who
fought for the country. They are the
Gujerathis, Maharashtrians, Tamilians,
the Punjabis and the Bengalis who
stood together and fought for the
freedom of the country. When they
have fought together, when they have
worked together, when they have
stood together fighting against Bri-
tish Imperialism, can you say the
next day they have become separat-
ed, chauvinistic and against the Gov-
ernment? If that is the answer that
is being given every time, I am sorry
the Government is jumping from one
error to another error and the only
solution they find to the problems is
to say that the people are becoming
anti-social and violent and there is
nothing wrong as far ‘as the policy of
the Government is concerned

Therefore, as far as this Bill is con-
cerned, for the last one year we had
been discussing about it. For the
whole time it was under considera-
tion therc had been troubles in this
country. It is only because of the
principle which the Congress organi-
sation itself had propagated among
the people and which had gone deep
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in the minds of the people. They had
been convinced that it is good to have
reorganisation on the linguistic basis.
They even today feel that it is cor-
rect. As far as the question of safe-
guards to minorities and boundary
guestions are concerned, troubles are
going to come. The only way in which
all these things can be solved is not
by lathis, bullets and Section 144.
From the time we pass this will let the
Government think out what are the
defects and where we have gone
against the people. If they do not do
that and say something here about
the Opposition parties and abuse
them and be satisfied that they have
done something, the people outside
will not tolerate it.

The moment Members of Parlia-
ment here agreed to it and the Gov-
ernment announced it, the people in
Gujerat reacted against it. There-
fore, the people will react, because
there are certain convictions in the
minds of the people. When some-
thing % done against that, they are
goimg to react and considering every
reaction as something done by anti-
social elements is not good. If you
disregard the feelings of the people,
the moment we pass this States Re-
organisation Bill, instead of doing
good to the country it will only do
harm. If the defects are not under-
stood, if the wishes of the people are
not known, the protection to linguis-
tic m norities is not given and the
solution to boundary question is not
found out, trouble is bound to come.
After passing it may start in smaller
conflicts in boundaries. If these
things are not taken note of, some
basic principles are not evolved and
the people are not educated on them,
certainly this Bill is not going to do
any good to the country. It will only
create confusion and whatever the in-
tentions of the Government may be,
certainly it will be defeated. We will
learn a great lesson by that. We have
already understood that in Gujerat.
Therefore, 1 say, as far as the States
Reorganisation Bill is concerned,
which we have worked out for the
1ast so many months, certainly it is

the duty of the Government to think
carefully about this thing. It is the
duty of the country to see that the
Government understand the reactions
of the people, and the Government
should ' either try to convince the
people of their correct policy or the
country should see that the Govern-
ment themselves change the policy on
the ground that the people want to
change. If this is done, certainly,
trouble will be created.
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I ¥ AT AT T AT FFA §
o7 ag a1 w9E § o7 a6y § 1 g
ot wrwr fadm arfe w39 w1 o
AT &, 99 W W T W AW R
sRag agga a1 =
few Nor s, sSERrgw A
2 F faer fgel #Y a9 @ A
He e Srsrw g fe 7
&w 7 frdt w1 & wmrfew (wreET-
1) wi § Wi ¥ & feeli Awme A
(s # 7T # {1 7w oy T
g 5o § e gfw e ¥ owaw
W wF A O A AW A e
Y F WOAT TR X wHA | qfy Ew
F T AT ¥ W A fewr @ ogA
TRy & ¥ 0 T & "% ) T
T F TG T A o5 Y
2,99 ¥ X g g armfas )
og A 6 & &0 Faw 09 @ wwew
F0 § WX FE @ F@ F gEw
& 3w T & 1 F are w7y A qEErn
argat g f sl § s g
F or wT ag ¥ gt ore fafee
(e oY) # e gare T wamé
AT U9 9HT A ¥ g8 BT AT
TOW§ | W T P F a
avq% Ty firar oY o ewwmn T
FmaEistsa W
ST & & W Ay At s e
Elmrﬁﬁq'gatn%_ﬁ:e,eeu
®Ez (3m) sgwnaE § |
(ge9) 9T § 1 2% w75 ¥o
f& smelt arfrewr (feafa) = &0
1T A2 F F T FHF o ¥ faemdt
Fnfaa & aff W § ) WA W
g fF @ wf=e & a1 aAded
WA T § 7 W @ Gy w7 Awed
U AR T A AT AT § T AT
mar A1 fawre #X & AR aw w7
g iar o é fw
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T ® TR AT % AES & ) T AR
TR B E T T A @
e T a1 | W aaemar T 3
f& agter afreedt (famafaarea) &
i fam ¥ ol 19w o 77 faq §
R sRw 2 Ra'§ v el aar
Fodl F TEF 7 A1 1S owq@ T
W T B A7 & 57 A9y w9 A0y q
&=
W AR § Y HA o g aow
¥ foq wdr gf o f5 o F Ay
# oY ey T A1 0E & fr A
Ani F 737 0w d, ag facgw mma 2
& wg @ ww 3 fr w3 W g
fordt #t st & fawg w2 foar amar
g 9w ¥ I g WAy wor €
g AT THH K AT AFA § | O AT
T & avF enfoa w7 & 39 w6
WA gwmTT § W A gaw 4 & R
o S aw ¥ 9f § 9g ¥ & fawer
iAo o W™ & fovm ¥ 5w
T w7 ¥ aifed |
Shri Vemkataraman: Before I offer
my remarks on the Bill, I desire to
move an amendment in substitution

of the amendment moved by Pandit
G. B. Pant this morning.

Mr. Speaker: Is it regading Kanya
Kumari?

Shri Venkataraman: Yes, Sir. The
areas which are transferred to Mad-
ras State consist of five taluks—Agas-
theeswaram, Thovala, Kalkulam and
Vilavancode, and also Shencottah.
The first four taluks form one conti-
guous area and therefore they could
form a separate district. The other
taluk, namely, Shencottah, is not con-
tiguous and it is separated from the
other four taluks. Therefore, it should
be added on to the Tirunelveli dis-
trict, as part of that district. This is
my amendment which I move.
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I beg to move:

That for the amendment moved
by Pandit G. B. Pant, printed as
No. 607 in List No. 50 of amend-
ments, the following be substitut-
ed:

Page 4, for lines 1 and 2, substitute:

“(b) the territories comprised
in the Agastheeswaram, Thovala,
Kalkulam and Vilavancode taluks
shzll form a separate district to
be known as Kanya Kumari dis-
trict in the State of Madras; and

(c) the territories comprised in
the Shencottah taluk shall be in-
cluded in and become part of
Tirunelveli district in the State of
Madras.”

This is in accordance with the
wishes of the people who are being
transferred, as it were, to the Madras
State. They wanted to have a sepa-
rate district and a separate district
administration for them, and the
Government of India have been good
enough to accept their demand.

Coming to the general provisions of
the Bill, I desire to support the Bill
wholeheartedly for the very able
manner in which the Government
have solved what appeared at one
time to be an insoluble problem. In
fact, if we look at the general feel-
ing in the country, apart from a few
stray incidents, the reports that ap-
pear in the newspapers show that the
country is satisfied with the Bill as it
has emerged from second reading.

It is no doubt true that the States
Reorganisation Commission literally
opened a Pandora’s box. It created
in the minds of various people a de-
sire for conquest, a primordial in-
stinet of man to extend his territory
and to zather more territory for him-
self, and this desire manifested itself
by way of presentation of claims and
counter-claims over various parts of
the State. It almost threatened to
engulf the country in chaos. It is
really a tribute to the national leader-
ship that ultimately solved this great

problem, and it has been solved to
the satisfaction of the majority of the
people of this country.

It was said that this is a Bill which
confers multi-lingual, bilingual and
unilingual States. It is not so. True
to our principles of a composite eco-
nomy, we have also tried to remem-
ber the principle of a composite poli-
tical theory. We have some States
which are umilingual, some states
which are bilingual. All these States
will be put on their mettle, on trial,
and if the States which are bilingual
in character show greater progress
and better results, it will be an in-
ducement to other States which are
unilingual to emulate the example of
the bilingual States and then become
bilingual States themselves. If the
experiment does not succeed, possibly,
it is likely that the people may think
of going back to unilingual States.
Therefore, it is now for the country
and for the people to give this Bill the
best trial that is possible under the
circumstances and to show also their
utmost goodwill. Whatever little
difficulties or whatever little disap-
pointments that we may have, it is
time that we forget them and put our
shoulders to the wheel to make a suc-
cess of this great experiment.

When I was listening to Shri A. K.
Gopalan, it struck me that of all
people on earth, it is Shri Gopalan
and the people of the Kerala State
that have absolutely no cause for
complaint or grievance. 1 desire to
make this very clear. On the prinei-
ple that » taluk should not be divided,
the Keirala State got the whole of
Kasargod taluk much to the disap-
pointment of my friends from My-
sore and Karnataka. At the same time,
even though a taluk should not be
divided, a portion of the Shencottah
taluk was divided and the hill portion

_was given to Kerala on the ground

that it was contiguous to them. The
other principle enunciated by the
Commission is that if more than 70
per cent of the people speak one
language, it should be declared as
unilingual. It was found by the
Commission that the Devikulam taluk
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had more than 72 per cent of Tamil-
speaking people and still it was not
given to Madras, because they said it
was a migratory population. There-
fore, on all issues they have scored
a tremendous success. I wish them
well; let them not, of all people on
the earth, complain that they have
any cause for grievance.

Shri Gadilingana Gowd (Kurnool):
The complaint applies not only to
Kerala, but to the whole of India.

Shri Venkataraman: He said, “the
people of Kerala are thoroughly dis-
appointed”. I want the people of
Kerala to know that they have suc-
ceeded on all grounds.

The other point to which I would
like to refer is the settlement of the
various border disputes. It is a mat-
ter of great importance to all of us
that the border disputes should be
settled. Before the S.R.C. was ap-
pointed and before this Bill was
presented, attempts were made by the
Madras Government to settle their
differences in respect of the border
with the Andhra Government. Even
in 1953, when the Andhra Act was
passed, it was agreed between the
parties that border areas could be set-
tled by mutual discussion. They had
made fairly good préogress in the
course of the discussion. It is only
when the Biil came and when it wa-:
found that border disputes related
not only to Andhra and Madras but
to other areas as well that the An-
dhra Government withdrew from the
conversations and said, “let it be de-
cided on the basis of the principle to
be enunciated for all border disputes”.
That itself shows that if you do not
have any authority to settle the dis-
pute, it does not follow that the dis-
pute will not be settled at all. On
the contrary, if there is no authority.
they would come together and trv to
setfle the disputes and the differences
will be narrowed further and further.
After the zonal councils come into
existence, it will be possible to settle
‘the various border disputes wherever
parties can meet together and come

to an agreement. In this connection.
1 desire to mention that a small mis-
take has occurred in a border in res-
pect of the Shencottah taluk. I have
a letter from the Chief Minister of
Madras where it is said:

“It has since been brought to
my notice that not only the areas
in Puliyara village but also parts
of Shencottah and Achambathur
villages have also been arbitrarily
treated as Puliyara Hill Pakuthy.
1, therefore, suggest that the Tra-
vancore-Cochin Government may
be moved to cancel their notifica-
tion reconstituting the Shencottah
taluk and the question may be
taken up afresh and the line of
demarcation drawn up after a
joint inspection by the officials of
the two Governments.”
I mention this as an instance im
point to show that wherever there
are such differences, the approach
should be for the respective Govern-
ments to meet and try to settle them
between themselves; then only they
should think of some other authority.
We, lawyers, never stop with the
court of original jurisdiction where
we have appellate courts. The more
we increase the -appellate jurisdiction,
the greater is the litigation. It is not
good to have more and more litigation
in respect of border disputes.

There is one other small matter.
Yesterday an amendment was intro-
duced by Shri Datar with regard to
the* representation in the Council of
States. In the Joint Committee the
principle was accepted that where a
Member was enrolled as a voter in a
particular State, he should be allocat-
ed to that State. One Member, out of
the 18 Members representing Madras,
is enrolled as a voter in South Kanara
and he was, in accordance with the
Joint Committee’s report, allocated to
the State of Mysore. But yesterday
the Government suddenly moved an
amendment and removed that parti-
cular clause. The result is that the
Member, who is enrolled as a voter in
South Kanara, will be representing
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the Madras State. As far as that par-
ticular Member is concerned, we have
the highest regard for him and we
have no objection. But this is a mat-
ter of principle and I desire that the
Government should look into it and
see how a Member enrolled as a
voter in one State could be asked to
represent in the Council of States the
other State.

The final result of this reorganisa-
tion of States is that the number of
States is being reduced; now we will
have only 13 States and 4 Centrally
administered areas. That itself is a
grea. step towards the greater unifi-
cation of the country. If, by virtue of
the experience people gain by the
bilingual State of Bombay, larger
States come into existence, then the
number of States will be reduced
further. We are really proceeding in
the right direction and I would like
to say that the experiment should re-
ceive the wutmost co-operation of
every section of this House.

Lastly, I have to say that even
though during the progress of the Bill
there was considerable heat and a
great deal of conflict, now towards
the end, we find that apart from a
few stray instances of dissatisfied
people, it has commanded the confi-
dence of not only Members of this
House, but the country at large. 1
support whole-heartedly the Bill
before this House.

Mr. Speaker: I would like to know
the views of the House. We allotted
three hours for the third reading and.
therefore, I will have to call upon the
hon. Minister to reply at 3 o'clock, so
that we may conclude this debate by
3-30 when the House will take up the
non-official business. If on the other
hand, the House is inclined to sit for
half an hour more till 6-30.....

Several Hon. Members: No, no.

Mr. Speaker: Then, I call upon the
hon. Minister to reply.

Pandit G. B. Pant: 1 have no in-
tention of inflicting any speech on
the House in the course of this final
stage, I have already taken up a lot
of the time of the House; I had only
one intention that I wanted to carry
out and I propose to do so now. I am
gratefu]l to the House for the way m
which it has co-operated with the
Government in improving this Bill
In fact, while we were applying our
minds to the clauses of this Bill, whe-
ther in the Joint Committee or in
this House, for some time all party
differences were eliminated, and it
appeared that all Members were in-
clined to look at the problems which
arose out of this Bill in a rational
way on their merits without any pre--
judice and uninfluenced by extraneous
considerations. I wvalue that spirit
and I cannot but appreciate the assis-
tance which I have received from the
Members of various parties in the
Joint Committee and here in this
House.

I regret to find that still in some
minds there is a feeling of frustration
about thiz Bill. The Members oppo-
site have been oppressed either by
the sense of our success or their
failure. But whatever it be, when I
review the situation, I find that we
have achieved much more than 'any-
one could have expected from us ten
months ago, when the report of the
States Reorganisation Commission was
published. As hon. Members might
be remembering, it was exactly on the
10th October last year that the.report
saw the light of day and it is just on
the 10th August this year that we are
reaching almost the end of the jour-
ney, so far as this august House is
concerned.

Look at the picture and see really
if the proposals that we have made
do not satisfy the people of the coun-
try or the inhabitants of the States
concerned. Let us start from the
South. Someone mentioned Tamil
Nad. Is there any sense of dissatis-
faction anywhere in Tamil Nad?

3. pM

Some Hon. Members: No.



2839 States Reorganisation Bill 18 AUGUST 1858 States Reorganisation Bill 2840

Pandit & B. Pant: So far as [ am
aware, Tamil Nad is fully satisfled
with- the propasals contained in the
Bill.

Take again the big State of Karna-
taka which will consist of Mysore and
go many districts which have been
amalgamated with Mysore from
Hyderabad and from Bombay. 1 am
really happy to feel that this State is
going to be launched with the unani-
mous approval, support and blessing
of the people living in Karnataka. Is
there any indication of failure or any
sense of resentment or dissatistaction?

Let us then go further and see
Kerala itself,

Shri Gopalan, 1 think, is interested
in Kerala.

Shri A. K. Gopalan: Certainly.

Pandit G. B, Pant: Has it not been
the desire of Kerala that it should be
carved intg a separate State and has
it ever wished to have more than
what is asgigned to Kerala?

Shri A. K. Gopalan: I oniy refer-

ed to the President’s rule,

Pandit G. B. Pant: The dissatis-
faction is not about the reorganisation
but about the President’s rule. For
that the responsibility is not mine. It
is that of the people of Kerala.

Shri A. K. Gopalan: No. It is not
the responsibility of the people of
Malabar. But you are punishing
them. .

Pandit G. B. Pant: If the majority
of the members of the Kerala Legis-
lature were in agreement, we would
have been able to run the State in a
democratic way. But they have been
quarrelling; they have been sguabbl-
ing in a way which has resulted in
the Kerala Legislature being split up
into groups, nonc being in a majo-
Tity....

Bhri A. K. Gopalan: And the Cong-
reds is fighting each other.

Paudil G. B. Pant: Well, groups
opposed to the Congress oocasionatiy
succeed even in invading the Cong-
ress with their disruptive tendencies.

But 1 am not concerned here with
the reorganisation part of the State,
so far as that goes, Mr. Gopalan is
satisfied.

Now, let us go further. There
has been a battle royal over the re-
organisation of the Bombay State.
The question of Bombay has heen
really the centre of controversies dur-
ing these many months,. We have
not been able to find a satisfactary
solution. Ultimately, a solution was
found, a solution for which this House
in particular deserves hearty congra-
tulations, a solution which I had the
privilege of regarding not as a party
but as a national solution. That solu-
tion is there. Many congratulatory
messages have been received by Shri
Deshmukh, as he said, though he had
not voted for that clause himself; and
we had also the privilege of getting a
number of telegrams from many
quarters. '

Shri A. K. Gopalan: We have also
got so many telegrams against it.

Pandit G. B. Pant: ] think you are
always judging things against. What
I am saying is thls: there had been
a tense atmosphere even in this House
while this Bombay problem was pro-
ving almost Intractable and insoluble.
That tension has disappeared. There
is a general fegling of goodwill, an
earnest desire to accommodate each
other, to wipe away the sad memory
of the evil day and to settle down to
business in a  neighbourly, friendly
and comradely manner. The zeal and
spirit which are inspiring the people
today were blessed by my friend Mr.
Gadgil. So, that too is a solutlon over
which we can congratulate ourselves.

Go further and approach Rajasthan.
Has there been any dissatisfaction in
Rajasthan because of the reorganisa-
tion proposals?

About Punjab, leaving aside Maha
Punjab which is not even little Pun-
jab and the Hindu Mahasabha, which
has hardly any credit left now if it
had ever any, is there anyone in Pun-
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jab who is opposed to the proposals
ihat were evolved for ensuring the
co-operatian of the two great com-
munities living in the Punjab? Mr.
Chatterjee is not here. He had
suggested at a time that there
should be two sub-federations in
the Punjab and a common federation
binding the two. Would that have
been better thap the regional formula?
1 would earnestly ask him to recon-
sider the position and then to tell us
whether what we bave evolved is not
hundred times better than what he
was himself going to propose.

Then he has been speaking about
democracy. At the same time
he wanted Himachal Pradesh to be
merged in the Punjab. He was
also referring to the S. R. C. Report.
Does he not know that the Chairman
of the Commission was opposed to
the merger of Himachal Pradesh?
Does he not know that there is not a
single man in Himachal Pradesh
who is  in favour of its merger
with Punjab? Then, would it have
been a really democratic act? Would
we have acted in accordance with the
wishes of the people of Hlmachal
Pradesh it we had pushed it into
Punjab against the wishes of the peo-
Ple of Himachal Pradesh? These de-
mocratic instinets are hardly compati-
ble with the tenets of Hindu Maha-
sabha. About Punjab we have found
a solution which is certainly satisty-
Ing to by far the majority of the peo-
ple living in the Punjab.

Then we come to the big State of
Madhya Pradesh. This is going to be
formed for the first time and it will
have within its borders now the terri-
torles of four States—Madhya Bha-
rat, Vindhya Pradesh, Bhopal and
Mahakoshal. Has there been any
word of murmur against [t anywhere?
Has there been any resentment o:
dissatisfaction?

Shri A K. Gopalam: What about
Gujarat?

Pandit G. B. Papt: Well, you have
now shifted your ground from Bom-
bay to Gujrat. We will see the
results that will ensue. We thought
you had greater interest in Bombay.

Shri A. K.-Gopalan: We. have even
now interest in Bombay.

Pandit G. B. Pant: So lar as
Gujarat goes, the leaders of Gujarat,
every member representing Gujarat
in this House, has supported this pro-
posal. Would Mr. Gopalan say that
be is a member for his constituency
but that he does not represent his
constituency and that he should like
to offer other people lor serving as
mouth pieces for the territories which
he represents? What is the position
of the member of Parliament?

Shri A. K. Gopalan: What is a bil-
ingual State? If the U. P. members
can sign a memorandum about Bom-
bay I can alsp speak about them.

Pandit G. B. Pant: I do not say that
you have no right to speak. But
don't go beyond the speech. So far
as that goes I submit that every mem-
ber of this House has the right to
express his opinion about every
matter, But Mr, Gopalan said that
the opinion of the people of Gujarat
should not prevail where Gujarat is
concerned. So 1 say then: should we
be guided by the opinivn of the Mem-
bers of Parliament whg represent
Gujarat or by his opinion?

. Shri A. K. Gogalan: I only want to
know whether there is any resent-
ment among the people of Gujarat.

Pandit G. B. Pant: So far as the
opinion of the people of Gujarat is
concerned, I am satisfied that it is
in favour of the bilingual State of
Bombay. It is merely because: the
majorlty of the People are in favour
of this proposal that the small, insig-
nificant minority, if any, exploits the
immature youths and resorts to other
methods in order to over-awe the
majority and to prevent it from enjoy-
ing the privileges to which it is entit-
led as a majority. Otherwise, cne
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would not go beyond constitutional
methods. 1f one has a majority, one
would not have recourse tg violence.
It is only because that one has not a
majority in a place that one then
takes recourse to methods which are
unconstitutfonal, undemocratic and
violent. So, that indicates that the
people of Gujarat are in favour of the
proposal that is contained in the Bill

Then there is Andhra which is
going to be big now and which had
been small so far. Telengana ig being
merged with Andhra and we will have
an Andhra Pradesh. Is anybody in An-
dhra dissatisfied with this arrange-
ment, even any of the Members sitting
opposite belonging to Andhra? Then
where is the dissatisfaction? What
have we done to create such a furore
on the vther side?

Shri Gadilingana Gowd: Only about
the boundary commission.

Pandit G. B. Pant: ] want to learn
some of the wvery savoury epithets
used by Professor Mukerjee, but I will
have to sit at his feet, I think, for
many, many Years before I can swal-
low even one of them. So far as I
am concerned, my vocabulary is, I
think, defective as well as mild, but 1
listened to him with the respect that
a professor deserves. And with the
knowledge that he has of the langu-
age, it is not surprising if he is as
familiar with words which we do not
know as with words which we happen
to know. Shri Chatterjee once said
that he had quoted.the scripture. I
do not know if Shri Mukerjee re-
members the adage. He did quote
the scripture today, not once, mnot
twice, but a number of times. In
which capacity he was doing it he
alone knows.

So far as Shri Chatterjee goes, he
claims tg be a better Congressman
than we poor people who have been
associated with the Congress for more
than 55 years of our life. He claims
to know more about the Congress
ideology, the Congress policy and

the Congress creed than any of
us can pretend to know. 1 am
not surprised to see the alliance
between Professor Mukerjee and Shri
Chatterjee. Opposites attract each
other, but when they contaet each
other, conflagration follows, So, so lopg
as there is some distance between the
two still, we should not be afraid of
any grave disaster, but if they come
closer still, them I am afraid the con-
flagration may cause disaster not only
to others but to themselves because
when a conflagration follows, the
thing which creates the conflagration
is itself reduced to ashes. So, I am
not surprised at their coming nearer.
Only they must beware of the future
and of the danger that lies ahead.

Some remarks were made by Shri
Deshmukh. I would not like to reply
to his arguments in detail because this
is not the stage meant for that, but
he referred to zonal councils and said
they are not flexible. Can anything
be more flexible than a council, the
decisions of which are not binding on
anybody and are only of an advisory

‘character? What ig tigid  about it I

cannot see. Then he said that the
principles that have been laid down
in the States Reorganisation Commis-
slon report for the guidance of those
who may have to deal with such pro-
blems hereafter are- not very sound.
They may not be. I do not claim to
be an expert in these matters, but I
know that Shri Deshmukh himself
was in favour of a uniform application
of those principles, and it was in
accordance with his advice that these
principles were applied to Belgaum,
Karwar, Supa, Halyal and every other
place. So, if we have not changed
overnight, we are not very much to
blame. We still continue to sit where
we were and so our mind continues
to work as it did. So, there might
be, 1 think, seme difficulty in our
undergolng a metamorphosis  so
speedily.

Some friends also raised some sort
of objection—a gentle and mild
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word—to our having settled down :0
this bi-lingual formula for Bombay in
the course of one or two or three days.
We are ever in the quest of the right
and the true. Whenever we can
grasp it we are prepared to avail our-
selves of the benefits that can accrue
trom it. That has been our policy
and it will continue to be our policy.
We do not wait to condemn a man till
he is dead. We like to criticise a man
if he goes wrong while he is alive and
not after he has been buried and has
been in the grave for some years.
Similarly, we are prepared to revise
our decisions if we find that better
substltutes can be found in a day, in
two days, in ten days, in twenty.days.
We are not Fascists In our methods.
Our Prime Minister ever keeps an
open mind and I do not think any
other statesman can be found with
such a rational attitude towards pro-
blems. I myself do not enjoy that
privilege I must confess, but when-
ever In the case of this reorganisation
problem we found that a better sub-
stitute could be found we have accept-
ed it readily. Ultimately we are guid-
ed by one principle and that is this.
We have to serve our people. We
cannot afford to perpetuate a wrong
it we become conscious of having done
a wrong. It is not a question of our
prestige. What is our prestige? What
is the prestige of an individual or of
a dozen individuals? We are here to
serve 380 million people. Our pres-
tige lies in our success in howewver
small a degree it may be in serving
them satisfactorily and in achieving
some little success in  removing the
many hardships and difficulties from
which they have been suffering for
ages. It is only that which guides us,
and it is only that ideal which we
place before ourselves for the regula-
tion of our own conduct and we will
continue to do so.

Some other remarks have also been
made here and there, but I do not
think it necessary at this stage to

reply to every small point. In fact,

this is the stage when we have to
take a wide sweep of the whole pano.
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rama before us that has been unt_dd—
ing during the last seven or eight
montaos. :

We have had ‘many difficuit days
We were surrounded by gloom on
many an occasion. Light was not
visible not only near us but even far
away. The sun of reason was cloud-
ed. Thers were mists all round.
Luckily, we have got over all that
They have been dispelled and today
we start our new career with hope
and faith.

We do not suggest, and we are not’
vain enough to think that what we
have done is perfect. There is no
perfection in affairs of life, but we
can claim that we have made every
effort to reduce imperfection to the
minimum degree. And 1 respectfully
and humbly submit that we have
succeeded in that effort,

I will only appeal to the people of
Gujarat. I will only appeal to the
young friends, who are the hope not
only of the future but alsy of
tomorrow. After all, the labours of
the Prime Minister cannot be of abid-
ing benefit to the country, unless the
youth who will follow him are worthy
of the mantle that they have to carry,
and can carry the torch of light
forward so that this country may
have enlightenment as well as pros-
perity. So, our hope rests on those
youths. It is extremely disappointing,
it makes one really sad that they
should be easily led away. The young
men are by nature emotional. They
respond to an appeal for sacrifice.
Courage and bravery are their usual
characteristics. So, I appeal to them
not to allow themselves to be led away
like that. It is a matter of immense
sorrow to us that the credit of Guja-
rat, the good name and reputation of
Gujarat should have been besmirchea
by the happenings of the last two or
three days. Nobody could have ever
dreamt that people in Gujarat could
be carried away by their sentiments to
such an extent as to have recourse to
arson. to assaults, to the burning of
public property, to the smashing of
street lights and all that It is a
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matter of great sorrow to us. We can
.only hope that the memory of this evil
day will not linger, and that there will
be no repetition of this orgy of vio-
lence again in that great State, to
“-which we have always looked for in-
spiration, and especially for the pre-
servation of a truly non-violent gene-
rous and friendly spirit in the entire
country. .

I app=al to hon. Members now to
welcome tais Bill  with  friendliness,
with generoslty, and with a determina-
tion to make it a success. A statute
thit has been passed by Parliament,
that carries with it not only the sup-
-port of many Members of a particular
party, but virtually of the entlre
House, deserves still greater respect
than ap ordinary Act that may be
-passed now and then. This States
Reorganisation. Bill, which, I hope,
-will soon become an Act, can claim
-that it has behind it, the goodwill, the
support and the blessings of the emtire
‘House and also of the great leaders
.outside. ’

So, let us pledge ourselves to
apply ourselves constructively to the
implementation of this Bill. And in
order that we may succeed In that
effort, let us create the proper atmos-
phere, an atmosphere of charity, of
goodwill, of generosity, of friend-
liness, and of comradeship in the
~country. )

Mr. Speaker: I shall now put Shri
“Venkataraman's amendment to vote.

The question is:

That for the amendment moved by
‘Pandit G. B. Pant, printed as No. 607
in List No. 50 of amendments, the
“following be substituted:

Page 4, for lines 1 and 2 substitute:

“(b) the territories comprised
in the Agastheeswaram, Thovala
Kalkulam and Vilavancode taluks
shall form a separate district to
be known as Kanya Kumari dis-
trict in the State of Madras; and

(Amendment) Bill

(c) the territories comprised in
the Shencottah taluk shall be
included in and become part of
Tirunelveli district in the State
of Madras.”

The motion was adopted.

Mr, Speaker: The question is:
“That the Bill, as amended, be
passed.”

The motion was adopted.

Mr, Speaker: There are about five
minutes more to 3-30 p.m. Shall we
dispose of the River Boards Bill in
five minutes?

Bhri K. K. Basu: Let us adjourn
for five minutes, and then take up
Private Members' Bills.

Mr, Speaker: All right. Why not we
adjourn for five minutes and re-
assemble at 3-30 p.m.

3-27 P

The Lok Sabha then adjourned #ill
Half Past Three of the Clock.

The Lok Sabha rte-assembled at
Half Past Three of the Clock.

[Mr. DepuTY-SPEAKER in the Chair]

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

sit 7o ®To fyddt ( faem gfivye):
# weare v g fafaw s
T, (o5 § WX AW HEIHA ®H
T fa=r #Y dow v 7 goafy &
|
) Mr, Deputy-Speaker: The question
is:

“That leave be granted to intro-

duce a Bill further to amend the
Code of Civil Procedure, 1908,

The motion was adopted.

st o wo fyEd : ¥ faw W
qq w@TE |

‘ng'ished in the Gazette of India Extraordinary, Part J1—Section 2, dated 10-8-195€, pp. 669"
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INDIAN PENAL CODE (AMEND-

MENT) BILL
(Amend t of Section 497)

Mr, Deputy-Speaker: The House
will now proceed with further con-
sideration of the following motion
moved by Shri Dabhi on the 2T7th
July 1856: )

“That the Bill further to amend
the Indian Penal Code, 1860, be
taken into consideration”.

Out of 2 hours allotted for discus-
sion of the Bill, 47 minutes were taken

up on the 27th July 1956, and 1 hour

and 13 minutes are still available.

Shri K. K. Basu may continue his
speech.

'

Bhri K. K. Basu (Diamond Har-
bour): Mr. Deputy-Speaker, Sir, the
other day when we were on this Bill,
my objection for opposing this Bill
was mainly in view of the condition
in our country, where we have not
come to that stage where we can
apply the principle of equality with~
out any reservation. Nobody in the
House wishes that this social crime
should be indulged in by any mem-
ber of the community. But we have
got to realise the conditions—the
social conditions—prevalent today. It
is true, as 1 was saying the other
day, that even in the case of the
Hindu law of succession, when we
have tried to lay down the law of
succession of illegitimate children, we
have tried to debar them generally
from inheriting the property of the
persons who were responsible for
their birth. We have restricted .it to
mother's property.

Apart from this, we know full well
that in spile of a provision in the
Constitution that there is no differ-
ence recognised on account of sex,
in society today because of our past

" Indian Penal Code 2850
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backwardness or past condition, we
still find there are differences. Let
us take the composition of the House..
Out of 500 Members, how many wn-
men Membeérs are there? It is not
because they are incompetent, but.
because we have not come to that
stage wherein many of our sisters

" and mothers find time or have the in-

clination to come to this Parliament
to represent the country or the con-
stituencies of the States from where
they come. Take the case even of the
ever-mounting geometric  progres—
sion of the members of the Cabinet.
Even today, they have only one
Cabinet Minister and one Deputy
Minister representing the fair sex. It
is not because there is a dearth of
talent, but because of the condition
of our society which has grown in
such a way that apart from the ini-
tial appointments made in 1952, when
new appointments are made, we-
hardly find any representation from
that section of the community.

Similarly, among our Ambassadors,.
we find only one woman has been
selected so far.

Shri Tek Chand (Ambala-Simla):-
On a point of order. What has all that
got to do with adultery?

Mr. Deputy-Speaker: He is trying
te cennect it in this way, that con-
ditions in this country have not come
to that stage where women can be
treated egually with men. We are
not treating;them in other spheres
equally. Why should we enforce this
equality here? This is the argument
of the hon. Member'

Shri Tek Chand: Is it not an offence
for men?

Mr. Deputy-Speaker: He may differ
from him.

Shri K, K, Basn: Thank you very
much. I was saying that we have not
come $o that stage when there can
be this:sort of equality for punish-
ment betweeh man and woman.
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Let me give one more example. If
my hon. friend, Shri Tek Chand, had
gone—before the new law was pass-
.ed—and remarried or married a
second time—I do not mean to say
that he would do it—against the
wishes of society, what would have
‘happened? On the other hand if
any woman would have done so,
what would have happened? So, the
«ondition of our women has not
.come to that stage when there can
be equality of this kind.

Then take the case of widow re-
marriage. This law was passed 30
years ago. What is the number of
widows who have remarried, in spite
of the fact that this law has been
there for such a long time?

We are all against this social vice.
‘But if we want to extend this theory
of equality of sexes, we must realise
the background of our society and
the background of the environment
prevalent in our country. Therefore,
I would like to tell the Mover, Shri
Dabhi, that the time has not yet come
when we should have this particular
legislation in the statute-book of
our land. Of course, thesc social vices
and aberrations should not be indulg-
ed in. But we cannot base our argu-
ment on the theory of equality of
the sexes for inflicting a punishment
of this character.

Therefore, I would urgé Shri Dabhi
to withdraw the Bill. When the time
<omes for it, Parliament will certain-
1y take notice of it considering all
the prevalent conditions, and make
the necessary amendment in  the
law, needed at that time.

Shri M. D. Joshi (Ratnagiri South):
1 have given notice of an amend-
ment.

Mr. Deputy-Speaker: 1 will come
to that.

Shri Raghubir Sahai (Etah Distt—
North-East cum Budaun Distt.—East)
Mr. Deputy-Speaker, Sir, 1 am wvery
‘grateful to you for having given me
an opporunity to speak on this Bill.
1 admire the pertinacity of my hon.
{riend, Shri Dabhi, for having brought
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forward this Bill once again before
the House. It was in 1952 that he in-
troduced a similar Bill in this House
and, as he said in his opening speech,
it was at my suggestion, as well as
that of Shrimati Jayashri, that
he was pleased to withdraw that
Bill. And, we are grateful to him for
having made that response. 1 may
have to make a similar request on
this occasion as well that he may
be pleased to withdraw the Bill.

In introducing this Bill, he gave us
certain very strong reasons according
to him, for the adoption of this Bill.
One of his reasons was that the
authors who framed the Indian Penal
Code, at the time of the introduction
of the Code, gave certain reasonings
with regard to the enactment of this
clause; also with regard to the sub-
clause that was introduced in sec-
tion 497 that women should not be
held guilty of any' offence under sec-
tion 497 or that they may not be
punished. Those reasonings do not
hold good now.

Another reason that he put for-
ward was that now polygamy has
been abolished and gamy has
been introduced and that the system
of divorce has also been introduced.

Lastly, he referred to the provisions
in the Constitution whereby it is
strictly enjoined on us that there
should be no discrimination between
one sex and the other.

I would take these arguments seri-
atim. So far as the authors’ commen-
tary goes, I have no hesitation o
say that many of the reasons that had
been advanced by them then do not
hold good now. But that cannot be
said with regard to all the reasons
that they had given. For instance,
the state of literacy so far as oyr
women are concerned in India at pre-
sent is not satisfactory. Even now, al-
though we have advanced to a very
great extent, it can be said that our
womenfolk, especially in rural areas,
are not educated enough and the ar-
gument then advanced holds good
eVen Now.



2853 Indian Penal Code

It is true that by the enactment of
the Hindu Marriage Act of 1955, poly-
gamy has been abolished and mono-
gamy introduced and the’ system of
divorce has also been introduced.
But, how many months have elapsed
since that Act was passed and have
we seen the reaction of that Act or
‘have we seen the eficcts of that Act
in the country? Has that Act chang-
ed our social customs, manners or
ideas about social reforms? Let us
wait and see how the Act is. going
to be enforced, whether it produces
anyv social change in our habits and
in our customs or not.

Then, he -also brought forward the
provisions of the Constitution. It is
.quite true that in articles 14 and 15 it
is provided that there should be no
sex discrimination. But I would re-
quest that the articles of the Consti-
tution should not be stretched too far.
With your permission, I will invile
the attention of the House to the pro-
visions of article 15 of the Constitu-
tion. You will find that in clause (3)
it is provided that—

“Nothing in this article shall
prevent the State from making
any special provision for women
and children.”

Now, what for has this provision
been introduced, if not for the con-
sideration that women require protec-
tion? Even in the Indian Penal Code
we find a similar provision with regard
to children. Before law courts, there
may be no sex discrimination. But
it cannot be said that our females or
womenfolk have acquired all those

qualities which menfolk possess. The

state of literacy, as I said just now,
is deplorable amongst women. Their
helpless condition, their being of a
weak nature, and their dependence
all these things reguire such protec-
tion.

My hon. friend, Shri Tek Chand, in
his usual vigorous and vehement
style, the other day, quoted one ex-
ample. I do not wish to repeat that
example, But even if that example
i said to be correct, does he mean to
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say that adultery is so prevalent in
this country as he makes it out to be?

Shri Tek Chand: Sir, it was not an
example; it was an illustration to sup-
port the logic of my contention.

Shri Raghubir Sahai: That was
only one example. I say that from
that one example it cannot be infer-

Mr. Deputy-Speaker: The hon.
Member (Shri Tek Chand) gave here
only an illustration and yet the hon.
Member took it as an example.

Shri Tek Chand: It was not a pre-
cedent.

Pandit K. C. Sharma (Meerut
Distt,.—South): It was not a fact.

Shri Raghubir Sahai: I stand cor-
rected. It was an illustration. But that
does not prove the rule, that adultery
is so common in this country or that
in a case of adultery it is always the
woman who lures. I think that illus-

The Minister of Defence Organisa-
tion (Shri Tyagi): Talking from per-
sonal experience!

Shri Raghubir Sahal: I think that
illustration does not make the case
for the adoption of this Bill a strong
one. In my own humble view, our
womenfolk require protection still. If
the worst happens and if, in a parti-
cular case, it is proved that it was
the woman who was responsible for
the case of adultery, well, now, under
the Hindu Marriage Act, it is cnon
to her husband, after getting that
culprit convicted, to divorce that
woman. By making this change, why
do you compel the woman also to be
convicted and be sent to jail? If she
is divorced, she will have all the pub-
lic opprobrium upon her and I think
that will be sufficient punishment for
her.

Sir, I do not think that the time
is vet ripe for making this change in
the Indian Penal Code. And, I would
ask my friend Shri Dabhi who is
very sober, very wise and very dis-
creet, to think a hundred times
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before he insists on the adoption of
this Bill

I hope he will be pleased to with-
draw it this time as. well as he did
last time.

Shri M. D. Joshi: My amendment is
that the Bill be circulated for the pur-
pose of eliciting public opinion thereon
by the 10th November, 1956.

Mr. Deputy-Speaker: I have seen the
hon. Member's amendment, but my
difficulty is thet it is too late mow to
allow the amendment. The hon. Mem-
ber perhaps gave notice on or about
the 7th because it is printed in the
list dated the 8th.

Shri M. D. Joshi: Two days back.

Mr. Depuiy-Speaker: We started the
discussion of this Bill last time and
five Members have already spoken—
Shri Dabhi, Shrimati Jayashri, Shri
Sharma, Shri Tek Chand and Shri
K. K. Basu, who continued his speech
today. In that case, I can only allow
this amendment if the Government is
prepared to accept it; otherwise it will
not be permitted.

The Minister in the Ministry of
Home Affairs (Shri Datar): I am not

accepting it.

Mr. Deputy-Speaker: I am sorry then
the amendment is ruled out.

Shri M. D. Joshi: 1 would like then
to speak on this Bill.

Mr. Deputy-Speaker: He will have
his turn and he will be called.

Shri Dabhi (Kaira North): -Before
the discussion cor ed today,6 he
has given notice of his amendment.
Can he not be permitted to move his
amendment?

Mr. Deputy-Speaker: Suppose it is
already discussed and only the reply
is to be given, dees the hon. Member
mean that he has a right to send in a
meation to have it circulated for elicit-
ing public ovinion thereon? That is
not the case. I now call on Pabdit
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Bhargava. As time ig short, let hon.
Members be brief as I wish to accom-
modate four or five speakers on this
Bill.

dfex sT e wele () ¢
ez et aTew 7 faw @ T AW
* ag T gen e g A WA wE-
zguw (wfawrr) & i st Wi wet
 Fuad 1 fafoen @ R 77 W@
ar oA g ¥ | A om & A
TR (Im) e amE few #Y
MAFATT T frgada
frfedt (wmrrar) & € o6 S
¥ & faw & ford i el wmga w7
# arofty wearar gy § | 9 e
THE (W) Yoo w W av gefEn
st fs oz oF qoiE g A T
iwmAqe Ao

“Whoever has sexual intercourse
with a person who is and whom
he knows or has reason to believe
to be the wife of another man.."”

W OF o o femr o § 9w ¥ A
rafRfer g ag Al g A 2
o # 78 &1 w7 awar §, ag QaT
T8 ¥ fom w1 fx s s W

Shri Tek Chand: Is it a unilateral
offence? ’

dfer zmgx 2w wrlw ;WY A7
#fad & F@arar § 1 AH FET w0
& 7 W WA 0% qEN, AR TR A
g & ar famr s g @ fr
FAT & A F Ara geerdy (=)
#% a1 ag gty &, e w9
=t g wredr fedt mwdfe W
ar fadt § "™ AwgEA TR o
(Freamr) & A wrf AF AL & W
% e friv (fafew e/
1 Favw § ag Y & afcars qi
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fF = amd dzaw
waedr) # g gy ot feedt A o
F 9 1 F qAHET (FHAT) w2
dffT wit a% A G 7 aur wé
FeHTe T o & fr oo F g w2
ff oF stm iR oF ¥ § o 7
w1 qefeEr & 5 9w @ I 6 A
AW § 0% W 3@d ARa & o
T 0 wwar | SfFT 7 I F1 fam
I A arag & fs aé
T Sfn S AR @, i A
a1 7T et fadt & s a1 wifce
T ¥ A TR () T oar
F1E o A & 1 Y F www ¥ W FEW
5 =t fiv dfad (goman) #
T & 1 ffedt (mwrr) ¥ fagrw
& wre wré frarfgar e w3 a1 gk
¥ geeelt (afmm) &2 & of 7
g wifgd 1 W fRe wm ot 8 7
foram &

“Without his consent or conni-
vance®

T WX 9N & wfag & it gy
ar ot w9 A

st Wit 9 A A A

dfer s T wwlw . @
wEft o B W O ¥ W oW |
o % v 'R fr gfmn & wn g
2 | 3fFw dw (wra) Fog Fmr
“without his consent or connivance”
WAL W9 Y qg A9 76 AL A
Tw Yo w3 Sifad | e
% 9% F199 § a9 o% a1 56 & ;e
T & 5 o wrdEr o ¥ oW
T I wifax & feers opt 3,
wra & afears @ 2 T SEe ¥
afgems &1 ot F Fgme wew ¥ o
& W g oo aw fenfad
o g &, TH vee F fenfady &
418LSD
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|1 &= & A v | W w7 oW
¥ A w3 ot wsar ¢

# arar g f gt e et &
a6 feg Wik wEewE &
TEAT A F WA qUT ww
X BT W 5 A A fadw w
4t & 9w & g & oy

Shri Tek Chand: Punishable with

death.

dfear st T Aty - W A
7g Fgd & O & o0 Y Faeag R
EE W UF WOEI w97
femmT ATgaT § 1 O W oF O e
T IT F 09 AT T WL FG WO
& o wrlt § weedt (safisme) o
TR E wm w wn daw
FF A 7y 5 W N T A oA
T A fem o, Sfew @ ¥ wf
Rt g W) S W g oot
& fea 7 gar § | W e g
g1 fr 39 1 oow ) Wik

ﬁmh'(flﬂhﬁ) Lo
ffadt o fex faq 6 @7 @
| ot gl A% feErfadt 1 aae
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[ dfear g =@ wwiE |
& A 7 ot g T 9w ww
a1

wa T qg G g & fw wnfae
gw o ¥ frw fmg & 2em ww
w gew ¥ o€ qu wew e
Sifr 78 F fF Gar &9 FH T,
T A1 W I A w | af
Tt w A
aar &7 9@ AT G | AT A A
MR ReT I
Fat | A fad ag & f5 9w @
szt (gEaws) s far am
CECERTE R R
diw a8 W& Fom WA § et
FJT F A A a7 ¥ [ A e
& o, afes wd &y a7w T et R
aga oW ¥y a@ g fom 7 o
oX %9 # initi tive N Efe
v @ & o § &5 ww feelt &
9 WREEEEE (IWE) W EEdT
gomaddmwarh g fm N fs
I & Hr ey 1o g FW FEE
% foad g & om0 3§ ) Afe
o TR (wvaR) ¥ fad wr s
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AT FT OF F) TEEH F (GF FHR
qorg G & | § W § Wk FTA7 Tnga
§ ® 9 o wow faiEw FE e
# uged ® OgEAT IO T GRS
it s fafe o= oOw weeedr
1 TrEn (frEe-fasgr) W diEw
g A, A e w Ry a g ¥ W
ohd & 5 7 g sl #1 uaex
(germes) FUX 2 fzar o\ 99
W § gg OF AT A1 W9 4 T
i &1 T@dw W fear @R TR
dw gw W fgg 1 ww dfw F
#Wm ¥ % : If a person is living
in adultery, : 6 ¥ eTEAN
1 Ifem (wree) a@ @%@ ¥, Uw
fafrer oo F1er 7@ & | W9 7 o=
I FT FEA T AT OWW A T
ad 7 T F o afem (Fard)
e Tifgg s mEd agErd g
afegd | zafed & wed ¥ oF w0
argan § f F 3 gremw # g wfaw
¢ & @@ # ® Wfs oq =l §
T AEATE EH AT FCE |

# 99 avg &t T Awar e
ored wT% {Tew fEE fre g e
#rT T T ferer of :ﬂ’f%

& gfewd & aefaem & o gl
T 9T ORT I [T g ], Al
NaRgg AT s alf § 1 9= %
wE d aae . (S QW a1 9w K
Maggqlﬁm&gﬁmmﬂwm

we w owg §, A Ag A ARy
for g wrg g o AE & 0 A ey
wTAT § a1 § aUwT AT glAar § g
T FTT § el fF Tw awg T aw
1 g A T fer T 0 gEr
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T A AR ox anfam @ AEEe
& IR % 7y gifaa o & A g
FeT A & 5 s HiKE F FE q.
gRMgamafi iR are a=
T FT #% g FHdT &, W@ &7 W=
818 3 §, 7 wraz (%) T wwar
¢, FF & qgaT W § (% 99 o
¥ AR wRa w1 oW g g
&1 ¥t 91T Y 9av & 7 9@ a9 91 q
3 f& arerioe s (seiET) W
A F gy w wwn,
G FT AW (4) g FFa § WK
9 ¥ A% 9 WU [T 9% iwae wE
% &5 giwE (T TWE) ® @«_
goR T R WEF dw @
AT & ag HEAw (F9TTr) {9
I\ A G g FE AW F AT
& o amr € § W AW $@
LU

¥ Ho o

g T wwETEY (%m'rar) H ogEr
ST FT 1 TIg @Y e, (T
&« Frarget (Fewtae gwer) & ody
@ ® FE Jg Ag A9\
R 3@ A FEe IWE (W)
wor gt s qEr s e S A
feediqe afag wos 9T § A8 waw
Wi @ A 47 grew Aee
(wvidftg) & st | wEEET OF
orEHT iF aga AN P € W gE
ot Yt & dar wO § 9 awi
¥ aed W WY qg F§ 1§ IT I
T & a7 & 9 &7 AW § aieT
e ST ¥ oW 99 FE@ § AW,
fa% 91 ¥ S ZATQ FIF AR §
g § T9 A & uF afgw (§)
aafet v F ATy & qar< W@ g
' aeY & qe & a9 € 5 @
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T o fa@ &1 gava § § 9w §
% 28 1 75 9 @ waw fear o
AT | (Egea WX A T A7 9%
AT T FAT AG | FNE T€@ 27 F T
T EA R AN e
qar 7 § (% 19 a@®@ & {a9 #1 /v
¥ fas qT a7 w@< g o & o Enit
FT AU § {7 48 QAT a9 g 4T
i AR T @A F AR A ST W
w91 3g § I T ¥ w=e wza'sra

feaimal) & fvew ¥ &= 32 (2@
gt 91X) I AT 9 I, Ared
T &1 F1T 7 qET Far L wi @
Yo F I g ot & @ F oARa
oY 72 fawgw TUT @) 77 g, 9
wit % 7% ¥ yeEw 7 a8 W ag
2| o g & g, @Y F wa e
fr og& w9 99 a9 (fafedi)
T wT gy ® 9 dfw (R
fagq) wredl ®1¢ qaT 9 L I 4T
¥ #ffew wgda & fEes @1, a1 99
1 WA & AT Tifgd | WY T AR
FaT TAE 5w wr wEEr
aredt fFwE dT s F wq RS
N w3, a1 I9 &7 g9 ET

*~  bft
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dfew sveT T WWiw 0 & ST
§ T @ Ay fFe TE ¥ W T@
SN m IR o gE &
fs o= o #fw & ¢ i gudt wafe
w g ar fadt & Wi 99 o1 w9w A
s § AW A A JH g @ A,
M oxE Fawg & 7w @
@ ¥ w19 7% faamn fe w9 1@
2 frag ot + @, fe e (s
gfee &) ag 39 & O (F7) @)
FEifs a8 F1gA A fmg § @ A
2 few g A o) gt s &
<1 ¥ 1 7w AR graw e AT aRE
o w1 o (famr) & If@
3% TE T TH, §W I { W we
f& dga< a8 & % @@ fa= 1 afew
o foar 9@

Mr. Deputy-Speaker; These words
have been addressed to Shri Satya
Narayan Sinha; it ghould not be
shown that they were addressed to
me.

Pandjt Thakur Dag Bhargava: In
one of the criminal cases, I found that
one of the defences was that old men
are not capable of these things.

Shri Satya Narayan Sinha: That is
perhaps his personal defence.

Mr. Deputy-Speaker: We accept that.

Shri M. D- Joshi: I rise to support
the Bill brought by my friend, Shri
Dabhi. Much has been said especially
by the last speaker, Pandit Bhargava,
about the condition of society in India.
When the LP.C. was first framed, the
law commissicners took wup a parti-
cular view. They were actuated by
considerations of humanity towards
the condition of Hindu women in

general. They say:

“They were married while still
children; they are often neglected
for other wives while still young.
They share the attention of a hus-
band with several rivals.”
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They were subject to the aristo-
cratic and arbitrary rule of their hus-
bands and therefore, it was very easy
for them to be enticed by other men
and to be the objects of attention of
other men. Therefore, they said that it
would not be proper to make a wife
punishable for an act of adultery
because she was so situated that it was
impossible for her to resist the tempta-
tions offered by the third persom. I
shall quote another remark of the law
commissioners:

“We are not visionary as to
think of attacking, by law, an evil
so deeply-rooted in the manners
of the people of this country as
polygamy. We leave it to the slow,
but, we trust, the certain, opera-
tion of education and of time. But,
while it exists, we are not inclined
to throw into a scale, already too
much depressed, the additional
weight of the penal law.”

They considered polygamy to be an
evil and so long as that evil subsisted
in society, they were not willing to
make the wife a party to be punished.
That was the condition when they
tried to draw up a code, one hundred
years ago.

What is the condition today? Have
we not made any advance at all? Is the
condition of our sisters the same now?
Education has advanced. I do not held
the view that education makes a man
virtuous. On the contrary, I would
say that it makes men and women
more sophisticated. and the percentage
of virtue and vice is practically the
same. Perhapg vice is more among the
educated than among the uneducated.
There are very religious ani very vir-
tuous people, people who have not
swerved from the path of virtue,
among illiterate and uneducated peo-
ple and it is the pride of Hindu sociely
that virtuous men and women abound
even in illiterate classes. So education
has got nothing to do with this. It
wag only a question of child marriage.
Child marriage has been abolished
practically, at least among the literate
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and the so-called higher classes, Child
marriage has not been completely
abolished in the rural areas. Still,
when we look at this law, I feel that
this remark ig a standing slur on
Indian society. It was the Englishmen
who took pity on the Indian woman
and her condition. They came to her
rescue. It was all very well, But,
should the law stand as it is now? I
do not agree with my good friend here,
Shri Raghubir Sahai, when he says
that it is a question of education. Tt
is not a question of education. It is a
question merely of child marriage.

Mr. Deputy-Speaker: Members of
Parliament may be referred to as ‘hon.
friends’ and not 'goud friends', because
there is a danger that some Member
might be referred to as ‘bad friend.’

Shri M. D. Joshi: I meant only ‘hon.
friend’ Sir.

Then, Sir, I would like to draw the
attention of the House to the remarks
of the commentators on the law of
crime. Messrs. Rattanlal and Tirath
Ram say:

“The reasong given above for not
punishing a wife as an abettor
seem neither convincing nor satis-
factory. It would be more conson-
ant with Indian ideas, if the
woman also were punishej for
adultery. Manu hag provided
punishment for her, and in France
and China she is punished.”

I do not know the present condition
of China, but in the China of old she
was punished. Then, they further point
out:—

“In the Punjab Frontier Districts”
The District from which my hon.
friend comes.

Mr. Deputy-Speaker: But he does
Not come from the Frontier District.

Shri M. D. Joshi: I thought he was
connected with Punjah. They say:
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“In the Punjab Frontier Dis-
tricts a married womap is punish-
able for adultery.”

I, Sir, in all humility, would urge

~ that when we allow a law to remain
. m the statute-book, it should be our

attempt to see that it is perfect or
that it is ideal; not that it should depart
from the ideas of humanity but that
it should be perfect, equitable and
equal to all. Here i1 is not equal to all
human beings and equal to all Indians.
Therefore, I would urge that this last
sentence, namely: “In such cases the
wife shall not be punishable as abet-
tor” is rightly sought \to be dropped
from the section by my friend Shri
Dabhi and I think that it would be
only just and proper for Government
to accept this Bill.

Pandit K. C. Sharma: Mr. Deputy-
Speaker, Sir, I am rather amazed at
the logic of my friends who support
the motion and I am such more amaz-
ed at the enthusiasm and the vigour
with which they put their arguments.
As my hon. friend Pandit Thakur Das
Bhargava hag said, it is a measure
which is bad in conception, because
the offence originates from the man
going out of the wedlock and disturb-
ing the sanctified relation of man and
wife in another partnership. It is not
that the woman is going to the man
and disturbing the sanctified relations
of the other pair. Therefore, by the
very nature of the offence it is only
the doer, that is the man, who can
be convicted, not the woman, not the
passive subject thereof. So it is wrong
in conception.

It is also bad in logic, because we
know, as my friend put it, that in
99:9 per cent. of the cases it is the
msen who runs after the woman by the
very nature of the structure of society
and by the very nature of relations
between man and woman. It is not the
woman who rurg after the man.

Not only that. It iy biologically in-
correct to say that bocause biologie-
ally the woman ' better evolved,
more tender and more helpless. It is
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the man who is crude, stronger and
an active force in human life, because
the man later on separated from the
Pparent united cell. Sir, it is the secret

of love, why the man runs after the
woman. Primarily in the old primi-

tive cell both the female cell and the
male cell lived together. It was after
a further evolution that the female
cell separated itself and that is why
the male runs after the female.

Mr. Deputy-Speaker: The hon. Mem-
ber is depending more on biology than
on psychology.

Pandit K. C. Sharma: So by the
very biological evolution it iz the man
who is active and who would be
criminal in this offence apd not the
woman. Therefore, it is wrong to say
that the woman should be punished on
account of the very structure of the
society, the nature of offence and the
biological development of the female
and male.

Then, Sir, from the practical view
point also it would be useless, because
it is very difficult to prove that the
woman got the man into trouble.
Where do the women remain? Always
in the house. It is the man who runs
into the house of women. The women
are not going to run into the house of
another man. It is simply impossible
to think of such a thing.

Therefore, taking all these things
into consideration I think it is an ill-
advised move and I would request my
hon. friend to withdraw his Bill and
not to press it. It does not do any
credit to talk of these sorts of things
here, which have not much utility ani
much commonsense behind them. I
would, therefore, once again reguest
him to withdraw it and not to press it.

Skri Achuthan (Crangannur): Mr.
Deputy-Speaker, I entirely agree with
Shri K. K. Basu in opposing this Bill
which has been' brought forward by
my hon. friend Shri Dabhi. Shri Dabhi
Is noted for his realistic approach to
»ll problems, especially the reconstruc-
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tion side of the country. In fact, if you
look into the gquestions put by Shri
Dabhi during the last 4 or 5 years
you will see that he is more fond of
rural reconstruction work, Ambar
Charkha, Khadi development, rura'

industries, hand-pounjed rice and
things like that. -
When I look into this Bill I find

that he is thinking in that light. His
objective nobody is questioning, but I
do not know whether he has apprized
the actual situation in the country—
I mean in the rural and urban areaz
of this big country. In fact, nobody
can oppose the principle. Everybody
will agree that in this life, if there is
an act of moral turpitude everybody
concerned must be punished. But what
is the position? Womanhood in this
country, even now in this 20th Cen-
tury, everybody will agree is weak
and out of every 100, 99 of the
women, let it be from the lower,
middle or upper class, are weaker
by nature than men. They cannot
stand on their own legs. They are
not able to take any decision on
their own. That being the case,
if at all something happens by the
manoeuverings or by the doings of
men, to say that she should be dragged
to the court and made to suffgr along
with men is not rorrect. On account o!f
the offence, if she becomesg pregnant,
she hag to deliver ss well as live in
prison. That itself is a sufficient
punishment for her. Therefore, Shri
Dabhi, naturally, has not that sympa-
thetic attitude to this finer sex, whom
we all adore. There are & good number
of ideal women from the Puranas
downwards. Moreover, this is not a
regular offence in our society. Very
rarely we see that such cases are
brought to the court and the offend-
ers convicted.

Therefore, let us wait. Let some
more time pass. If at all a case is
brought to court, as pointel by my
friend Shri Raghubir Sahai, there 1s
that social ignominy; there is that dis-
credit. If at all she is dragged as one
of the co-accused, even then, she Is
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boyvotted not only in her own family
but she becomes some sort of an object
of ridicule in the whole society. There
after, the standard itself lowers down.
That is seen in everyday life,

So, the Bill is unnecessary at this
time. Even, say, after 50 years, I can-
got imagine a case where a woman is
dragged to the court as an accused
and is punished. I beg of the hon.
Member to withdraw the Bill. If ne
does not, thiz Bill must be thrown

out.

st wweewfa mg (faer wg-
Fe-afEmw 7 fomr feglt A 7
forar fasie—ewx) - W wfm w
dre w1 e fa=e T ar Sfe fw
T® ¥ faare 79 WA # 5% G ™
§ ST WY gh A9 4g AT FEe
Tt fF & wrd endt ot & frdew €
wwhawafwsa 14 Twd g
5 =19 @ fa=r 9% 5w gfee & famme %
T mTe T g gy, s o dfeai
g, wrowr WY Wit @
s St wiferat @i o 5w faw &
a1 9T 99 9T T A | W
9 Sl #1 A geT ¥ qg W
aeHE @ & W g ¥ A A
ST e Araew (AT R) &, S
T | WX AW W
& & wawdht § 5 @ guui ¥ & s
W § | 99 ARG ¥ 9w wW &
fod g 7 g , & & frd
Tt a7 & W § e a9 ww §
@t & & agew F w AR § W
e E § A fr fr g agi
AT G 6l T & | Rl 9 T
T F6 ¥ o ¥ fasE
# gawdt § fF 90 0T g oy '
foar mar § S fad i qew & faer-
T T TN Ay w gE &
T a9 § T e S WA ¥
qrE9E Y ST AT 98 o W IT I
T SRS & At Wy ) qared fr a9y
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FgiFTAm e ofc g § G &
T § GE AT § Y A AR agAIEY
St &, ot STwY HEredr € aXE ¥
waT el & & womdt § 9@ <= A
TR § 1 T AT F FAC FOTA >
T FAHT 3T & et § AEAT AG
gr 1w gEe w fraas o e
&1 oF & g ag Tia fear e
T A A FT q9T 99 ] AN W,
AT Y &Y "= grfy | THHT R\ Ad
P ? wa A qE N qn @
T gfF T aEs g R q@
g s FE AR wm A A
# guwdt g 5 @ fados w1 o adr
& g afE TEwy e w3 far T

o # g & fAdes AT gt
7 fF wio ¥@ fados ® @9 auw w7
q R | oW aE oy @y
o faer @ § WIT S SUTRY qEr
WHHEgTad g whan
X AT Y S F @ Y, wreet
wrad § WIOET A @gd €, Wroe oft
afear & mradr oY wifot § WK S
9T T faw & W W€ o, 9
woT fegd | i A ot AnEer e
fr W€ =Trefr o T faduw w1 afz
TE ¥ F a1 qga WG A WK AW
qui e & 6 ag o T o S

sfeey frercwmet Age (Fren
aEaE~Tg) : & @ faw & @y
@ & fod wd gf g W A v ek
o ¥ sgamr s g R ag
TEHT AG A AT | FGT T qEEAAT
1 AT FEr et 8, # Wi g e w
g # g & wie afe s o
eff qar qEw Wt I, a1 IWE a0
ofr et Y & qoe faeer wfg@
qTg TS W19 & A4 & ag o FEm
wredt g e afe o @ 39 F1 ¢ Wit
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R mwFA N /IR
# 97 T FT AW § A IO F94T
frerit anfed | ooy W e @ |y
% =g i s e § 5 oaga @
T wed W g 8 9 B
wefrat #1 aifegr & Il § o 9%
afr 4ff 3= @ & T TR I d
T EETGE FC W E | A9 & 9
oft 4fF wa=r @R @ s Fog ¥ o
FqH TG TATHTL T AT § | T FHT
W Gt g 31 a1 § suwer §
#Y & aan faerely wifgd = &5 ot #
' IF uare T faar o =fed |

IO g A J@ATA A AT 99T
g 5 fea 2w | oA §
A F T qF A § W AR IR
TOTEAT HFTH I § W ITH oA
qUT FCAAE | A9 W AR ¥ o
F THATY W GEIT ISl ATGT §
& & guwdy § e gew1 we 1 fear
o il = gew Y & g et
wifgd | & g« Sl W @ oaw A
@A 0 B FA TR T 97 /]
IOH G FH W BE wTFERAT

q@ S A g 8

# wrqer gy W adeTT AT
g & W g 78 W R I F
w a1 g @ fr afk wik 9=
0 o S A e oy A & e &
TS sE g AR g g
aY gew # wfewre v ag I96T a9
22 qar 9T ¥ Frerer 3 1 o Y A
ot G aw wR § & S fE oarE
Hrgw 7 w7 fr form agg A ot @
g g, wEa N AW A R TS
g & wrq o o afz sewr ofw
qr-et & o fa wwwr & 5w s
1 JuEY 0 qg wiwwr § fe ag oo
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qff ST AR TR 1 WAL G AW A
ga W A quy Wt e # 9T ¥
g freTeaT @ At W ®r | 9w
& & ww 9w SRy w &, oot AWl
T &7 T OwOW w0 § 9
LT #Y & T 39 & wEwT & A
# THAHY § 59 FTA BT HrE ArEAEHa
T & FE F R wrEwEaT
A F g ) AR @
waede & qr@ &1 W ferdt o A
ar F F fag 5w w1 § dar
7 F1 faare wwe fFar o g, W
Tea g o & wiw v @Y g 9 FEred
Afor =T TE § WA ol ARE &
T w9t g fF ag WA faw wr
afew & 1

wft To To famy (forem qo=wgT) ¢
form a9 7g A fg= &1 91 99
T 3| a1 &7 awenw fwar o
f Tzeedt (sfireme) o W & A
of e I 9T o § ag § A9
gt T N}, ag Tl A
wfgn | FiEA fom AW 7 99 AW
FA T IR §W A g 0 fow
fea (7 paie (FEEd) O A F
ot B free fomn s 0w A
frma w1 IR ©F S0 ag faar
for femgeamer # dyedt § WY A
v o frd g & 1wt ferga
# ww wreey oy forer anfeai I w3
Fwar § Afew 9EF a@ T WIAT
s wr swaw (faae-faser)
FTA FT BT 2% A AG 9T 1 W
g #1 2w g7 WA AL G A
o, it arfa= 4 9% oW IER
Ay (o) wfew ®1 U KT
¥ fog A€ wten @1, WX FEW A®
T o A W A O g §
AT g T ATE ® AH w47 A
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IawT qe faay s =g At
7RG | W AR ¥ T
T A 9 fo feegEaT 7 qrerr
(g forarrg ) oY 1 @ ST gl
F ford w¢ %Y oo s 2 far aman
§ e W@ B gty FAC T
feam 97 @A & | W gW A QERE
# war 7 fggel § @A ¥ W
fa=r are < faam § ST WA A
WAL MR @A
F gy 97 | ww Ay aw & g &
fagra @ gar & f& “smere g
aat’ | 7z et o 36 ag & a9
grar ¢ fam a<g ¥ f wrefag’ o g
21 v @ e qeF # uwed w g0
gz 3  f wd ot w2 g g Wl
HFrart A g N FH A& |
T T WY T AR X A AW E
At 7z o fagrw 44 F@rar & ag AR
9T THET AT EAT & S AT F 6w
qre FTAT AM0ET |

w qEfod @ 9w § % S
R ICEAT AT TR
w8 @ O W g ¥ S faew
frer o WYX AC &7 STEIQ 3F gl
I A wA %7 F1E wram@Ear @
T 8 AT W W S A
war Y fore off <y & & T ¥ aEH
w A w1 A ¥ e A e
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AT A4 AT § | IR T AR
f wrre g ot fam a1 IART &
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o T WY | AT € g A
ford} qr @1 o o A W @
Afwy wrxfodt ov @y & 1 W W
W e (EETET) ¥ ATOE W
g7 @Y wTIe AT S fE W Qew
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amroe fgg (wrew 3w dfgar)
faar gar & :
“to instigate gny pzarson to do that..”

qEr T Ag  XEME # 47 qT-
TR W@ fF gmo Wl T g
g1 afeT W e gE B o F
% fodt TOTeNT oY FaT A9g & fF gEEy
q A

wfed w3 w7 B A faegw
frafoidz (w7 demT) w% Wowg
f & et ¥t sqgar AT T §——
WX WIEHT &7 g AH T H--6
ag o B wEEFA® P s F o
TR #R, O 59 g A I N
wufor w7 Ar Sifgd |« & e
§ s oF 1 2 o A g A
o g1 =ifed aifs gwre 3@ § W=
oS waifaw € F w9 o A
g fr wmamd F fRfad (Fwrn)
FT HE qATT 0 TOw W o
TR {991 & 1 A faed o s
FaTd a1 @, Al # wf ¥ wiw R
feaf &1 &9 W T A AT RE
T PO F W qg wAeAe (dEe)
wo #T A I, & ®f e R
aren A 21 F wwwar ¢ feoww 5w
T F qFAS G (% FATL I F AT
{m)wmm@mw

t oo frafoide o @, a2 & @®
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gt | AT @EEr A AR &
g ¥ gofaw ag wfeq wow aEw
qfew & 1 g wgw g g s
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WX 7g qfews &, dF Sewr 9 A
+E it o W arfaw & T, @
AT G A | W wHEAE HY G
®T T HUI 4g g 5 ferat o
A F FTH T IWW | WX
gm fafrex o ot sgm w
g faar AeX %7 &, at weay § W@
WX T #, ar g =5y

Ehri Datar: It is not possible for
me to accept this Bill at all for a
number of reasons. In the first place,
the time hag not come tor changing
the law as it stood about 100 years
ago- It is said by hon. Members who
support this Bill that there ought to
be equality before law. I would point
out tc. this House that even in the
Constitution, it has been definitely
stated that so far as the women and
the children are concerned, it is per-
fectly open to thiz Parliament and the
Btate Legislatures to make special
laws regardless of the general princi-
ples of equality or non-discrimination
laid down there, Even as late as 1950,
the Constituent Assembly was of the
opinion that Indian women deserved a
larger measure of consideration than
perhaps the women in other countries
or men in this country. We have to
take this particular circumstance into

account.

We are also told that women are
educated and enlightened to a large
extent and that they stand on a par
with the men in India. That is not
correct. So far as the urban conditions
are concerned, it might be true that
there is a large measure of education
spread among women; but, if we goO
to the large rural side, we find that
the conditiong of women are far from
satisfactory and they are almost mis-
erable to a large extent. The law that
is sought to be made or changed would
be applied to the people in the rural
areas also. In all such cases, we have
+0 {ake into account the correct view-
point and not be misguided by theore-
tical considerations.
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It is true that in the Indian society,
as in other societies, constancy or a
sense of fathfulnesg in life to ‘he
other partner in life is always essen-
tial. That is the reason why in India,
great stress is laid on maintaining the
highes: fidelity not only among women,
but also among men. Often times we
say that qifggeqis a great virtue; but,
we know thatg# gl ygwas also an
injunction that was laid down upon us
by our ancestors. Therefore, in all
these cases, whenever the question of
fidelity arises, it is more a matter for
the society to take the circumstances
into account, rather than for the law
to intervene in such cases, because the
intervention cf the law might lead tc
certain evil consequences. So, for the
preservation of the purity of the
familv, fidelity has to be maintained
by men as well as women. In case of
infraction of this social law, the ques-
tion arises as to whether we should
make fi a part of the penal law of the
land. But in such cases, the best
course would be to leave it to the
society, That is the experience not only
in India but in other countries as well.
When a particular person—man or
woman—is guilty of such an offence
against the other partner, naturally it
is the society which takes the parti-
cular circumstance into account and
the greatest punishment would be by
way of social oblogquy. That is the
principle which has been followed
everywhere, and n the majority of the
nations of the world, adultery is not
an offence at all, except in France and
China. Perhaps in old China, as my
friend pointed out, adultery is an
offence so far as men are concerned.
In all the other advanced countries of
the werld, adultery either by men m
women has been left to the society,
because social sanctions are more
effective. We know of cases where
persons guilty of such .offences had
to suffer greater obloquy from the
social restraints than from proceeding
to the court of law.
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It might be und:r:tood that when
the first draft of Indian Pe2al Code was
prepared, adultery was not mclude_d
as an offence at all. In fact, there is
now a trend in some countries that
adultery should not be an offence at
all even so far as men are concerned.
The guilty persons—men and women
—should be left to the injunctions of
the society and the punishment afford-
ed by the society would prove to be
highly effective. But, when the first
draft of the Indian Penal Code was
prepared adultery was not recognised
as an offence even by men. In those
days about 100 years ago, it was
considered that the penal law of India
would be complete without providing
for the offence of adultery so far as
.the men were concerned and there-
fore, the framers of the Code did not
include adultery as an offence puni-
shable under law. The matter was
then referred to the second Law
Commission. As my lawyer friends
will find, this matter was considered
a number of times very carefully and
ultimately, in regard to a certain
measure of public opinion. It was
of adultery—not in the extreme form
considered that a limited form in
which we find it in France and a few
other countries—should be recognis-
ed as an offence under the Indian
Penal Code. This offence was
recognised for the sake of main-
tdining the social purity of the
particular married family‘ Therefm_
what was done was this. Adultery was
not recognised as an offence when it
was committed with a virgin or an
unmarried woman or a widow. If
adultery has been committed with a
widow it is not an offence.

Shri Tek Chand: It is impussible:

Shri Datar: What I am pointing out
is that adultery or faithlessness com-
mitted by a man with a widow or with
an unmarried girl was taken away
from the purview of the definition oi
adultery. That is what the hon. Mem-
ber should wunderstand. He takes
the word ‘“adultery” in the Indian
sense. Take it in the literal sense, The
word “adultery” was brought within
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the circumscribed sphere, namely, that
adultery was an offence when, Zor
example, a man had commitied adul-
tery with a married woman, while the
hush»rd was, alive.

An Hon. Member: Now the defini-
tion of the word “Adultey” in the
Indian Penal Code......

Shri Datar: That is not the literal
definition at all. The scope of adultery
has been circumscribed in the defini-
tion of ‘adultery’ in the Indian Penal
Code.

Shri Tek Chand: And also in Englad

Shri Datar; I may correct my hon
{riend.

Mr. Deputy-Speaker: It is rot the
definition of adultery that is the issue
now.

Shri Datar;: What I would print out
to the hon. Member is that the scope
of adultery is an offence on the Indian
soil is of a limited nature and perhaps
we might think in the other direction
of taking it away—I am not here
pointing out anything on behalf of the
Government; I am only referring to a
trend of opinion—from the purview of
penal offence. It should be treated as
a swial wrong and naturally certain
other proceedings might be taken—
divorce or judicial separation or cer- -
tain other relief allowable under the
civil law. Therefore, if this circum-
stance is taken into account it would
not be proper, especially in the pre-
sent condition of womanhood in India,
to make any change at all.

Secondly, we might also consider
whether the offence is too grave and
whether it is so prevalent. Adultery
is not so prevalent in India as some-
times we are told it is. Then adul-
tery is an offence which has been
recognised as a social offence and,
therefore, the Indian society would"
not tolerate adultery.

The question is, as an hon. Mem-
ber put it, whether there ought to.
be the fear of the law. So rar as
the fear of the law is cancernea,

. there is always a limit to the fear ar

the law. You cannot purposely
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create a society which lives always
on fear. The sense of fear ought to
be confined to certain acts. There-
fore, I would submit that so far as
this particular offence is concerned,
the time has not come at all when
the conditions of woman have im-
proved to such an extent as to place
man and woman on an absolutely
equal footing. Under the ecircum-
stances, more harm will be done—
that is why I am appealing to my
hon. friend—than good. They may
or may not commit an offence. But
if, for example, these important
words are taken away, then the
section will be used as an instru-
ment of oppression so far as women
are concerned; at least” it will be
used as an instrument of blackmail.
All these considerations will have
‘to be taken into account and apart
from all other considerations which
I have pointed out—some others
have also .pointed out the same in a
different way—I would submit that
the time has not come for that and
‘we have not progressed so much as
some hon. Members think. We are
told that monogamy has come.
"Monogamy has come only under the
Tlaw. There arc even now & number
of husbands who have a number of
wives still living. Therefore, it
would not be proper to say that
‘monogamy has come to stay. It has
<come to stay under the law. But it
-will be a matter of full fact only
when all the husbands having a num-
ber of wives die. Let them live long. I
and let their wives also live long. 1
would submit to the House that the
<conditiens have not improved at all.

We are making very good changes
so far as social legislation is con-
cerned. We are also introducing
good legislation. We have got, for
example, cases where it would be
open to a husband to obtain a
divorce. Divorce itself is an evil,
‘but it is considered as a necessary evil
when the other party to the mar-
riage acts in a way which will
destroy happiness. Therefore, we
have mse wmuch of divorces. So 1
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would submut that we should be ex-
tremely careful to interfere with the
penal law of the land, a law which
has been made about hundred years
ago. It has stood the test of time.
So far as this guestion is concerned,
we should not think of making any
changes because of our theoretical
view that men and women are now
on the same footing. Therefore, I
would request my hon. friend Mr.
Dabhi, who is somehow showing so
much enthusiasm over this particu-
lar aspect for the last four or five
years, to divert the enthusiasm to
other better causes and at least out
of a sense of chivalary, if not out of
consciousness of the defects of the
provision, and to respond gracefully
to the appeal that has been made not
by us but by the lady member.

Shri Tek Chand: May 1 seek a
clarification from the hon. Minister?

Mr. Deputy-Speaker: The clarifi-

cation has to be sought from Mr.
Dabhi.
Shri Datar: I am prepared to

answer any question.

Shri Tek Chand: Most probably
the hon. Minister is aware that ac-
cording to sections 99 and 100 it is
justifiable homicide to kill a man
who intends to disgrace his honour.
A potential adulterer can be killed
and it will be in the exercise of the
right of self-defence. But to bring
about a law whereby you can tell
the adulterer: now that you have
succeeded in committing the offence
not only I cannot kill you but I can-
not even send you to the jail....

Shri Datar: The analegy is ab-
solutely fallacious.

Mr. Deputy-Speaker: It was only
a suggestion to be brought to the
notice of the Minister—not a clarifi-
cation. :

Shri Dabhi: At the outset I am
thankful to some of my hon. friends
who have supported me in this RilL
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[n spite of the arguments advanced
by my hon. friends who have opposed
this Bill, I submit that I do not con-
sider any one of those arguments to
be sound. I congratulate some of
our hon. Members who have come to
the help of the fair sex. But I may
remind them what my sister Shrimati
Jayashri said on the last occasion.
Hon. Member wants to give them
special protection and want us to
have some sympathy for them. But
I submit that under the present cir-
cumstances it is against the self-res-
pect of woman to ask for discrimi-
mation. These are the words which
were used by my sister, Shrimati
Jayashri:

“TI would like to say that we
are willing that man and woman
should be put on an equal foot-
ing.”

Mr. Deputy-Speaker: But today
two ladies have spoken against it

Shri Dabhi: Whether they sub-
scribe to this or not, I subscribe to
this view. The Minister in the Minis-
try of Home Affairs gave' some
reasons. At first he said that we
not only want ekapati vrat but eka
patni ‘vrat  also. Therefore, I say
that if we believe in eka patni vrat
and eka pati vrat, those who do not
observe eka pati vrat should also be
punished. Why do you want to
punish only men? I do not under-
stand the logic behind this. Then,
the hon. Minister said that the reason
or the ground given by the authors
of the Penal Code was that poly-
Bamy was extensive at that time
and so they did not think it was
proper to punish the women. Some
of the hon. Members including the
hon. Minister seem to think that still
polygamy exists to a very large
extent, but I have here the authority
of the Census report of 1951, that is
even before the Hindu Marriage Act
was passed. It is stated at page 75,
Census of India, Volume I, Part I-A
as follows :

“Polygamy though it exists is
known to be very rare. Out of
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every 10,000 persons in India,
there are 2,353 males ‘ior every
2,357 married famales.’

So, practically it is non-existent.

Shrimati Shivrajvati Ne.hﬂl:_ But
men may have unmarried wives.

Shri Dabhi: Everybody knows that.
that argument does not hold good.

. i ql-
Mr. D-puty-Speaker: The time
lotted has already been exc_eede&
We should not indulge in this.

Shri Dabhi: Anyhow, though lt;y
sisters have appealed to me to m“h;
draw this Bill, I think_ they WO
also respect my conviction. The hon.
House is at liberty te rt_a]ec:t my Bill,
but I am convinced it is n_hsf:lut_ely
necessary that this d.;scnmmduo*;.
ghould be done away with. W:h
due respect to them 1 do not with~
draw my Bill.

Shrimati Jayashri said that section
497 should be done away with. The
hon. Minister seems fo think that as
it is a social offence and as'ndl.?ltery
nsannﬁmcedoesnot exist in so
many countries, the whol_e section
should be done away with which
makes adultery an oftence. I do_ not
quite agree with that, but let either
this discrimination be removed or
if the hon. Minister is amen_ab‘le let
them do away with the section.

Mr. Deputy-Speaker: That could
be considered if the hon. Member

prings a fresh Bill
The question is:

“That the Bill further to amend
the Indian Penal Code, .IIBGO‘
be taken into consideration.

The motion was negatived.

P

UNEMPLOYMENT RELIEF * BILL-

Mr. Deputy-Speaker: _We now
proceed to the next Bill Shri V.

P. Nayar.
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The Deputy Minister of Labour
{Shri Abid Ali): On a point of order.

Shri V. P. Nayar (Chirayinkil):
Let me move the motion. You can
raise the point of order afterwards.
Do not be in a hurry.

Mr. Deputy-Speaker: Let the
mpotion be moved.

Shri V, P. Nayar: I beg to move:

“That the Bill to provide relief
to unemployed workers, be eir-
culated for the purpose of elicit-
ing opinion thereon by the end
of October, 1956.”

Shri Abid Ali: Under article 117(3)
the President’s recommendation
which was necessary has not been
«obtained. Also, a similar Bill was
introduced in 1953 by Shri Gopalan
and the President's recommendation
was sought for, but it was refused.
‘This being a similar Bill, it requires
the recommendation of the Presi-
dent. So my submission is that it
<hould not be taken up for consider-
ation at this stage.

Shri V, P. Nayar: I am really glad
that this point has come up, because
it will settle the question by a rul-
ing once and for all. I was rather
amazed to hear the hon. Deputy
Minister refer to article 117 (3),
more so because I found him in
consultation with the Law Minister
a little while ago. What is article
117(3)? He knows....

Mr. Deputy-Speaker: He eught to
be as brief as the hon. Minister has
been.

Shri V. P. Nayar: Yes Sir, but it
is a wvery delicate point. ‘The
Minister knows that the Constitution
‘makes a distinction between money
bills and financial bills. A money
bill is defined but a financial bill is
not defined as such, although by im-
plication we can have its definition.
Article 117(3) says:

“A Bill which, if enacted and
brought into operation, would

involve expenditure from the
Consolidated Fund of India shall
not be passed....

—underline the word ‘“passed”—
“,...by either House of Parlia-
ment unless the President has
recommended to that House the
consideration of the Bill.”

1 submit that this Bill if enacted
might involve expenditure and I also
agree that the President’s recommen-
dation is not with me. This is all
the more reason why I wanted to get
the support of the entire country
behind me and then get the Presi-
den’t sanction. The hon. Minister
cannot get up and say that we will
not get the President’s recommenda-
tion even if public opinion is in my
favour.

There is also another small point
which I wish you to take into con-
gideration. My hon. friend seems to
confuse the “stages” of the Bill. The
motion before the House which I
have just moved is a motion for eir-
culating the Bill. It is not a motion
for consideration. If it were a
motion for consideration merely for
the purposes of argument I might
concede that his contention will hold
good. Sir, you will be pleased to
refer to our rules of procedure which
distinguish between the stages of the
Bill. For the information of the
hon. Minister and other Members I

may read out with your permission
rule 92:

“When a Bill is introduced, or
on some subsequent occasion,
the member in charge may make
one of the following motions in
regard to his Bill, namely: —

(i) that it be taken into econ-
sideration; or

(ii) that it be referred to a
Select Committee of the
House; or

(iii) that it be referred to a
Committee of the Houses
with the concurrence of the
Council; or



2885 Unemployment Relief Bill 10 AUGUST 1956 Unemployment Relief Bill 2886

(iv) that it be circulated for the
purpose of eliciting opinion
thereon:”

It is abundantly clear from this
distinction drawn in our rules that
when a motion is moved for circu-
lation of a Bill for the purpose of
eliciting opinion thereon it is not a
stage which can be called “considera-
tion” which will come within the
mischief of article 117(3).

Firstly I contest the position that
this is a Bill which will come under
article 117(3) and requires the re-
commendation of the President, and
secondly I submit that in so far as
our rules of procedure have drawn a
distinction between the wvarious
stages of the Bill and in so far as
circulation of a Bill is separately
provided for, the contention of the
hon. Minister cannot hold good. I
may now be allowed to continue
my speech.

The Minister of Legal Affairs (Shri
Pataskar): 1 only came to know of
it just now, but it raises really a
very important question which I
would like to place before you what
1 think of the matter apart from the
merits of the Bill. This Bill is
called Unemployment Relief Bill and
it wants to throw tne burden of
making payments to persons wno do
not find employment on the Govern-
ment. It may be a very laudable
object, I have nothing to say about
that, but if I am correct probably it
will throw the burden on Govern-
ment of several crores of rupees and
that could be done only under arti-
cle 110.

Mr. Deputy-Speaker: The hon.
Member has not contested the point
that it involves some expenditure.
He has only argued that the motion
1or circulation does not require Pre-
sident’s recommendation.

Shri Pataskar: What I mean is it
cannot even be introduced. Of
course, it has been introduced, but
that is another matter. This is a
very important matter and let us
look into it. I am not interested
in the merits of the Bill.

Mr. Deputy-Speaker: 1 only want-
ed to tell the hon. Minister that the
Mover has not contested that the
Bill involves some expenditure of
moneys which would be drawn
from the Consolidated Fund of
India. Whether the amount to be
drawn is small or great is of no
consequence, It does involve some
expenditure, which would be covered
by these provisions.

The Minister of Legal Affairs
might go on with this argument now.

5 P.M.

Shri Pataskar: What 1 mean is
that under article 110, this is a
money Bill. There is no doubt
about that. If it is a money Bill,
then under article 117(1) ,—apart
from what article 117(3) says—

“A Bill or amendment making
provision for any of the matters
specified in sub-clauses (a) to
(f) of clause (1) of article 110
shall not be introduced or moved
except on the recommendation
of the President...."”.

So, it is really a matter of very
great constitutional importance.
Whenever a money Bill has to be in-
troduced, the Constitution has laid
down in article 117 (1)—article
117(¢3) is quite different—that it
must have the previous recommen-
dation of the President.

Shri V. P, Nayar: That is another
point of order.

Shri Pataskar: Now, it may be
argued that the Bill has already
been introduced. But that apart, if
really the introduction itself has not
been warranted under the Constitu-
tion, I do not know how that can
be of any use. This is a matter
worth considering.

I do not know what happened at
the time the Bill was introduced,
and whether it was opposed at all,
and .if it was not opposed, why it
was not opposed. Even granting
that no objection was raised at that

S
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time, we cannot do anything which
the Constitution itself forbids us from
doing. Apart from the merits of
this Bill, this is a point worth con-
sidering. In spite of the fact that a
Bill is a money Bill, if by chance
such a Bill happens to get intro-
duwed, then it is open to me to draw
your attention to the fact that it is
a money Bill, even the introduction
of which was not warranted by the
Constitution.

Mr. Deputy-Speaker: I would like
to draw the attention of the Minis-
ter to the wording of article 110(1)
which says:

“....a Bill shall be deemed to
be a Money Bill if it contains
only provisions dealing with all
or any of the following matters,
namely....".

Is it the contention of the Minister
that this Bill deals only with those
matters?

Shri Pataskar: Virtually, I think
that is what it practically means.
It relates to ‘appropriation of moneys
out of the Consolidated Fund of
India’ mentioned under item (d) of
article 110(1). I think this Bill
contains very little excepting that.
It says that money should be paid
out of the Consolidated Fund even
to unemployed persons.

Shri V. P, Nayar: Even that “very
little” is sufficient to say that it is
not a money Bill.

Mr, Deputy-Speaker: As the hon.
Member himself has just observed,
even this very little iz  enough to
take this Bill beyond that ‘only’,
and on that, this could be discrimi-
nated from a money Bill. If the
hon. Minister certainly contends that
it containg only those provisions,
then that might be a different thing.

But now, two objections have been
taken as regards this Bill. The first
is that under article 110, it ought

not to have been allowed to be in-
troduced. That is what is being said
by the Minister. It was an irregu-
larity, so to say, so far as his con-
tention goes.

But if we look at article - 122(1),

we find:

“The validity of any proceed-
ings in Parliament shall not be
called in question on the ground
of any alleged irregularity of
procedure.” .

Shri Pataskar: I am not challeng-
ing it.

Mr. Deputy-Bpeaker: If any irre-

gularity or any other defect has
occurred when this Bill was intro-
duced, then we shall not take that

into account at the present time and
question it.

Shri Pataskar: May 1 say a word?
1 am not challenging the wvalidity
of the proceedings of Parliament.
Supposing 1 had an occasion to chal-
lenge it in some court or some other
place, that would be a different
thing. What the article says is that
the validity of any proceedings of
Parliament shall not be called in
question on the ground of any irre-
gularity or defect. I am not chal-
lenging the validity of the proceed-
ings here. What I mean to submit
is that what has happened is some-
thing—of course on that we might
differ—which is entirely inconsis-
tent with the provisions of the Con-
stitution. If so, then I am appeal-
ing to you to consider this. I am
not challenging the wvalidity of the
proceedings. So, you may just con-
sider this# point.

Mr. Deputy-Speaker: Practically,
that would come to the same thing.
The contention is that it was not a
Bill which could have been intro-
duced. But it has been introduced,
and Parliament has permitted it. If
there was some defect in that, now,
vwe cannot call that in question.
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The second objection is that article
117 (3) of the Constitution is a bar
to our proceeding with this Bill. That
article reads:

“A Bill which, if enacted and
brought into operation, would
involve expenditure from the
Consolidated Fund of India shall
not be passed by either House
of Parliament unless the Presi-
dent has recommended to that
House the consideration of the
Bill.”

The wording here is ‘shall not be
passed’. I, do not think it is the con-
tention of the Minister that this word
‘passed’ would include even this
motion that it should be circulated
for eliciting public opinion thereon.

I am certainly strengthened in this
view by a previous ruling of the
Speaker, where it has been held that
the motion for circulation is a distinet
one, it is a different one, and article
117 (3) does not stand in the way of
that motion being made. So, I have
to abide by that. Moreover, I am
also of that view. Therefore, there is
no obstacle so far as this motion is
concerned, and we can proceed with
it

As has been argued by the hen.
Mover himself, after we have receiv-
ed opinions,—that is to say, if Parlia-
ment agrees to the motion for circu-
lation—from our countrymen, the
President might think it advisable to
give his recommendation. Therefore,
this plea also that in 1953, a similar
Bill was introduced, in respect of
which the recommendation of the
President was sought for, but was
refused, should not, in my opinion,
stand in the way ofethis Bill having
its course.

Shri V. P. Nayar: I can understand
the anxiety of the Deputy Minister of
Labour, because normally one would
have expected this bill to have been
brought by Government. As you
know, Sir, this Bill was submitted......

Mr. Deputy-Speaker: The Commit-
tee on Private Members' Bills and
418 L.S.D.

Resolutions has not fixed any time for
this Bill. So, it is for the House to
fix the time. The Committee has not
fixed any time, because it was thought
there as well that perhaps this
motion might not be assented to or
might not be allowed to be proceeded
with. Therefore, now, we have to

fix the time. I suppose 1 hour will
do for this.

Shri Feroze Gandhi: One hour will
do.

Shri V. P. Nayar: It is a very im-
portant Bill

Shri Sadhan Gupta: It is an
important Bill, and therefore, more
time should be given.

Shri V. P. Nayar: We discussed an
amendment to the Indian Penal Code
for 2 hours. And this Bill deals with
a much more important matter,

Shri Feroze Gandhi: This motion is
only for circulation. So, 1 hour will
do.

Mr. Deputy-Speaker:  Exactly,
That distinction is there. This is not
the consideration or the passing
stage. It is only a motion for cir-
culation to elicit public opinion. I
would certainly be guided by the
opinion of the House.

Shri Abid Ali: 45 minutes will do.

Shri Satya Narayan Sinha: Half an
hour would do.

Bhri V. P. Nayar: We had asked for

four hours originally. So, at least,
two hours may be given.

Dr. Rama Rao: Two hours may be
allotted.

Mr. Deputy-Speaker: On one side,
there is a demand for 2 hours, and on
the other, there is the concession of
half an hour only. Let us have one
hour.

Shri Satya Narayan Sinha: Will it
go up to six o'clock?

Mr. Deputy-Speaker: It may fimish
even earlier, because we started this
at 4.54
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Shri V. P, Nayar: I am very sorry
that the Minister of Parliamentary
Affairs is not charitable enough even
to allow one hour, for this import-
ant BilL

Mr, Deputy-Speaker: Now, the hon.
Member might proceed with his
speech.

Shri V. P. Nayar: As you know,
Sir, this Bill was submitted for intro-
duction in 1853.

Shri Satya Narayan Simha: So,
this will finish at 5.54 p.M.?

Mr. Deputy-Speaker: Yes.

Shri V. P, Nayar: You will also
find that what is started in the State-
ment of Objects and Reasons remains

unchanged even today.

This is a very simple Bill. In the
main, it seeks only to provide for
some relief to the unemployed. The
Government of India’s policies, as
enunciated quite often in this House,
and expounded elsewhere, indicate
that this Government are not in
favour of giving reliefs or doles to
the unemployed workers. The reason
which they give is that it will cause
a mental anxiety or a feeling of dis-
tress in the workers' minds when
they get doles and will also create a
psychological fear that they will not
get jobs. This is, to say the least,
according to me, a bogus explanation.
It is trying to get away from facts.
We know that unemployment today
is a national malady. It is chroinc. It
is growing. Even with the First Five
Year Plan, we have not been able to
eradicate it to any appreciable extent.
If we go through the chapter on
labour policy in the Second Five Year
Plan, we find—there is some account
of unemployment; it is not a complete
account; the Planning Commission
did not have all the necessary data
to give us a complete account—that
unemployment even after the Second
Five Year Plan is completed will
remain in colossal proportions.

What is the loss of human energy
to the nation which is going forward
with programmes of production and
construction? I am not going to tire
the House with all the details. 1 will
submit for the consideration of hon.
Members that, according to the ver-
sion of the Planning Commission,
today in our country an agricultural
population amounting to aover 35 mil-
lion people are wt loyed for more
than 150 days in the year. The Plan-
ning Commission calculates that there
are at least 17-6 million agricultural
families finding no work for over 160
days in the year. What is the man-
power which is lost to the country
as a result of this one factor alone?

I have made some calculations
which the hon. Minister may be
interested to know. Assume, for
example, that an agriculturist family
consists of only two members; that is
the irreducible minimum in any
family. If we take 17-6 million fami-
lies to have only two members per
family and if the Planning Commis-
sion’s version is to be believed, that
is, they do not get work for 160 days
in the year, according to me, these
35 million people could put in, which
they do not put in now because there
is no work, about 5,600 million man-
days of work. This is not a joke for
this country which claims to be mov-
ing towards progress in production
and construction. It is about 45,000
million man-hours which the country
is losing by unemployment, only in
the agricultural sector. It is not my
figure; it is the figure of the Plan-
ning Commission itself. This is not
because our people have no enthus-
jasm to support the Plan. They have
enthusiasm; they have not merely
enthusiasm; they want to do their
work. But where is the work?

We very often hear the talk being
repeated that the Government of
India is committed to usher in an
egalitarian society or what they call
a socialist pattern. If there had been
any sincerity in making such pledges
for ushering in a socialist pattern, I
submit unemployment relief was one
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of the measures which should have

had top most priority. But what do ’

we find?

Sir, there is also a provision in the
Constitution, which we all know. The
State shall strive to ensure economic
justice. Where is economic justice
when in the agricultural sector alone,
17-6 million families of agricultural
Jabourers are not having work for
half the year round? Millions of our
educated people are today without
jobs. They are not having any eco-
nomic justice. They are in complete
economic disequilibrium, a factor
which has not even been taken into
consideration by this Government
which talks tall about a socialist pat-
tern. It has been the consistent posi-
tion of this Government to oppose us
in any measure calculated to bring
in some relie! to labour; whether it
is in the form of a resolution, which
we had, or in the form of a Bill,
which is being stoutly opposed by the
Labour Minister who himself was,
once upon a time, a labour leader.

Shri Abid Ali: Not labour leader,
but a worker himself.

Shri V., P. Nayar: I leave it to his
choice.

In the pledge of the Government
in the First Plan, what did they say?
1 am not denying Sir, that in the
First Plan, there has been some little
improvement this way or that I
concede that there has been, for
example, an improvement in indus-
trial production, to the tune of 40 to
45 per cent. I also concede that in
the First Plan, we have had giant
undertakings. Many new factories
have been started, both in the public
and private sectors. I concede that
also. But what is the picture of our
economy as at the end of the First
Plan? On the one hand, we have
been investing money in huge under-
takings. We have been increasing our
output in industry to the extent of 43
or 45 per cent. But we must look at
the other side of the picture. On the
other side, I find from details collect-
ed by me from the Labour Gazette

and Monthly Abstract of Statistics
that at the end of the Plan—i am
giving a brief account of what the
real picture of our economy is like—
that the net income from factory
industries which was only Rs. 550
crores in 1950 rose to Rs. 760 crores
in 1954. During the same period,
wages, which were only Rs. 198 crores
mlm,memlywﬂs.m‘?cmes,a
very small percentage of rise. As
regards salaries, in 1950 they were
Rs. 39 crores; they rose to only Rs. 42
crores. But then, look at the profits.
In 1950, the total profits, as calculated
by the Government of India—not by
any one of us—were Rs. 318 crores,
but in 1954 they swelled up to Rs. 511
crores. If percentage is reqguired, the
share of wages and salaries as at 1950
just before the Plan was launched,
was 42 per cent, while at the end of
1954, it dwindled to 33 per cent. of
the national income. On the other
side, the share of profits which was
58percent.i11195€l.msetos':per
cent. at the end of 1954 This is the
economy which we have got from the
First Five Year Plan.

I do not want to give many maore
figures. But you will find that apart
from the contention of Government
that there is better industrial position
today, that there is better industrial
production, which can be calculated
at 46 or 45 per cent, there is retrench-
ment, there is under-employment
and there is unemployment even in
sectors which, we considered as well
organised and safe for labour.

What do we find today? Even the
hon. Minister cannot dispute when I
say that in industries like cotton tex-
tiles, in jute or in sugar, the overall
employment position is steadily on the
decline. It was only very recently
that a committee of experts in U.P.
studied the labour problems in the
U.P. sugar mills and found that in the
sugar mills alone there was a surplus
labour of not less than 10,000! You
will remember Sir, that consequent
on the rationalisation of the jute
mills, even the most conservative esti-
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mate by the Indian Jute Mill Associa-
tion indicated that about 40,000
workers would necessarily have to be
thrown out of employment. I know,
about 20,000 have already been
thrown out.

‘What is the position in the cotton
textile industry? The Government
says that it is ‘rationalisation with-
out tears’. Fantastic nonsense, it it
is anything, because if it is rational-
isation without tears here......

An Hon. Member: Without tears
to the millowners.

Shri V. P, Nayar: .... it is rational-
isation with a flood of tears in other
places. Take, for instance, the hand-
loom industry. They are introducing
under the Second Five Year Plan,
85000 to 36,000 powerlooms. A
powerloom is said to be able to pro-
duce about 80 or 70 yards a day as
against 8 or 10 yards which can be
produced by a handloom. We have
got about 4 or 5 lakh registered hand-
looms. Where is the chance of
absorbing all this production? We
are certainly not against rationalisa-
tion in so far as it will not disledge
the workers. But today, if you put
35,000 or 36,000 powerlooms, each
producing 7 or 8 or 10 times more
than what handlooms can do, when
in the country the demand for hand-
loom cloth is not expanding appreci-
sbly, when the handloom industry it-
self has not come up to its pre-war
_position, I submit the introduction of
powerlooms, without providing for
corresponding employment to those
who will naturally be thrown out of
employment from the handloom in-
dustry, will certainly mean an addi-
tion to the unemployed labour force.

There is also another aspect which
1 want hon. Members to consider in
a very objective manner. I am not
speaking for or against prohibition.
But we know that the Government
is committed to a policy of prohibi-
tion. 1 am not going into the
ethics of it. It might satisty the
views of certain puritan moralists.

I am not going into that; but let us
look at another side of prohibition.
All along, we know that tens of
thousands of families have been liv-
ing, by tapping. It is well and good
to say that there will be prohibition.
What is the new employment pro-
vided to the tappers who for genera-
tions did nothing else except tap-
ping? In our country several thou-
sands of them have already been
thrown out of employment. What is
it that we have been doing for 1a 17
It is all very goodl to say that we
must not drink and that there should
be no tapping. But, this is the posi-
tion.

Then again, 1 understand—I have
not been able to make any estimate
of it so far—that if rationalisation as
propouedbythemtesolthetex-
tile industry is brought about, it will
certainly result in several thousands
of workers being thrown out of
employment. Have the Government
any plant to absorb them? For those
people who have already been un-
employed we have not been able to
find work in spite of our First Five
Year Plan and also the schemes
contemplated in the Second Plan.

I want you to consider the wage
position of the ordinary worker in
our country. Is it the hon. Minister's
contention that the average wages
earned by workers today will amount
to a living wage? I do not think
that even the hon. Minister will con-
tend that the workers in India today
get what we can call a living wage.

Shri T. B, Vittal Rao (Khamman):
Not even a fair wage.

ghri V. P. Nayar: As my frfend,
Shri Vittal Rao says, not even a fair
wage. Let us look at the position of
the worker who for some years has
been working at the sweat of his
brow, who, when at the age of 50 or
55—when old age compels him to
retire from arduous work, goes
home. What does he get; what are
the social securities provided for a
retiring worker? I concede that of
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late one or two small measures have
been introduced and passed by Gov-
ernment. But when a worker retires
from work at the age of 55 or 60,
incapable of doing any more work
and without having set apart any-
thing to fall back upon, because he
did not have enough to make both
ends meet, because he does not even
have a fair or living wage, where is
he to go? When he goes back after
80 or 55, probably he might have
educated his children; he may have
a daughter who might have passed
her English School Leaving Certifi-
cate examination or a boy who might
have graduated. But all that means
nothing because there is so much of
educated unemployment. Therefore,
the worker who has worked even
breaking his spine during the best
part of his life and who goes home
after the completion of his employ-
ment, will find to his dismay that he
will be a burden. Have Government
thought about this condition?

I was going through certain other
details and 1 find that Government
have a sort of insuperable aversion
for doing anything which is funda-
mentally good for the worker. If
they did not have that aversion, I am
sure, having got notice that a Bill
like this will be sponsored by the
Opposition, they would themselves
have come out with a Bill like this.
1 understand—speaking subject to
‘correction—that very recently at the
instance of the Labour Ministry of
the Government a study was made by
a team of experts on working out a
scheme of insurance for the workers.
After the study, the team of experts
submitted their recommendations.
This Government have not'been able
to put through even a very small
measure which would have in some
little way lessened the grievances of
the workers; but for that they could
find out a reason. Unfortunately, it
happened that among the recom-
mendations there was one which
made it necessary for Government to
collect a small contribution from the
workers. We, certainly, are against
any contribution being taken from
the workers. But can't the Govern-

ment find out the little money to meet
this lacuna of not raising contribu-
tion from the workers themselves?
That they have not done. When we
are thinking of a socialist pattern,
when we are going on borrowirg
what is good from all patterns,
whether it is capitalist or socialist
from countries all over the world, I
find to my dismay that Government
are conveniently ignoring what fis
happening in the LL.O. of which
India is a member.

1 find from this publication, Un-
employment Insurance Schemes,
published from Geneva in 1955 by
the International Labour Organisa-
tion—the latest that I could lay my
hands upon—that about 22 countries
have unemployment benefit schemes.
In 1955, according to this Report,
Austria, Belgium, Canada, Federal
Republic of Germany, Greece, Ire-
land, Italy, Japan, Netherlands, Nor-
way, Switzerland, Union of South
Africa, United Kingdom, United
States, Yugoslavia, Denmark, Fin-
land, Sweden, Australia, France,
Luxembourg and New Zealand, all
these countries have unemployment
benefit schemes. It is mentioned
here—

“.... brief mention should be
made of the Social Security
(Minimum Standards) Conven-
tion, 1952, adopted by the Inter-
national Labour Conference in
1952. This Convention lays down
minimum standards in respect of
nine principal forms of social
security and deals in one of its
parts with unemployment benefit.
Countries ratifying the Conven-
tion must undertake to provide
at least three types of social secu-
rity benefits, of which unemploy-
ment benefit may be one. The
Convention defines the contin-
gency for which unemployment
benefit should be provided, indi-
cates the minimum proportion of
persons to be protected, and
prescribes the minimum benefit
levels and minimum potential
duration periods. The Conven-
tion came into force on 27 April
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1955, and by the middle of 1955
had been ratified in respect of un-
employment benefit by Sweden,
the United Kingdom, Norway,
Yugoslavia and Denmark.”

Sir, I ask the hon. Minister, why
is it that India which participated in
this Convention, India which is a
member of the 1L.O. could not adopt
this and put it into practice. After
all, it is not such a revolutionary
measure. It is a measure which was
agreed upon by all the countries, and
adepted at the Convention, imple-
mented by some countries, a measure
which will be consistent with what is
obtaining in 25 or 26 countries today.
This is why I say Sir, that even when
the Government think of borrowing
all good things, be it from the capi-
talist camp or be it from the socialist
camp, when the workers’ interests
are concerned, they turn away and
do not even adhere to the decisions
taken by international organisations
of which they are members and in
which they do send regular repre-
sentatives.

I submit......

Mr. Deputy-Speaker: The hon.
Member should not exhaust the whole
time because others have also to

speak.

Shri V. P. Nayar: I submit, it has
not been possible for me to give more
elaborate details in view of the time
restriction which was rather unex-
pected and 1 would say that Govern-
ment must take the initiative. I knew
that Government will oppose. That
is why I submitted the Bill in its
present form. I am sure, although
the hon. Minister can now say that
the Bill should not be considered be-
cause it does not have the President's
recommendation, when once the
House gives the direction that this
shall be circulated for eliciting pub-
lic opinion before the end of October
1956, I am certain that the public
will respond and backed by the
strength of public opinion, when I

request the President, I am certain
that the President will give the re-
commendation which may be neces-
sary.

I once again request the hon. Min-
ister not to treat this as a Bill which
comes from the Opposition or from
my party. It is a Bill which is very
necessary, which is very essential,
which is imperative in the present
context, a Bill which should at least
make a beginning to give some pro-
tection. in social securities, to the
workers. I therefore commend to the
House my motion for circulation of
this Bill for eliciting public opinion.

‘Mr, Deputy-Speaker: Motion mov-
ed:

“That the Bill to provide relief
to unemployed workers be cir-
culated for the purpose of elicit-
ing opinion thereon by the end
of October, 1956.”

SBhri Sadhan Gupta (Calcutta
South): It is amazing that the Gov-
ernment, instead of giving serious
attention to this Bill, has come out
with an obstructive attitude, first
by way of taking technical objec-
tions which are unsustainable and
then by way of trying to restrict the
time limit.

We know that with their present
brute majority, they will succeed in
stifling discussion on this Bill by
restricting time because it is a Bill
dealing with an aspect that does not
do any credit to the Government
that exists today.

Shri Nayar has given us the figures
to illustrate the gravity of the
unemployment problem, how many
workers are going to be thrown eut
of employment in the jute, textile and
other industries. Those figures speak
elogquently and much more eloguently
than the dry figures on the paper
speak of the human beings whom we
notice all around us and who together
make up these figures.
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We, as Members of Parliament,
know how many people we see
around us in the towns we represent,
in the villages we represent, desper-
ately looking for jobs in a frustrated
mood, in a miserable position and
with an an attitude to life which is
devoid of all hopes and expectations.
Now this is the position. Under these
circumstances all that Shri Nayar’s
motion seeks to do is to elicit
public opinion, and nothing more,
on the necessity of giving unem-
ployment  relief. We call it
“unemployment relief”. I under-
stand the Government has object-
ed to the idea of giving an
unemployment dole to the workers. I
want to point out with all the
emphasis at my command that these
words “reliefs” or “doles” are
complete misnomers. The point is
that these words ‘“unemployment
relief” or “unemployment dole” as it
ijs often called, have been invented
by capitalists to hide their utter
incompetence in doing their duty to
the workers whom they exploit. The
unemployment benefit is not a dole
or relief. It is what the worker can
demand legitimately for himself
because it is the duty of every State
to give any person, who is able to
work and who is willing to work, an
employment which will sustain his
life. No one can deny that this coun-

try is not fulfilling its  duty
in that respect. Therefore, it is
high time that some sort of a

measure was introduced and enact-
ed by this House, as the repre-
sentative of the people, in order to
provide for unemployment relief to
our rural population, to big agricul-
tural labour population and small
peasants as also unemployment relief
to the working classes and middle
classes inhabiting the urban areas.

Shsi Nayar wants to have this Bill
circulated for the purpose of eliciting
public opinion. By eliciting public
opinion, valuable suggestions  might
be received, and, therefore, I see no
possible objection to the mere circu-
lation of the Bill for the purpose of
eliciting public opinion. But I know
that the fate of even this motion will
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be no better as the brute majority
will stifle it down.

Dr. Rama Rao (Kakinada): They
are going to accept it.

Shri Sadhan Gupta: Then I will
withdraw my word.

Mr, Deputy-Speaker: Then, why

say it in advance?

Shri Sadhan Gupta: That is my
apprehension from the attitude of the
Government in stifling the discussion
and in raising technical objections.
It will be well if it is circulated; it
deserves to be circulated because by
sending it to the country, by sending
it for eliciting public opinion, very
valuable suggestions might be obtain-
ed for improving the Bill, and at
least something may come out of it
which will give much-needed relief
and protection to the working peo-
ple.thetoilingmmesolthismuntry,
both in the villages and in the urban
area.

Therefore, 1 would request the
House not to throw it out unceremo-
niouslyasitisamllwhinhis 50
important to the life of the people, to
the life of millions of our country-
men; 1 would request the House at
least to give it the consideration
which it deserves and send it to the
country and then see what can be
done in the light of the opinion given
by the country.

Shri T. B. Vittal Rao: I commend
the motion of my hon. friend,
Shri V. P. Nayar that this Bill be
circulated for eliciting public opi-
nion, for the acceptance of the House.

I am just now reminded of those
few sentences which Shri V. V. Giri,
when he was Labour Minister, said
while closing the Thirteenth Session
of the Indian Labour Conference at
Mysore. We brought this question of
unemployment; we discussed it there
for some time: then finally when we
asked him what was his opinion, he
said that when he was a Labour Min-
ister of the Madras Government in
the year 1937 under the leadership of
Shri C. Rajagopalachariar, the Chief
Minister of Madras Government ask-
ed him to draft a Bill of that nature.



2003 Unemployment Retief Bill 10 AUGUST 1956 Unemployment Raiief Bill 2904

[Shri T. B. Vittal Rao]

We asked him whether it would not
be possible to do it now. Then he
replied that if he were to draft a
Bill of that nature, he would have no
place in the present Cabinet as it is
constituted.

Shri V. P. Nayar: As it ultimately
happened.

Shri T. B, Viital Rao: The social
security measures for the prevention
of want have come to occupy an
important place in the social legisla-
tion of modern times. As has been
previously pointed out, there are
today unemployment insurance
schemes obtaining in 22 countries and
they are all members of the Interna-
tional Labour Organisation. Why is
it not possible for our country to
institute a scheme of this nature? Of
course, some people without knowing
what this wunemployment insurance
scheme is simply ridicule and
criticise that it is like giving doles to
unemployed persons. ‘This is not
exactly like that. In unemployment
insurance schemes, for an unemploy-
ed person the Government takes the
responsibility for a limited period of
time during which he is unemployed
and he is given a limited allowance
during that period. It is not that the
unemployed person will be paid for
all time an unemployment relief from
the insurance scheme. It isnotso. It
is only for a limited period and again
only a limited amount will Le given
to him. When this scheme oparates,
it brings pressure on the Govern-
ment to find out employmen' to the
unemployed persons. Ounly the other
day Shri J. C. Ghosh, Member of the
Planning Commission, said that every
day nearly 12,000 new mouths have
to be fed and nearly 5,00 persons
are added to the labour force. In our
country there is unemployment which
has been recognised, but to what
extent the Government takes the
responsibility to remove unemploy-
ment can only be indicated if therc
is a proper unemployment insurance

scheme, As it is, today in the Consti-
tution, the right to work is not
recognised. It is necessary to relieve
to some extent the problem of
unemployment and also to make
Government responsible for finding
out employment to these unemploy-
ed. There was a great debate in this
House on a resolution moved by
Shri Gopalan on unemployment
insurance and then Government
appointed a committee consisting of
representatives from the Ministries
of Labour, Finance and Commerce
and Industry. It took about one year
and then submitted ascheme. Instead
of improving that scheme or sending
it to all the trade unions or other
public organisations or the employ-
ers’ federation and getting their
opinions on the scheme, Government
turned it down.

Our industrial production during
the First Plan has increased by 22
per cent; our agricultural produc-
tion, by 18 per cent. The real earn-
ings of the industrial workers have
not correspondingly increased. If you -
compute the real earnings from the
wages, salaries etc. of the employees
and workers they come to the level
of what they were in 1939. The
enormous increase in the national
wealth was not properly distributed.
In order to have a scheme of this
nature, those who have made huge
profits during these years should
contribute. There will not be much
difficulty. Actually, the profits during
the First Plan period have risen con-
siderably. Many of the industrialists
have benefited. Without going into
the figures, I have seen so many
mdustrialists during the last few
years purchasing so many mines,
plantations and factories from the
Europeans. So many English factories,
Burns, Braithweight and  Jessops,
for instance, have changed hands and
gone to the Indian industrialists.
Therefore, the national wealth which
has been created during this period
was not equitably distributed. Earn-
ings have not increased correspond-
inglv. Due to ratinnalisation, there
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has been retrenchment. Therefore, if
a scheme of this nature is instituted,
it will restrain the employers from
retrenching the workers and it will
also meke the Government respon-
sible for finding employment to the
unemployed. With these words, I
commend the motion.
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Shri V. P, Nayar: All of us who
spoke do not understand whether the
hon. Minister speaks Hindi or Urdu.
Will he kindly speak in English?
Unless he does not want us to
appreciate, there is no other reason.

Mr. Deputy-Speaker: That is for
the Minister to choose his medium.
1 cannot compel him.

Shri Abid Al: It is unfortunate
that the hon. Members opposite
while making criticism, use language
which they should better avoid. The
brute majority has not been nomi-
nated by anybody. It is an insult to
the electorate to say so. The same
electorate which elected them also
elected us.

Shri Sadhan Gupta: By a minority
of votes.

Shri Abid Ali: There was free vote
and every group, party or individual
had complete liberty to go and
explain the programme. If the voters
chose to elect us, it is not proper for
anybody in this House who has been
elected by the same voters to come
and abuse them. I hope this will be
.the last time when that word is used.

1 was myself the President of a
Convention Committee constituted by
the International Labeur Organisa-
tion. 'When returns came from
member countries, our place was
sufficiently high among the countries

which had implemented them. So, it
is not proper to say that we lag
behind in honouring the conventions
of the I. L. O.

Then, about prohibition. If it is
bad, it is bad and if it is good, it is
good. If it is bad, it must go. There
can be no argument abouit. Bombay
and some other States where prohi-
bition has been introduced have taken
considerable care within the limita-
tions of the economy of the State,
to employ persons who became un-
employed due to the introduction of
prohibition. Alternative employ-
ment, as far as possible, has been
found in industries like sugar-making
from toddy, etc.

It is impossible to accept the Bill
in the present form. It says that a
person who has attained the age of
16 should be entitled to employment
as soon as he registers himself in the
employment exchange; if it is not
possible to secure an employment for
him, then he should be paid
unemployment relief. To have such
an organisation in different parts of
the country and to give unemploy-
ment relief, nearly Rs. 2,000 crores
will be required during the Second
Plan period.

Shri T. B. Vittal Rao: Who esti-
mated it?

Shri V. P, Nayar: The Planning
Commission report does not suggest
that.

Shri Abid Ali: That amount will
be required to establish this
machinery in different parts of the
country as envisaged in the Bill and
to give unemployment relief. We do
not believe in giving doles, (Inter-
Tuptions.)

Shri- V. P. Nayar: Relief is con-
templated for how many millions?

Shri Abid Ali: It is left to totali-
tarian countries or capitalist coun-
tries to do that. Here we believe in
democracy and we want to have a
Government established on a demo-
cratic basis. (Interruptions).
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An Hen, Memher: How does it
come here?

Mr. Deputy-Speaker: Order, order.
One or two questions may be put to
him. There should not be a running
commentary.

Shri Abid Ali: Here, we want the
right to work. We want to provide
ample work for everyone. That is
‘what the Second Plan envisages
Rs. 7,500 crores will be invested
during the Second Plan period, both
in the private and the public sectors
to find additional employment
opportunities. By this method, we
will be able to have more and more
employment opportunities so that
everyone who is able and willing to
work should get work, and that too
on a fair wage system. Every citizen
in the country sheuld make all pos-
sible attempts, should endeavour his
utmost, to see that the country is
prospering and he should be entitled
to his due share in the prosperity of
the country. It is not for any parti-
cular class of people that this
prosperity is planned, it is for every
citizen. Therefore, the objections that
have been raised by the hon. Mover
about some particular class of peo-
ple having the gains of this prospe-
rity of the country are entirely
misplaced and misconceived. It is a
misconception of what is happening
in the country. So far as we are
concerned, our minds are clear and I
am sure the people know it very
well. If again the hon. Member wants
to respect the expression “brute
majority” he may have occasions
even after the general elections are
over, because the people have ample
confidence in us in our sincerity and
the way in which we are working to
gain our objective. They are one
with us and we are one with them.

There is no question of torture on
anybody. There is no question of
suppression of amy point of view as
the won. Member stated. Our cards

are open and will remain always

open.

The charge with regard to employ-
ment opportunities going down has
been refuted many a time and again
and again hon. Members oppo-
site feel—I do not know how and
why—that their interests are better
served by going on making charges
which have no basis. He has also
mentioned that there is rationalisa-
tion in the textile mills. Of course,
there is rationalisation but without
any retrenchment. That has been
made clear many a time, not only so
far as statements are concerned but
also so far action is concerned. There
has been no retrenchment.

Then, so far as lay-off and
retrenchment comp tion is n-
ed, hon. Members know that if a
person working in an establishment
is laid off he gets lay-off compensa-
tion. Similarly, in the case of
retrenchment also he gets retrench-
ment compensation. There is also
Provident Fund introduced by this
Government. For sickness period also
we have compensation scheme
through which persons who fall ill,
not only due to injury during
employment period but those who
fall ill also, are taken care of to the
extent that any  wealthiest man in
this country can secure treatment in
hospitals.

Shri T, B. Vittal Rao: You go to
Calcutta.

Shri Abid Al: I have gone to
Calcutta not once but many times and
I will go again and again. Calcutta is
as much my own as of any Bengali.
The people there love me and I love
them.

Shri T. B. Vittal Rao: The
Employees State Insurance Corpora-
tion recommended 130 kinds of drugs
but the Government has sanctioned
only 50 kinds of drugs. That is the
situation there. They are going on
strike within the next few days.
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Mr. Deputy-Speaker: But, can that
be cited just now? Let us hear the
hon. Minister. The time is up.

Shri Abid Ali: I was Ssubmitting
that so far as the insurance scheme is
concerned, the workers get the best
hospitals available.

Shri T. B. Vittal Rao: Read the
Sub-Committee’s report.

Shri Abid Ali: I have read the
Bub-Committee's report. But the
difficulty is, the hon. Member reads
good for bad and bad for good. I
cannot help that.

I was submitting that fhe best hos-
pitals available in the places where
this insurance organisation is func-
tioning have been reserved for the
workers in the factories.

Shri SBadhan Gupta: On paper.

Shri Abid Ali: Of course on paper
also.

Shri Sadhan Gupta: On paper only.

Shri Abid Ali: The workers who
are injured get the benefit of un-
employment and sickness relief. It
is not only in respect of fever and
other things, but any ailment is treat-
ed through this organisation, as I
submitted, in the best available hos-
pitals and in localities where wealthy
persons are living.

Therefore, Sir, 1 oppose this Bill,
which does not mean anything.

Shri T, B. Vittal Rao: Even the
motion for circulation?

Shri Abid Ali: 1 oppose its circu-
lation, because it puts a burden on
the country in this Plan period and
the Five Year Plan envisages plenty
of opportunities for employment
which should be considered quite
sufficient for the time being st least.

Shri Sadhan Gupta: May 1 know
what is the burden in circulating a
Bil1?

Shri Vv, P. Nayar: Sir, I want to
ask one guestion.

Mr. Deputy-Speaker: It cannot be
permitted that a speech be made
while standing and then another
while sitting. That should not con-
tinue every time.

Shri V. P. Nayar:
right to reply.

Mr. Deputy-Speaker: The hon.
Member may have two minutes.

Sir, I have a

Shri V, P. Nayar: Sir, I was really
amazed when I heard my hon. friend,
because I thought he will at least
come to certain peints and he kept
away from that. What is his objec-
tion? I cannot understand even now,
why does he not agree to circulate a
Bill like this. 1s he afraid that the

Shri Abid Ali: I am not afraid of
anything.

Shri V. P. Nayar: Then why not
accept this bill as a challenge?

Shri Abid Ali: We have accepted
the challenge in 1952 and again we
will have it in 1957.

Mr. Deputy-Speaker: These chal-
lenges and counter-challenges cannot
be allowed in this House,

Shri V. P. Nayar: He has succeed-
ed in the challenge by going to the
Upper House,

Mr. Deputy-Speaker: Order, order,
Only one Member should speak at a
time.

Shri V. P, Nayar: Sir, I only want-
ed to say that some of us cannot un-
derstand how a motion for circulation
of an important measure on which we
can react can be opposed.

The hon. Minister said that every-
thing is provided for the workers in
the matter of treatment. I happen
to know several of these workers
who do not get anything from the
erl:nptoymem insurance scheme. He
said that they are being allowed
treatment in the best hospitals, I go
very occasionally to the Irwin Hospi-
tal but I do not find any worker in
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the pay ward. 1 go to the Welling-
don Hospital and there also I do not
find any worker. Probably, the
workers get a very good treatment
in certain hospitals, which are, pro-
bably, the creations of his imagina-
tion, or on paper as my friend here
said. Shri Vittal Rao pointed out a
i case. He has information
about that and there was also a re-
port that, when under the scheme
drugs were being asked for—very
important drugs like chloromycetin—
they were not supplied. The workers
will be treated by the old methods
and mnobody cares for them. May I
ask the hon. Minister how many
workers have been X-rayed?

Shri Abid Ali: Thousands,

Shri V. P. Nayar: Of course, thou-
sands have T. B. and by paying their
own money they get X-rayed. 1
want him to give me the figures for
this, if he can, as to how many wor-
kers have been treated for tuberculo-
sis under this scheme and how many
workers have been treated for other
major diseases. May I know how
many families of the workers have
been treated under this scheme in the
best hospitals? Sir, it is idle 1o score

. a debating point and then say that it
is Rs. 2,000 crores. 1 want the hon.
Minister to tell me, if he can, how
he calculated this figure of 2,000
crores. He says it is on employment
exchanges.

Shri T. B, Vittal Rao: Or the
authority may be quoted.

Shri V. P. Nayar: Let him at least
peint out whether the Planning
Commission has calculated or his
Ministry has calculated this figure.
We do not rely on his arithmetic; it
is bound to be faulty, because if he
had any correct arithmetical sense he
would not have said Rs. 2,000 crores.
I want him to tell me, if he can, how
much of these Rs, 2,000 crores is ex-
pected to be given as relief and how
many millions of workers are pro-
posed to be covered by this amount.
Can he at least tell us how many

Institutions Licensing Bill

Mr. Deputy-Speaker: The hon.
Member has to address the Chair and -
not get the answer direct from the
Minister.

Shri V. P, Nayar: I would request
him to inform the House as to how
many millions of people are estimated
to be covered by this.

Mr. Depuiy-Speaker: The hon.
Member should conclude now. We
have a half-an-hour discussion at six
o'clock.

6 P,

Shri V. P. Nayar: I would be very
grateful if the hon. Minister can fur-
nish us, at least privately,—because
there is no time now,— figures show-
ing the number of millions of people
whom the Government consider are
unemployed and are deserving of
such help, and who will come within
this scheme for which Rs. 2,000 crores
are provided.

I once again request the hon. Mem-
bers kindly to support the motion for
circulation of the Bill. Let us have
the public opinion, and i public opi-
nion is against it, we are all prepared
to throw it out.

Mr, Deputy-Speaker: 1 shall put
the motion to the vote of the House.

The question is:

“That the Bill to provide . re-
lief to unemployed workers, be
circulated for the purpose of eli-
citing opinion thereon by the end
of October, 1956".

The motion was negatived.

WOMEN'S AND CHILDREN'S INSTI-
TUTIONS LICENSING BILL

Shrimati Kamiendu Mati Shah
(Garhwal Distt—West cum Tehri
Garhwal Distt. cum Bijnor Distt.—
North): I beg to move:

“That the Bill to regulate and
license institutions caring for
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women and children, be taken
into consideration”.

Mr, Deputy-Speaker: The hon.
Member might continue next time.
We shall now proceed to the half-
an-hour discussion.

EXCISE DUTY ON MOTOR SPIRIT

Mr, Deputy-Speaker: The hon.
‘Member, Shri Sadhan Gupta, must be
aware that he will have ten minutes.
10 minutes will be allowed for the
reply by the Minister, and the re-
maining ten minutes will be taken by
the other two Members who have
supported his request.

Shri Sadhan Gupta (Calcutta
‘South-East): 1 am entitled to have
15 minutes. Anyway, I shall be as
brief as possible.

On the 8th May, 1956, in answer
40 starred question No. 2022, the
Minister of Revenue and Defence
‘Expenditure made two very astonish-
ing statements. One statement was
that the production of the refineries
set up by ‘Standard Vacuum and
Burmah-Shell and the production of
the refineries proposed to be set up
by Caltex are going to be charged an
excise duty at the rate of two annas
less than the rate charged for other
refineries. That was astonishing
enough, namely, that oil kings who
are well known the world over for
their huge profits should be given an
excise duty concession. But what
was more astounding is that the
‘Minister went on to justify this re-
duction of excise duty with the as-
tounding argument that this conces-
sion was a measure of protection.
‘But, that this concession was not
needed for protection became clear
from his own answer to a later sup-
plementary on the same question.

Shrimati Tarkeshwari Sinha asked
ghe Minister:

“May | know whether there is
any identity between import du-
ties and excise duties charged to
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Burmah-Shells and the Standard
Vacuum Oil Company and, if so,
the reason for this identity?”

Shri A. C. Guha replied as follows:

«] do not know what the hon
Member means by ‘identity’. The
import duty and the excise duty
are equal. But for the Burmah-
Shells and the Standard Vacuum
Oil Company -and also for the
Caltex, whose refinery will be
going into production next year,
there is a guarantee that at least
two annas’ protection will be
given. But we are not giving the
same concession to the other refi-
neries, as for instance, the
Assam Oil Company.”

This answer completely floors the
argumentthntitisammureofpm-
tection, because, if it was a measure
of protection, it would be expected
that all refineries would have it. The
reply shows that this reduction has
nothing to do with the cost of pro-
duction. It is semething which these
refineries have been able to snatch
away at the expense of the country
from the willing hands of the Gov-
ernment. Apart from this argument,
and apart from this reply which is a
convincing refutation of the Minis-
ter's argument, there are other well-
known facts which eompletely des-
troy this argument which leave no
doubt about the absurdity of this
statement and the absurdity of the
assurance that was given about the
reduction of excise duty.

We all know that the price of oil
in this country is by no means relat-
ed to the cost of production of oil.
In all other kinds of production,
price has some relation to the cost of
production; but, here, there are
strange methods of calculation going
against all kinds of economic laws
evolved by an avaracious monopoly
of the oil magnates. The method of
calculation is this. Firstly the price
in the gulf of Mexico in the United
States is taken; then, the ocean
freight from the nearest available
source of oil is calculated. In our
case, it is the middle-east countries.
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The United Nations Economic Com-
mission for Europe had investigated
into the oil prices and they have
found on investigation that even the
middle-east price, which was 175
dollars per barrel, left a margin of
profit of 1'40 dollars per barrel.

The prices in the gulf of Mexico
are much higher for several well-
Ynown reasons. First of all, on
the oil fields in the gulf of Mexico in
the United States, labour is not
sweated labour. Labour there is
highly paid and therefore, the
labour cost is greater than in
the middle-east. Secondly, the aver-
age yield per oil well in the
United States is much lower, as found
by the same Commission. The aver-
age yield per oil well was only 31
barrels a day, whereas in the middle-
east, the average yield is 5,000 barrels
per day per oil well; in Quwait, the
yield goes up to 9,000 barrels per
day. In India, I undertand, oil comes
mostly from the middle-east produc-
ed by sweated labour, and yet, the
price charged is the price of oil pro-
duced in the United States.

To this cost, as in the case of the
refineries, certain other elements are
added to make up the price. Firstly,
apart from the usual railway and
ocean freight charges, a very strange
element is added, which is the cost in-
curred by the largest of the companies
in India, namely, Burmah-Shell. You
know, Sir, what these costs are—the
perquisites of the officials, their hill
allowances, their overseas allowances,
free furnished quarters, car allowances
ete. All these are added to the price
of petrol, and then, above all these,
an extra element of 10 per cent. is
added to the cost. If you come to think
of it, the result is, the higher the costs
incurred by the oil companies, the
greater the profits will be, because, at
a computation of 10 per cent., it would
be greater in terms of money.

So, they make profit first on the cost
of production as between the United
States and the Middle East then they
make profit on the labour costs,
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because unlike in the United States,
they produce oil in the Middle East
by sweated labour; then, they make
profit on overhead costs and so forth.
Further, they make a profit on the
10 per cent. element added to cost.
Then, of course, there is the normal
profit, which is a very high figure, It
profits them all the way. The result
is, I understand, the Burmah-Shell
Refinery in the short period of its
working has made a profit of four
crores of rupees,

I would say this is a veritable free-
booter’s Magna Carta. But it is a
fact. The man who owns a motor car,
the man who uses the taxi, the poor
man who boards the bus, the grow-
ing number of people that will be
transported by diesel railway loco-
motives will have to pay more and,
worst of all, the starving teeming
millions in the rural areas must
choose between eating a little more
or remaining in the darkness because
kerozene is refined in these refineries.
This is the position. Apart from
paying this much, we have to pay
taxes because the expenditure on our
Plan go up by reason of the higher
price of petrol. So, we have to pay
taxes for that. Our nationalised Air-
lines should pay for the higher cost
of petrol.

Still they are to pay two annas less
on their export duties and thereby
defraud the exchequer of a big sum.
This is the position. There is only
one conclusion that follows—these
refineries must be nationalised. I am
quite aware that we have given a pro-
mise not to nationalise them within
thirty years. But looking at the way
we are being fleeced, looking at the
way we are being robbed, it is noth-
ing but banditry and if we agreed to
it, we have either agreed to it on
~account of duress or we have agreed
to it because the Government has
betrayed the people. In either case
there is a case for nationalisation.

e know that compensation will be
paid for nationalisation and that
should be adequate compensation.
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Of course, the way the concern is
making profits, they hardly deserve
any compensation. But even at the
cost of compensation they should be
nationalised here and now.

Lastly, I want to know a few
things. These companies are reaping
huge profits. How much of these
profits are re-invested in this coun-
try? How much of these profits the
Government chose to compel them
to re-invest in this country, and have
Government any machinery to com-
pel them to re-invest any part of
their porfits?

Shrimati Eenn Chakravartty (Basir-
hat): Are we allowed to speak now
or we have to put guestions after the
Minister’s reply?

Mr. Deputy-Speaker: The hon. lady
member can speak now. The Minis-
ter will reply to the point raised.

Shrimati Renu Chakravarity: I will
put one or two questions. Oil is a
world monopoly and as such the
question of the import parity price Is
something that is determined by ex-
ternal factors and so I am not going
into it. But beyond the monopoly
factor of the import parity price, I
would like to know from the Minis-
ter why the Government of India
still allows what is within its juris-
diction, that is, the actual for. price
of petrol on transit which is calculat-
edbyaddingtoitﬂwtotalcostafthe
highest unit of oil production ie.
Burmah-Shell plus ten per cent
This is completely within the juris-
diction of the Government of India to
control. When it is within the juris-
diction of India why does it allow
this huge amount of cost? Which is
absolutely illogical and it cannot, by
any stretch of imagination, be justi-
fied. When gquestions are put in
Parliament again and again, why is
the whole matter not explained be-
fore Parliament and why is the whole
matter being justified by the Gov-
ernment? That is the first question.
Secondly, when there is a 10 per cent.
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remuneration, why profit over and
above that is allowed?

The third question which I would
like to ask is this. It is the same
question which, I think, has been
already put. We have heard that one
of the reasons why this huge amount
is allowed is because the actual
exploration and the setting up of
production units in oil is a very
expensive thing. I would like to know
how much of the profits that have
been earned by the Burmah-Shell
and Stanvac refineries has been or is
going to be re-invested in Indian
exploration and Indian production,
and whether any assurance has been
obtained by Government that the oil
companies will re-invest a substan-
tial part of their profits and in that
connection whether Government will
have any control of that production
or of that exploration.

and Supply (Sardar Swaran Singh):
1 am glad that so much lively interest
is being displayed during the last few
weeks not only in this FHouse but
aboinﬂaeyreisonthequestion of
petroleum prices in this country
generally and on the refineries that
have been set up in particular.

No one has suggested that the
setting up of the refineries, two im
Bombay and one in Vizag, is in any
way wrong or detrimental to the
interests of this country. Doubts
have, however, been expressed as to
the appropriateness of certain con-
cessions that have been given to the
three oil companies which agreed to
set up these refineries. In judging
the terms of the agreement that have
been entered into for the setting up
of these refineries today, we cannot
entirely ignore the economic as well
ag the political conditions that pre-
vailed in this country and abroad at
that time. There was not then the
same degree of emphasis on this
field being entirely reserved for the
public sector ag there is today. Hon.
Members would recollect that the
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«<onditions were pretty seriously upset
by what happened in Iran in relation
‘to the Anglo-Iranian Oil Company.
Government, therefore, considered it
not only desirable but almost neces-
sary to establish in India itself
adequate refining capacity which
would meet the immediate needs of
the country. It was felt, and it conti-
nues to be right even today, that even
if the country is dependant on im-
ported crude, it would be of advan-
tage to have the refining done on our
own territory as that in itself would
give us a measure of control parti-
<cularly as we could always locate
alternative scurces of crude and the
risk of the refining capacity remain-
ing entirely unutilised was remote.

Apart from strategic. considera-
tions, the setting up of the refineries,
it was felt, would give a fillip to
industrialisation particularly where
foreign = investments on . reasonable
terms have to be attracted.

&

It was against this background that
these negotiations were undertaken.
1t is. hardly necessary for me to em-
phasize that with the high capital re-
quirements that are involved in the
setting up of these refineriés and the
very specialised nature of the pro-
cesses involved, it would not then
have been possible to envisage Gov-
ernment setting up these refineries on
their own. The capital investments
involved in these three refineries are
of the order of Rs. 63 crores, an
amount that could not easily have
‘been diverted witheut material detri-
ment to the other nation-building

ch templated during the
First Five Year Plan.

In the absence of these refineries,
the entire demand of this country for
petroleum products will have to be
met by imports except to the very
small extent that the Assam Oil
Company's refinery at Digboi can
supply some of these products. The
current demand for petroleum pro-
ducts in this country is of the order
of 43 million tons and the Digboi
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refinery hardly supplies seven to
eight per cent of this demand. Even
if there were no other advantage at
all accruing out of these refineries,
the mere saving in foreign exchange
that would result from importing only
the crude instead of the refined pro-
duct would itself be of significant ad-
vantage to the country and may well
be of the order of Rs. 10 crores. I
would like to draw the attention of
the House at this stage to more recent
developments relating to crude oil. It
is perhaps not unduly optimistic to
say that there is every possibility of
our locating and producing consider-
able gquantities of ecrude in India
itself and there is provision in the

‘agreements which would enable us to

get these reflneries to use such
indigenous crude to the extent
possible. If  this expectation
materialises, the saving in foreign
exchange will be wvery considerably
augmented.

Once it is conceded that the setting
up of these refineries with the help of
these o0il companies was necessary, it
follows that we have to agree to such
reasonable terms as would induce
them to invest the considerable
capital involved in this country, pro-
vided, of course, and always, no
national interest was in any way
jeopardised. The agreements with
these three o0il companies were
negotiated with the greatest care
possible, and when the final draft of

the agreement was ready, which
Government's advisers felt was
reasonable, Government agreed to

sign the agreement only because they
were satisfied that it served the lar-
ger interests of the country.

I shall now deal with the two
specific points that have been men-
tioned, firstly, the provision in the
agreement which says that the exist-
ing differentials shall be maintained
on various petroleumn products, as
they obtained on the date of the
agreement for a period of ten years
from the date the reflneries com-
menced operation or until 1965,
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whichever is earlier, and secondly,
the provision for giving, in the case
of motor spirit, a concession of two
annas per gallon in the excise duty.
In regard to the second one, I wish to
make it clear that this concession is
available only with reference to the
actual gquantity produced in the
refineries and  actually consumed
within this country. The quantum of
these concessions is based on actual
calculalions, which the companies
worked out and put before Govern-
ment. It was their contention that
undess these concessions were given,
their projects would not be viable, in
other words, they would not get a
return that was considered reason-
able on their capi‘al. And we could
not obviously expect anyone to invest
over Rs. 60 crores purely on a
speculative basis.

The question whether the conces-
sions Government have agreed to
give to these companies is in any way
excessive should arise only when it
is established that after the refineries
have settled down to normal work-
ing, they in fact, earn profits out of
all proportion to what may be des-
cribed as the normal return in that
industry. I submit it is too soon for
us to express any ppinion on this. We
should remember that they have
worked only for a period of a little
over a year. So far, however, on the
results of one year's working of the
Stanvac refinery and the Burmah
Shell refinery, they claim that on the
capital employed, the return has not
been excessive. This is their claim.

Shri T. B. Vittal Rao (Khammam):
What is their return?

Sardar Swaran Singh: Government
are scrutinising the figures that have
been furnished by these companies,
and will doubtless satisty themselves
about their correctness. It is, of
course, Government's intention to be
on the alert and keep this aspect of
the problem under constant review,
and take such steps as may be

418 L.S.D.
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appropriate, from time to time, to see
that there is no avoidable drain from
this country of any undue profits that
may be made by the sale of the re-
fined products in this country.

In dealing with profits in this
industry, there is one aspect which I

-think we should keep in mind. Re-

placement and renewals of plant and
machinery form a comparatively
higher proportion than in many other
industries. And it is not often that it
will be possible to secure fresh and
outside sources by way of investment
to meet such expendiure. If regard
is had to the special features, and the
assurance that Government will cons-
tanily keep an eye on the actual
profits made, I am sure, much of the
uneasiness that is apparently felt in
some gquarters in regard to these
agreemenis would disappear.

I may now say one word about
prices. So far as the price of crude
oil is concerned, it is based on the
price quoted in the free market in
the Guif of Mexico. I may add that
a point has been made as to why the
actual costs of production of crude in
the Persian Gulf or in the Middle
East sources are not reallytaken into
consideration. I think hon. Mem-
bers are labouring under some mis-
conception. There is no such thing
as any free market in the Persian
Gulf; and if the Persian Gulf prices
would be the basis, then again there
can be the objection that there is
free market, and that it is a mono-
polisiic price, and that there is
nothing to judge the actual price.
Therefore, the Guif of Mexico prices
are the only prices which can be
called competitive. It is for this
reason that those prices are put for-
ward by the oil companies as the
basis all the world over for the price
of crude.

Shrimati Renm Chakravarity: Then
why protection?

Sardar Swaran Singh: That being
so, the retail prices of the refined
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products are naturally related to the
price at which like refined products
could be imported into this coun-
try. Many small economies could, of
course, be effected because of the
lower freight on crude, the com-
paratively less loss of evaporation
etc. in transit, some saving on insur-
ance and other handling charges.
These aspects are being studied and
to the extent possible, attempts will
be made to reduce retail prices; but,
as I have said earlier, the time for
going effectively or in any large way
intp these matters will be as soon as
we are satisfied by our scrutiny and
study that the refineries, taken as a
whole, are making undue profits.
There is provision in the agreement
that in fixing prices, they should
consult Government, and the import
parity price is only an absolute ceil-
ing. In case we had not set up these
refineries, there would be no option
for us at all except to continue to pay
at the import parity price for the
finished products.

I have just now referred to the im-
port parity price as a tentative basis
for the purpose of flxing retail prices
and calculations of profits, etc. in the
operation of these refineries. Admit-
tedly, this can be fully valid only in
circumstances where we are almost
completely dependent on  imported
crude for the refineries. The position
may completely change if we were
to find adequate quantities of crude
within the country itself and have it
refined not only by these refineries
but others that might be set up in
future, probably with major partici-
pation in the capital by Government.
1 mention thiz merely to indicate that
the pattern of these agreements that
have already been entered into need
not necessarily preclude Government
from adopting others which may be
considered more appropriate to meet
the contingencies that may arise in
future.

As to the actual prevailing retail
price in this country, I may mention
that taking motor spirit as an
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example, the Bombay price (after
deducting taxes and duties) is iden-
tical with that in Karachi and it is
1/4 to 1 anna per gallon more than
those prevalent in Colombo, Rangoon,
Bangkok and Singapore.

An Hon. Member: The same com-
pany is distributing it.

Sardar Swaran Singh: In com-
paring these prices, we should not
lose sight of the fact that some of
these other places are nearer the
sources of supply and further, that
the turnover over a comparatively

. limited territory is much larger. For

example, the per capita consumption
of petroleum products ir Indiais only
about 3 gallons per annum whereas
in Ceylon, it is 26 gallons, and in
UK., 128 gallons. Having regard to
the extent of territory over which
the distribution system has to fune-
tion in India, it is not unreasonable
to show some consideration to the
incidence of distribution costs per
gallon in the fixation of retail price.
Besides in  considering  the retail
prices, we should not overlook the
fact that out of the price that is paid
by the consumer, a good proportion
consists of duties and taxes and
transport costs. For example, the
price of petrol in Delhi is Rs. 2-14-0.
Out of this, only Rs. 1-1-3 is the cost
for. Bombay, the transport cost
Re. 0-7-8, handling charges
Re. 0-1-0, remuneration for the
dealer Re. 0-3-0, customs or excise
duties Rs. 0-15-9 and sales tax
Re. 0-1-8. Thus the landed cost is
only about 37 per cent of the actual
retail price and the customs duty and
sales tax together practically equal
that landed cost.

Shrimati Renu Chakravarity: What
is the c.if. Bombay price?

Sardar Swaran Singh: I have al-
ready said that the f.0.r. Bombay price
is Rs, 1-1-3.

Shrimati Renu Chakravartty: What
is the c.if. price?

Sardar Swaran Singh: Lastly, the
hon. Member asked how it is that
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the Digboi refinery is functioning
without these special concessions.
The answer ig that that refinery was
set up when costs were not so high;
it is at the source of the crude and,
in any case, it enjoyed till recently
concessional freight rates to enable it
to compete with imported refined pro-
ducts.

I have attempted, within this limited
time at my disposal, to presant the
picture in the broadest outline poss.ble
and I hope I have now succeeded in
satisfying the House - - -

Shrimatj Renn Chakravartty: Not at
all.

Sardar Swaran Singh: I am sure that
like the proverbial schoolmaster, they
will go on arguing.

Shrimati Renu Chakravartty: You
have not answered any point.

Sardar Swaran Singii... that Gov-
ernment, in entering into these agree-
ments with the oil companies, have
not done anything without the fullest
consideration of all relevant factors.
1t is, of, course not my intention to
argue that even within the framework
of the agreement because of changes
in circumstances, the oil con:panies
may not be in a position to make
higher profits than originally envisag-
ed. I am also not attempting to say
that if any new agreements were to
be negotiated we would not
be able to improve on the
terms. 1 hope, however, that I
have satisfied the House that the
agreements, as they have been finally
entered into, are not detrimental to
the interests of the country, and that
if Government were to keep constant
vigilance over the activities of these
refineries, they could secure that the
oil companies do not derive undue
advantage based on any technical or
literal reading of the agreements con-
cerned. In fact, I am confident that
should a situation arise where the
working of the refineries in practice
produces more than a reasonable profit,
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the Oil Companies themselves could be
persuaded (indeed there is reason to
believe that they might voluntarly
offer to do so) to adjust their retail
prices or make such other changes as
may be feasible so that they derive no
more than what may be a fair and
reasonable return on their invesiment.

Shrimati Renu Chakravarity: What
is the reasonable return?

Mr, Deputy-Speaker: The hon. Minis-
ter has not yet finished.

Shri V. P. Nayar: He has only werk-
ed it out.

Sardar Swaran Singh: I have in the
course of this statement, explained the
position with regard to the conces-
sional excise duty of 2 annas; and, as
regards price of oil I have explained
why the Gulf of Maxico price is hav-
ing a place, where free market exists,
as the basis for calculation.

One puint wag referred to by Shri
Sadhan Gupta about certa:n investiga-
tions by a team of experts which hac
been set up by the Economic Commis-
sion for Europe. I have also had
occasion to study that repart and that
report was a report which Wwas not
adopted even by the Economic Com-
misston for Europe itself. Tt had to
come before the Economic ard Savial
Council but the Economic Commission
for Europe did not subscribe to all the
conclusions that had been reached in
that report. Therefore, those points
cannot be referred to as provad conclu-
sions because that was considered by
quite a few as more or less a one-
sided assessment. (Interruption).
I do not say that everything that is
mentioned there is incorrect but sl
that could not be a very authentir
basis for basing an argument of the
type that Shri Sadhan Gupta sought to
build on the basis of that report. which,
if I may say so, was still-bora.

Shri Sadhan Gupta: That is 1n argu-
ment of the oil kings; that showd not
be your argument.
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Sardar Swaran Singh: We should
remember that these catch-words and
phrases are not of any great value. 1
can also use adjectives but I have
decided to give a dispassionate picture
without taking any credit—nor am I
prepared to take any discredit because
at the time when these agrectnents
were entered into all these things were
fully looked into—and this shew of
wisdom after the event is something
which does not behave responsibie
sections of the people of our zountry.

Then, I do not know wherefrom my
friend took this figure of 10 per cent.
increase on costs. This is a psint
which requires locking into becausa
thiz 10 per cent addition on cost is a
factor which is not taken up blindly.
This is one of the points which require
look.ng into.

Figures were mentioned with regard
to the actual profits of the Burmah
Shell Refineries. Those figuras have
been published in a report and, as 1
have already indicated, those points
are being scrutinised by Government.

Another point has been raised as to
how much has beep reinvested. Actu-
ally it is a fact which has been stated
on the floor of this House by Shri
K. D. Malaviya that some of these oil
companies are very much interested
in asking for explorat.on and exploita-
tion concessions and they are actually
doing alsp a certain amount of explora-
tion work.

An Hon. Member: With what profits?

Sardar Swaran Singh: Business peo-
ple do expect profits, unless we are
able to start them in the public sector.
As has been stated in my statement
earlier, it is quite possible that the
new Refineries that may be set up may
have a predominant Goverument
participation. As time is running
short 1 beg to conclude.

Several Hon. Memben—rosa.
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Mr Deputy-Speaker: Half an hour
discussion could not extended to be
an hour's discussion. I am sorry :t is
not possible now. The hon. Members
should have left some time for the
Mirister.

BIHAR AND WEST BENGAL
(TRANSFER OF TERRITORIES)
BILL

EXTENSION OF TIME FOR PRESENTATION
ofF REPoRT OF JoINT COMMITTEE

The Minister in the Ministry of
Home Affairs (Shri Datar): On behalf
of Pandit Govind Ballabh Pant, Chair-
man of the Joint Committee, I beg to
move that the time appointed for the
presentation of the Report of the
Joint Committee on the Bill 1o provide
for the transfer of certain territorics
from Bihar to West Bengal and for
matters connected therewith be fur-
ther extended upto the 11th August,
1956,

Shri K. K. Basu: What is the reascn
for asking for this extension?

Shri Datar: The reason is that some
hon. Members of the Joint C:unmittee,
who had appended their aiures to
a dissenting report, have™ reguested
that the report should not be published
today Dbecause they wanted to go
through it. I may point out 1o this
House. ...

Shri T. B. Vittal Rao: I believe not
about Bihar-West Bengal merger.

Mr. Deputy-Speaker: It iz only
about the transfer of territories from
Bihar to West Bengal.

Shri T. B. Vittal Rao: We want to
know whether the deliberations are
complete.

Shri Datar: The deliberations were
coinpleted after the Third Reading was
over here, and, therefore, we shall
present it tomorrow.

Shri V. P. Nayar: As to what is
your decision, it has already come in
the papers,
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Mr. Deputy-Speaker: Lot ms put thet. r:.: Bengal and for mattery connected

.motion to the House. therewith be further extended
' . upto the 11th August, 1956.”
The question is: o it
. The motion wag adopted
“That the time appointed for the 6-37 p.M
presentation of the Report of the -
Joint Committee on the Bill topro- The Lok Sabha then adjournea Hil
vide for the transfer of certxin Eleven of the Clook on Smturday, she
territories from Bihar to West 11th August, 1956

418 LSD, o .
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